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Wednesday, March 19, 1986/ Phalguna 28,
1907 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

" [English)

Inclusion of ‘‘pollution” in Union list

*346. DR. T. KALPANA DEVI : Will
the PRIME MINISTER be pleased to
state :

(a) wheiher the attention of Gevern-
ment has been drawn to the discontentment
due to pollution from two fertiliser manu-
facturing units in Dharuhera near Rewari,
Haryana ; and

(b) whether Gevernment would make
the subject of pollution from all sources as
a Central subject in view of its impact on
national life and economy ?

THE MINISTER OF STAT.: IN THE
" MINISTRY OF ENVIRONMENT AND
FORESTS (SHIR Z. R. ANSARI) : (a) Yes.
Sir.

(b) No. Sir ; However, a proposal for
inclusion of ‘Environmental Protection’ in
the Concurrent List is under considera-
tion.

‘DR. T. KALPANA DEVI : Mr. Speaker
Sir, pollution is the dangerous contamina-
tion ‘of the ecological system. Air, water

and sound pollution are endangering the
physical and mental health of living

e

beings. Air is polluted by chemical dusts,
gases, vapours, fumes, etc, resulting in dec-
rease of oxygen content which is essential
for human life, and increase of carbon-di-’
oxide and poisonous gases in atmospheric air
which endangers human life by suffocation
or irriation when inhaled, the nightmare of =
which is the Bhopal gas tragedy.

Water pollution is the result of chemi-
cals and hot water when dumped into
streams and lakes by industries leading to
the deterioration of water due to the destruc~
tion of biological cycle of natural water.

I know it is impossible to attain an
environment absolutely free of pollati> ni,
the process of economic growth of the coun-
try with rapid industrialisation, but I feeln
Government must set standrads which
allow for tolerable amount of pollution......

(Inierruptions). '

AN HON. MEMBER :
question, Sir ?

What is the

MR SPEAKER : She is trying to come
to the question.

DR. T. KALPANA DEVI; I am com-
ing to the question. The Multitec Interna-
tional Ltd. and Oriental Carbon and
Chemical Ltd. are liberating untreated
noxious, poisonous gases from sulphuric
acid plant, ruining vegetation and the stand-
ing crops, and playing havoc to the health
of human beings and animals. So, I would. .
like to know whether before giving permiss
sion for setting up these fertilizer plants,
the P llution Board of Haryana was con-
sulted and whether permission was obtained.
If not, what are the reasons and what
rractical steps are being taken to ensure
preventive action rather than post mortem’
steps to be taken by the Pollution Control
Board in the above cascs, and also how
many cases have come to the notice of the
Board during the last three years and the
action taken on them ? ‘

MR. SPEAKER : She has burnt mid-
night oil for preparation of this question,
so I have allowed her,

T e Y
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SHRI Z. R, ANSARI : Sir, as far as
these two industrial undertakings arc con-
cerned, 2 complaint was received by the
local Magistrate, and the
Magistrate took an action under section 133
of the Cr.P.C. to shut down these two
industrial undertakings.

These undzrtakings went to the High
Court.. The honourable High Court vaca-
ted the order of closure and ordered for
further investigation, After investigation
a Group was formed and certain standards
were prescribed ; certain actions have been
prescribed to be taken by these two indus-
trial undertakings. Some of those actions
they had takea. Where certa-n machinesy is
involved they have placed order for the
machinery. This is the position with regard
to these two industrial undertakings. We
are very much aware about the pollution
which is being created by industrial under-
takings and we are taking steps to monitor
these things.

DR. T. KALPANA DEVI : My second
question is this. How long it will be under
cousideration ? May [ know whether any of
the States were consulted ? 1f so, what are
the reactions especially of States like Har-
yana, Andhra Pradesh, Wesi Bengal and
Karnataka ?

MR. SPEAKER ; He has not said that
there was anything under coasideration.

DR. T KALPANA DEVI: He said it
in his answer, Sir. How long it will be under
consideration ? May I know whether any
of the States were consulted ? If so, what
are the reactions of the States, especially,
States of Haryana, Andhra Pradesh, West
Bengal and Karnataka ?

SHRI Z. R. ANSARI : I think T was not
clear. T have not suggested that anything
is under consideration. Ccrtain standards
which have been presciibed have been com-
municated. I think she is referring to part
(b) of the question where I have replicd
that ‘a proposal for inclusion of c¢aviron-
mental protection in the Concurrent List
is under consideration. The point is this.
Por some time it is being felt that this
subjéct should be brought under the Con-
cusrent List. A Committee was appointed
under Mr. N D. Tiwari, the then Planning
Minister which recommended that environ-
mental protection should be brought under
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Concurrent list. But, apart from bringing
it in Concurrent list, there are cartain
other provisions whereby  Parliament
“is "compétent to * enact legislation under
Articles 248 and 253 of the Constitu-
tion. It was under these provisions of
Article 253 that Air Pollution Control Act
was passed by this Parliament.

SHRI RANIJIT SINGH GAEKWAD :
Pollution has been causing great havoc in thi®
country. Other countries have already taken
some steps to control pollution and action’
has been taken by them in this regard and
they are very advanced also. But we are still
discussing what steps we have to take about
controlling pollution. I would like to know
from the Honourablc Minister what con-
crete steps are going to be taken in the near
future because during the last six months
three times gas leakage pollution has crea-
ted havoc among the people in my consti-
tuency. The resident authorities still do not
know what to do about it and how to face
such a tragedy. So, what are the steps
which Government propose to take if such
a thing happens again 7 This, I would like
to know from the hon. Minister.

SHRY! Z.R. ANSARI] : Sir, actually
it is for this cnvironmental protection that
in 1he last Session of this Parliament 1
have given an assurance that we propose
to bring a comprehensive Bill for environ-
mental protection and, Sir, 1 assure this
honourable House that in this very Session
we will bring that Bill for environment
protcction. It will cover )1 1he 1sptsc
of pollution and environmental protectce
under its umbrella apart from the Aion
which are already there. We are alsts
suggesting to bring certain amendmeat jon
the existing laws controlling air and wates
pollution so that the Act may become more
stringent and provides the teeth to these
Acts so that against those factorles which
are polluting the atmosphere or the water,
strong action may be taken.

SHRI SURESH KURUP : I want to
draw the atiention of the Prime Minigter
to a very important matter, i.c., about the
problem «f pollution in the Indian Rare
Earths Factory at Eloor, Cochin. Acoord-
ing to some unofficial studies the incidence
of cancer among the cmployees of this
Indian Rare Earths is veiy high. Children
ar¢ born deformed because of this pollytion



5 Oral Answers

and unfortunately this factory does not
come under the purview of the Pollution
Control Board. So, 1 want a catego:ical
reply from the Prime Minister on what
measures will be adopted to control the
pollution or whether a high level inquiry
committee will be constitutcd to inquire
into this pollution incidence in the Indian
Rare Farths Fatcory.

-'SHRI Z.R. ANSARI : Sir, I am afraid,
for this particular question, about this
particular factory I would require notice.

THE PRIME MINISTER (SHRI
RAJIV GANDHI) ; If the hon. Member
gives us the details, we will definitely have
the complaint looked into.

“RAO  BIRENDRA SINGH: Thank
you for allowing me to put the question,
Sir, because this question pertains to my
constituency.

. Sir, I would like to ask the hon.
Minister whether it has been brought to
his notice that large cropped areas have
been damaged on account of pollution
from these two fertilizer units fiom year
to year during the past three or four years
and whether the Government would con-
sider in the proposed Bill provision of
compensation to farmers when their crops
suffer in such areas, whether any action
has been taken on the representation of
a large numbcer of farmers in this regard
to compensate them for the loss to their
crops due to pollution from these two
fertilizer units.

SHRI Z.R. ANSARI : Sir, I bhave
already told that with regard to these two
units the complaint was lodged with the
Sub-Divisional Magistrate and he took
action undet Section - 133 of the Cr.P.C.

As far as the damage to crops is con-
cerned, the provision in the civil laws is to
file a suit for the damages against those
factories. (Interruptions). - Sir, for the
present we do not have enough provisions
to take any action under the present pol-
lution control laws which are there-- Air
Polluti n and Water Pollution Control
Acts.

© "“MR. SPEAKER : Now, Qucsiion No.
347,
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PROF. N.G. RANGA : Sir, it does
not mean that each one of the farmers has
got to go to the court in order to get com-
pensation. Should not the Government
themsclves on their own take action and
pav compensation on the representation
that has alreany been made by them, Sir ?

MR. SPEAKER : Question No. 347~
Shri Sriballav Panigrahi,

TIran-Iraq War
+
*347. SHRI SRIBALLAV PANIGRAHI:

SHRI M. RAGHUMA REDDY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the renewed escalation of .
the Iran-lraq conflict has caused consider-
able anguish to India as both the countries
are friendly to India and also fellow
members of the NAM ;

(b) whether it is a fact that this con-
flict in in the sixth year and has cost both
the countries incalculably in terms of Iloss
of human lifc and resulted in destruction
of property and retardation of the process
of growth and development : and

(c) if so the latest moves made by India
to end this conflict ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI B.R. BHAGAT): (a)
Yes, Sir. The Government has issued a
statement on 18 February, 1986 convey-
ing India’s anguish and concern for the
rencwed escalation of Iran-Iraq conflict.

(b) Yes, Sir.

(¢) In its statement issued on February
18, 1986 tlic Government has called upon
both the countries to cease hostilities
immediately and to move away from the
path of corflict and confiontation to a
negotiated peaceful settlement. India has
cxpressed its readiness to ussist them in a
sinceie and constructive manner to biing
about a just, comprchensive and honou»
able solution of the diffeicnces between the
two parties. '

s

SHRI  SRIBALLAV PANIGRAHI ;
Sir, thanks t0 the Governmuent of India
for their sincere efforts m1de on more than
on¢ occasion (o bring thege two warring



? Oral Answers

nations to negotiating table, as an effort
to put an end to this Jong war. But such
efforts are not yet successful. Therelore,
1 would like to know from the hon,
Minister what are the difficulties coming

in the way in bringing these two nations, -

who belong to NAM, to the hegotiating
table ? What has bcen the reaction of
these nations—Iran and Irag to the recent
statement issued by the Govceroment of
India expressing its anguish and concern
over the continued war by both thesc nati-
ons, particularly in the context of a unani-
mous resolution passed by the UN Security
Council only 8 or 10 days ago, after such
a statement issued by the Government
of India, calling for immediate ceascfire ?

SHRI B.R. BHAGAT : Sir, onc of the
reasons why the negotiation has not succee-
ded is this, Many negotiations have been
taken up by the Non-Aligned Movement,
the Secretary-General, and by the Islamic
Countries Organisation. But none of them
could succeed becausc of the reasons that
the positions taken by the two Government
were wide apart and there was no way to
bridge them. Repcated attempts and
negotiations have failed to bridge thum.

1t is true that in the last meeting, in
the last escalation of the conflict in Febi u-
ary, last month, the Security Council have
passed a rcsolution, calling for immediate
ceasefire on the samic lincs in which the
Non-Aligned Movement and India were
urging them to do.  Wihile Traq accepted
that UN resolution, Iran did not partici-
pate in it.

SHRI SRIBALLAV PANIGRAHI: I
think, as reported in the Press, there has
been some change in the hard attitude of
Iran, particularly on the initiative of the
Algerian Foreign Minister. The Algerian
Government has taken some initiative
now, as reported in the Press. That Foreign
Minister visited the Gulf countries and as
a result of that initiative, it is reported
that Iran is now giving up its demand
relating to the sacking of Iraqi President,
Mr. Hasan. Is the Goveinment of India
aware of this and in this context, whether
the Government of India, as the Chairman
of NAM, is thinking of taking fresh initiat-
ives alone or also with the help of other
world bodies like GCC (Gulf Cooperation
Council), ISO (Islamie Countries Organ-
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isation) and other bodies interested in.
bringing an end to this long war going on
in the Gulf region as early as possible ?

SHRI B.R. BHAGAT : Sir, we have
no confirmation of the report which the
hon. Member has referred to about the
initiative from Algeria, and as for taking
any new initiative, we are looking to the
past failure of all the initiativcs, not only
by NAM and India as Chairman of the
non-aligned movement but, as I said ear.
lier, by the Islamic countries, by the Secre-
tary-General’s Special representative. They
do not see the utility or fruitfulness of any
new initiative to bring about any results.

SHRI M. RAGHUMA REDDY : What °
are the countries which joined India in
bringing peace and stoppage of hostility
between Iran-Iraq ; whether India is pro-
posing to take up this issue in the UNO to
find a solution for this problem ; whethes
India is going to arrange a tripartite meet-
ing between Iran and Iraq and some other

cace-loving countries ?

SHRI B.R. BHAGAT ; The four fore-
ign ministers .who are involved in the
non-aligned initiative including Indis,
Cuba, Zambia and Head of the Political
Department of the PLO. that was the group
of four foreign ministers who took the initi-
ative, the Islamic countries, all the Guilf
countries, are involved in the initiative,
and the late Mr. Olof Palme, the Prime
Minister of Sweden was the Special Repre-
scotative of the Secretary-General. Moreover
we are in constant touch with both the
countries and very recently the Special
Envoy from Iran, the Deputy Minister came
here. He met me and the Prime Minister -
and he carried a message and we gave them
our views on this sitvation. We urged
him to bring about immediate ccase fire
and to move away from confrontation. All
this*is going on.

SHRI G,G. SWELL : Despite obvious
financial and weapons superiority of fIraq
over Iran and the reverses that Iran suffes-
ed as a result of it, it again now has surged
forward and has put Iraq on the defensive
whether it is in the Fau Peninsula or fur-
ther up.

Has the Government made an analy-
tical study as to what forces and fagtors
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‘‘are ‘behind this resurgence of Iran and has
the GQGovernment taken note that the
.. American fleet, part of the Seventh Ameri-

' 'oan Fleet, the Enterprise and some other

‘vessels, have anchored off Karachi ? Has

. this got anything to do with the danger of

Iran-Iraq war spilling over into the other
Persian Gulf countries and whether the
United States of America has told Iran

that any spreading of the war into the

Gulf countries would threaten the vital
interests of the United Stattes ?

‘ SHRI B,R. BHAGAT : In a conflict
like this, the local conflict, the danger of
its spilling over in a wider context is always
there and the involvement of the outside
powers and the major powers is always
there and that is the reason that we have
always taken this position that they should
be settled peacefully through peaceful nego-
tiation.

There are conflicting reports about the
relative strength. But we would not like
to pass any judgment on this matter, their
relative sttength. Moreover, these are not
very verifiable sources. We get the analy-
sis from different sources and, therefore, I
would not like to pass a judgment on this

Fortunately, in this conflict, although
it has gone on for several years, there is no
direct involvement of the outside powers,
Although Iraq is getting replenishment of
arms from some sources whereas Iran is
getting spares and others from other sour-
ces, apart from that, there is no major
problem,

SHRI G. G. SWELL : The American
fleet off Karachi. It is also a direct danger
to us. Can you tell something about it ?

MR. SPEAKER : We are having a

~ discussion on it,

SHRI B. R. BHAGAT : We have a
call attention tomorrow. We will answer

that,
MR. SPEAKER : That is what 1 said.

Inclusion of ‘Tunti’ Community in the list
of Scheduled Castes

*348. SHR1 C. P. THAKUR : Will
the Minister of WELFARE be pleased to
state :
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(a) whether Government have received
‘representations to treat ‘Tanti’ (Tatwa)
Community as synonym of ‘Pan’, which is
in the list of Scheduled Castes in Bihar ;

(b) whether Union Government have
invited the comments of State Government
of Bihar in this regard ; and

(c) the date by which the decision is
likely to be taken by Union Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b)
Yes, Sir.

(¢) The proposal to include ‘Tanti’
(Tatwa) as synonym of ‘Pan’ which is in
the list of Scheduled Castes in Bihar is
being considered along with similar other
proposals in the con'ext of the proposed
comprehensive revision of the lists of
Scheduled Castes and Scheduled Tribes in
consultation with the co.acerned Siate
Government/Union Territory Administra-
tion including the Government of Bihar
and the Registrar General of India. At this
stage, it is not possible t» indicate the
date by which the proposal for the coms-
prehensive revision of the lists of Schedulad
Castes and Scheduled Tribes would be fina-
lised.

Further, amendment in the existing lists
of Scheduled Castes and Scheduled Tribes
can be done only throuh an Act of Parlia-
ment jn view of Articles 341 (2) and 342 (2)
of the Coanstitution.

SHRI C. P, THAKUR : The whole idea
of putting certain castes in the list of Sche-
duled Castes and Scheduled Tribes is to
promote their social, educational and
economic conditions. Now, is the hon.
Minister aware of the fact that according to
the recent census there are certain Sche-
duled Castes in Bihar in which there is ‘not
a single Matriculate or a single literate
woman and there are certain Scheduled
Tribes like the Pahadia tribes of Santhal
Parganas and the Birhor tribe of Chota
Nagpur who are fast disappcaring. I want
to know what steps is the Government
taking for their improvement. It is not
enough that you allot some funds for their
improvement. In spite of that this is the
position, :
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THE MINISTER OF STATE OF THR

/. MINISTRY OF WELFARE (DR.
« RAFENDRA KUMARI BAJPAI) : It is
not there in the main question, It is out

__of context.

- SHRI C. P. THAKUR : Is the Govern-
ment thinking to include Bhuiyan of Chota
Nagpur in the list of Seheduled Tribes and
- Machwa, the fishermen in the list of
~8cheduled Castes as their conditions are
also as bad as other Scheduled Castes ?

MR. SPEAKER : 1 do not know how
" itarises out of the main question. You
.can ask only about Tanti community.

SHRI C. P. THAKUR : There cannot
be other supplementaries on this.

MR. SPEAKER : There are 500 odd
communities, They ate asking for it.

DR. RAJENDRA KUMARI BAJPAL :
We caanot say about all of them.

SHRI VAKKOM PURUSHOTHAMAN :
In 1970 or 1971, the then Law Minister,
Mr. Panampally Govinda Menon iuirodu-
ced an amending Bill including so many
communities as recommended by the State
Governments in the list of Scheduled Castes
- and Scheduled Tribes. Of course, from
Kerala State Kudumi commurity was also
included. But that is not the question. The
point is that even though that Bill was
introduced it could not be passed. Will the
Government now consider reintroducing that
Bill and get it passed by the Parliament.

DR. RAJENDRA KUMARI BAJPAI :
_ The Government is coming with a compre-
hensive Bill and at that time we will con-
sider all the aspects. From time to time
this question has bzen raised and it is only
the Parliament that is competent to add or

delete any name of Scheduled Castes or

Scheduled Tribes. So we are intending to
‘bring a very comprehensive Bill in this
regard.

SHRI BASUDEB ACHARIA : Since
~ the Government proposes to bring a legis-
lation for amendment of this list .of Schedu-
led Castes and Scheduled Tribes, may I
~ know from the hon Minister which are the
. Scheduled Castes and Scheduled Tribes,
. communities the Government propose to
include in the list of Scheduled Castes and
Scheduled Tribes ?

MR. SPEAKER : I do not think it
-mrises out of the main question. It is
irrelevant.
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DR. RAJENDRA K UMARI . BAJPAI :
It is not possible to indicate it now. .

- MR. SPEAKER : The question is only
regarding Tanti community. There .is.no
more scope for questions. You can puta
separate question if you want to ask dﬂler
things. .

Feasibility studies on Computerisation in
Yarious Departments
*349. SHRI BASUDEB ACHARIA :
Will the PRIME MINISTER be pleased to
state :

(2) the money spent for conducting
feasibility studies on computerisation in
various departments and the subsequent
legal, operational and administrative
implications ; ’

(b) the names of the agencies which
were entrusted with such studies and the
names of department for which such study
was conducted ; and

(c) the names of the department in
respect of which reports have since been
submitted by such agencies ?

THL MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
to (c) A Statement is given below.

Statement

(a) Government of India has spent about
Rs. 14 lakhs, for conducting feasibility
studies on  computerisation of various
Departments for 19 major studies conducted
by outside agencies. In addition, feasibility
studies on computerisation of various
Departments have been carried out by
National Informatics Centre (NIC), Depart-
ment of Electronics, which have been set
up by the Government of India as a nodal
organisation for assisting the various
departments with their computerisation
requirements. NIC carries out such fea-
sibility studies free of cost. So far an esti-
mated 120 man-months of effort has been
made by NIC for preparing feasibility
studies. Wherever legal, operational and
administrative implications are involved,
they are looked into by the concerned
Departments or by NIC on a case to case
basis.

(b) and (¢) Detalls are gwen m “the
enclosed Annexure.
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Table—3

. The foltowing depattments have given
"”*NIL report indicating that no feasibility
reports have been prepared for them by
_any outside egency.

TR

Registrar General of India
2. Planning Commission

3. Department of Statistics
4. Department of Steel

5. Department of Mines

6
7

. Department of Fertilisers

* Department of Food and Civil

Supplies

8. Department of Scientific & Indus-
trin]l Research

9. Dcpartment of Agricultural Statis-
tics and Information Group

10. DGS&D

11. Ministry of Programme Implemen-

tation
12. M nistry of Urban Development
13. Ministry of Irrigation

14. Department of Sports & Youth

Affairs
15. Department of Arts

19. Department of Women & Child
Welfare

17. Department of Education

18. Department of Culture

19. Ministry of Welfare

20. Bureau of Public Enterprises

21. Department of Legal Affairs

22. Department of Expenditure (CGA)

SHRI BASUDEB ACHARIA : Sir,
computerisations is underbtedly an extremely
important component of Government's
current policy. It is also an integral part
of modernisation package for 21st Century.
But it will have a great impact on job
potentialities in our country. In France,
England and Germany where computerisa-

" tion has been done, roughly 40 pcr cent of
the employment potential seems to have
been lost directly as a result of computeris-

+ gtion. Studies also revealed in England and
France that in one decade, loss of employ-
ment of white-collar is about 40 per cent.
In the Banking Sector only, England has

- gince lost 3000 jobs,

" (Interruptions)

PHALGUNA 28, 1807 (SAKA)
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Britain has lost 50,000 jobs in bankmg
sector. Computerisation will only make
the office more capjtal-intensive.

(Interruptions)

MR. SPEAKER : Mr.
please come to the question.
- (Interruptions)

MR. SPEAKER : Mr. Acharia, please
don’t think that I will be as lenient to you
as to the lady. o

‘Avchapi_a, you

MR. BASUDEB ACHARIA : Sir, wmay
I know from the hon.Minister as to whe-
ther this aspect of job-potentialities in our
country for computerisation has been
studied or not. )

SHRI SHIVRAIJ V. PATIL : Sir, ‘the
Ggovernment is very well aware of the im-
pact computerisation is going to have in
all areas of Governrment activity and acti-
vity in the society. We feel that the com-
puterisation is not going to reduce employ-
ment potenhal but it is going to incre ase
the employment potential.

(Interruptions)

MR. SPEAKER : Pleasc listen what he is
telling. You are asking questions before
listening.

SHRI SHIVRAJ V. PATIL : In Japan
which is a densely populated country, it
is not only computers but robots are being
used and most sophisticated machines are
being used. Yet, the employment poten-
tial has not gone down.

(Interruptions)

MR. SPEAKER : That is what he is
going to do.

SHRI SHIVRAJ V. PATIL : Sir, I will
substantiate my statement. 1 will give - the
figures of one Excise Collectorate in Delhi,
The cost which was involved in putting up
one computer there is Rs. 3 lakhs but the
benefit has accrued to the Department
in onc month's time is Rs. 7.8 lakhs. Rs,
7.8 lakhs will be available for providing
employment to the people. (‘merruption,)

We will be utilising that amount of
money for putting up more industries, - for
having more employment guarantec scheme
more irrigation, for having more fertilizers,

- for opening morc schools and it will pro-

vide more employment. . .
(Interruptions) e



g 55 6réi‘An&Wers

SHRI SOMNATH CHATTERJEE : I
‘8o not understand. 1 hope the people
will understand.

MR. SPEAKER : Mr. Chatterjee, you
“please come to me.

(Interruptions)

SHRI BASUDEB ACHARIA : Sir,
-there is vast unemployment in our country.
The Government has imposed ban on recru-
itment also. May I know from the hon.
Minister for installation of computers in
about 24 Departments—it has been stated
in his reply—what will be the amount of
money required for installation of these
computers and for import of computers
from foreign countrics. May I know from
the hon. Minister the quantum of money
involved for the installation of computers.

SHRI SHIVRAJ V. PATIL : We are
not importing all the computers which
are being used in the Departments from
outside. Computers are being manufactured
in our country also and they are being used
by the Departments_

Now as far as computeriastion in the
entire country from the district level to
the Central level is concerned, we are go-
ing to have one computer each at four
places in the country, called the Regional
Computer Centres, In these Regional
Computer Centres the information will be
collected from all parts of the country
and that informatiou will be made avail-
able to the Planning Department, the
Power Department, the Irrigation Depart-
ment, the Education Department and for
all other governmental activities to have
~better plans to use that information to
increase the efficiency and reduce the time.

_ We are going to have computers at the
district level also. If we take into consi-
deration all the computers used at the
~ Central Government, State Government
.and district levels, the cost involved is
going to be in the vicinity of Rs. 100
- crores. Rs. 62 crores are provided in the
Seventh Five-Year Plan and the rest of the
money will be made available by the State
‘Governments and other authorities also
‘to have this faciliry Please bear in mind
that this facility has to be used by us. If
we do not use this facility, we are going
to lag behind the world ; if we do not use
this facility,our efficiency may not go up;

_ MARCH 19, 1986
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if we do not use this 'facility, we will net
be able to compete with the world in
industry, in agriculture, in ' heaith - snd
hygiene and in many other areas.

SHRI SHANTARAM NAIK : I want
to know whether Government have any
plans to install or provide computers in
major Central jails of this country.

MR. SPEAKER : What do you mean ?
To check their escape ?

THE PRIME MINISTER (SHRI RAJLV
GANDHI) - Although we have not got a
specific programme to computerise the jails
we are examining how we can computerise
the crimes that arc taking place across the
country and try to correlate them and see
how we can catch the crooks better.

If I may add a word in answer to the
previous supplementary, the question is
not just of jobs. With computers actually
jobs do not go down; they go up, but they
go up at different places; there is a shift
of employment; it is not a loss of employ-
mant. But here as Government we nlso
have a slightly different responsibility. We
are here as guardians looking after the
money which belongs to the people of
India and we must see that this is not was-
ted and is invested in the best possible
way, What we are seeing happen is that
the cost of governance is going up so much
that positive programmes for the people
are being compromised. Now we have to
save as much money as we can and stream-
line the functioning. Whether it is govern-
ment, whether it is public sector units,
whether they are other units which serve
the people in the best possible way so that
the people get the best services and the
minimum moncy is spent on such services
and the maximum money can be spent on
positive projects which actually give deve-
lopment results to the people. It is very
easy we could spend Rs. 180 crores in the
Seventh Plan and employ every one in the
Government; we could give tremendous
employment, but it would do no good to
the people of India, One small example
Shivraj-ji gave about the case of computeri-
sation in one tax department. He was
talking about Rs. 7 lakhs. What does it
mean ? 1t means that the people who
would have been running up and down the
tax department for five years have made
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theis payment—if I remember rightly now

because | got the note very long ago—in.

three months. That means, harassment to
thousands of people has been avoided. The
Rs, 7 lakhs that he was talking about and
which has been saved is not saved in terms
of money; it is saved in terms of the
intercst gained by getting the payment
made _in three months instead of over five
or'ten years. This is the people’s money
which has been saved—which could have
been lost. This is the way it actu.lly
help sthe people, it helps  development;
and it is not a waste of money. The
employment potential is changed. Employ-
ment for a lot of people doing manual
work is changed to service areas and other
areas in the production and servicing. We
can also go through the other route. We
can say we need lots of employment
We can get rid of typewriters today. We
will have thousands of scribes who will
write everything Government does. We
will increase employment. We can get rid
of sewing machines, we will have tailors
who will only sew by hands. We can do
all sorts of things we want. But the point
is will that be beneficial to this country or
not ? Is this country 2uing (o move ahead

or are we going to move backwaird ? Ths
is the basic qu.stion.
We frel the couniry should move

ahead, 1 believe most of this House feels
that the country should move ahead. But
if certain people have doubts about that,
they are most welcome to put them for-
ward,

(Interruptions)

DR. V. VENKATESH: How about
intr~ducing computers in the Parliamentary
work ?

Quarierly performance report to the Cenire
by States re. Physica’ pro; ress of Plan
Programmes
+
SHRI ANANTA
SETHI :

SHRI B.V. DESAL :

- ‘Will the Minister of PLANNING be
pleased to state :

(8) whether the States and Union
Teatitories have been asked (o send quar-
torly performance report in terms of con-

- crete physical progress ¢ lan programme ;

*350. PRASAD

PHALGUNA 28, 1907 (S4KA)

Oral Ansyers 26 |

(b) if so, whether stress has been lajd
particularly on anti-poverty schemes ;

(c) if so, how many States have so far
reported their performance to the Centre ;
and

(d) whether calling for such report
will also ensure proper utilisation of plan
funds ?

THE MINISTER OF STATE IN THE8:
MINISTRY OF PLANNING (SHRI A. K,
PANJA) : (a) Planning Commission has
issued insiructions to all the States and.
Union Territories to furnish quarterly’
progress reports regarding expenditure as
against approved plan outlays for each
head/sub-head of development. As regards
monitoring of achievements in physical
terms as against the physical targets fixed,
necessary instructions to the States and the
Union Territories are being issued.

(b) and (c) The major anti-poverty
schemes, namely, Integrated Rural Develop-
ment Programme (IRDP), National Rural
Employment Programme (NREP) and Rural
Landless Employment Guarantee Pro-
gramme (RIEGP) are being monitored
intersively by the Depaitment of Rural
Devedopment.  All - these  anti-poverty
programmes are also being monitored as
part of the monitoring of the °20-Point
Programme’ by the Ministry of Programme
Implementation.  All the Siates and the
Union Territories have been reporting the
progress of implementation of these anti-
poverty programmes.

(d) Yes, Sir.

SHRI ANANTA PRASAD SETHI:
Sir, the Hon. Minister in his reply mentio-
ned that the State Governments have been .
reporting to the Centre; but there is ne
mention about the performance of the
States. However, I would like to know as
to whether theie has been a serious short.
fall in the target set in some of the major
components of the 20 point programme
and also the Poverty Alleviation Pro-
gramme in 1985-86 financial year. 1 would
also like to know whether it is a fact that
some Governments have transferred the
funds allocated for the purpose to some
other purpose or allowed them to lapee
because thcy are not cemmitted to it. If
so, what steps you bave taken against
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nth Flve Year Plan to see that the sohedu-
led castes and scheduled tribes get the- -
maximum  benefit ~out of this prU-o{

gramme?

SHRI A.K. PANJA : So far asthe .
first portion is concerned, I do require a;.
notice. As regards the second portion, we
have indentified the areas which need our,
emphasis, and one of those is scheduled,
castes and scheduled tribes. The tribal:

them"'and the ‘name of those States and
also whether the Government of India
has conducted any survey to know about
the implementation of thesc programmes.

SHRI A.K. PANJA : Sir, the question
hasg three parts. So far as the first part
is concerned, i.e., shortfall in physical
target, it is for the departments concerned
which are in charge of each of the parti-
cular development work, to report.

“Secondly, so far as diversion of funds
is "Fdncefnéd. it cannot be stated right now
immediately. On receiving specific direc-
tions from the hon. Prime Minister on
5th August 1985, a le tter was issued by the
Députy Chairman, Planning Commission
to all the Chief Ministers and the Heads
of the Union Territories suggesting them
to monitor the plans. Thereafter on 3lst
October 1985 a letter was followed by the
Secretary, Planning Commission as a follow
up measure. The difficulties which we
found were that in various manners, they
were sending report not according to a

particular proforma. That is why on 13th

March 1686, thc Planning Commission
did ptepare a proforma. This has becn
despatched to all the States and Union
Territories to the Chicf Secretaries. This
proforma gives the required heads of
development,

 Thirdly, as I answered last time, if the
entire plan amount is spent, then it is
possible to locate whether there has been
diversion. 1f the entire amount is not
spent, it becomes a grey area, a twilight
zone. We grope to find out whether actual
diversion took place.

Now, Sir, with this method of prepared
proforma, the Plarning Commission find
whl be able even to find out quarterly
whether thecie has been any diversion.
Sir it is primarily the duty of the State
Government and the Union Territories
to do the monitoring. However, with this
gurvey report coming to us, namely, moni-
toring, the Planning Corinission will be
able to have a check on the Plan activities
of the States and Union territories.

“SHRI 'ANANTA PRASAD SETHI :
What is the percentage of scheduled castes
and . scheduled tribes benefited out of this
programme in the Sixth Five Year Plan and
what steps are you going to take in the Seve-

sub-plans have been made so that the
money allotted to them is specifically spent
for that particular purpose,

SHRI CHINTAMANI PANIGRAHI :
May I know from the hon Minister whether
during monitoring of thess anti-poverty
programmes it has come to the notice of
the monitoring agency that the Central
Government which is allotting large quan-
tities of wheat as a component of
these programmes this wheat is not being
delivered to the work force which is enga~
ged in this programme but being delivered
to the wholesalers by the District Rural
Development Agency and the wholesalers
are giving it to the retailers, and the
contractor will get this wheat from the
retailers ? In this procedure six to eight
months pass and the labour foice
enagaged in these programmes are not
getting wheat and this is being adjusted
in the accounting procedure only of the
contractors This has created a great
hurdle. It never reaches the people. I
would like to know whether the monitoring
agency will monitor it so that mcasures are
taken to see that the wheat allotted to the
work force reaches the work force
itself ?

SHRI A.K. PANJA : The distribution
of wheat for the upliftment of th: poor
and needy classes is being done by the
Department of Rural Development along
with the monitoring of Programme Imple-
mentation Committee by the Ministry.
So, whether actual diversion of wheat has
taken place or the people for whom it
is meant are getting it or not this ques'ion
may be directed to that department.

SHRI CHINTAMANI PANIGRAHI :
Why ? The Central Government is alloca-
ting the wheat. Why should we ask the:
District Rural Devolopment Agency ¢
The monitoring agency is here, P



» . Oral. Answers,, - .

SHRI AK. PANJA : The wheat and
otber things bemg distributed for vanous
progfdmmes is ‘not done  Sfrectty. It -
either done by integrafed rurhl development
of ‘pational rural development or food for’
work. We have been given the monitoring
plan projects only as I have
answered. | '

” (Interruptions)

SHRI CHINTAMANI PANIGRAH&
I have pointed out these difficulties, Why
should not the monitoring cell consider
these difficulties and find a solution to
this?

SHRI A.K. PANJA : The hon. Mem-
ber need not be agitated. I have looked
into the matter. One department will not
be able to do it. That is why it is being
done by various other agencies. One of
this is Department of Rural Development.
They will be able to say. Planning Commi-
ssion certainly will be able to say after all
these are taken together and our Advisers
assess and find out the performance but
the diversion of wheat or money can be
told by Department of Rural Development
and others dealing with food for work.

SHRI CHINTAMANI PANIGRAHI :
When T am pointing out the difficulties
it is the duty of the Minisler to look to
this and report back.

MR. SPEAKER : You better talk to
him and try to undcrstand his point of
view.

SHRI A.K, PANJA : Yes, Sir. I bow

down to your ruling.

SHRI EDUARDO FALEIRO : Sir,
the anti-poverty programmes have done a

termendous amount of good to the rural

poor in this country. Anybody who is
aoguainted with the rural areas of this
country would know that. I have visited
every single village in my constituency and
I have verified the amount of good that
this piogramme has done..... (I terruptions)

PROF. MADHU DANDAVATE : In
fact, their complaint is that they are gett-
ing more food.

SHRI EDUARDO FALEIRO : How-
ever, the Planping Cummission itself, over
which the Minister presides, on an evalua-
tion report on Integrated Rural Develoyp-

PHALGUNA 28,1907 (84KA)
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ment Pwsramme. last year admitted and
said, .., .

| “Informatmp co’ﬂected in the present

evaluation study indicates that im"

spite of the detailed guidelines, none

of ,.the State Governments have

followed them with any uniformity.” .

That means, that this

the State Governments had taken this work
more seriously. The hon. Prime Minister

himself has gone to the rural areas in this
country and verified that the guxdehnes

and the programmes are not being lmpte-
mented with the seriousness they deserve,
A lot of more good would have come to
the rural poor in this country, if the
State Governments
seriously.

But after this evaluation study by the
Planning Commission, with which
Minister is associated, what further has
been done ? How far its recommendations
after the study and the observations of
the Prime Minister after his visit to the
rural areas have bcen implemented ? What
have you done in this regard ?

SHRI A.K. PANJA : I am grateful to
the hon Member that he has brought out

the

=

a very relevant point. In fact, Planning

Commission did say that many of the
States and Upion Territories are not
conforming to the various letters and
instructions issued by Planning Commission
from time to time. When they send the
reports, are also not according to ‘the
points involved, but at random. That is
why, as 1 have said earlier in answer to
another question, the Planning Commission
have now made a proforma and so far as
earmarked provisions are coperned, it is
mandatory for them to send the report,
and regarding non-earmarked provisions
the Planning Commissions are also ingist-
ing that they comply with the proforma
and send us the reports.

Regional Imbalance in Development
*351 SHRI V.S. VIJAYARAGHAVHN
PROE. RAMKRISHNA MORE :

Will the Minister of PLANNING be

it

i

_ programme
would have been much more effective if '

hed acted more
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(2) whether it is a fact that despite the
successive Five Year Plans regional imbal-
anges still continue and a number of
States have not received a fair share of
development.

(b) the programmes launched by
Government in the Five Year Plans and
the expenditure incurred thereon against
the allocation made ;

- (c) whether some further vigorous
plans are contemplated by Government_so
that adequate attention is paid to achieve
the objective of the balanced development
of different regions ; and
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(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : () The successive Five Year.
Plans have sought to reduce regional. im-
balances by measures. like weightage in
allocation of Central assistance to less
developed states under the modified Gadgil -
formula, various area development pro-
grammes and anti-poverty programmes;:

All States got their share of develop-
ment as agreed to by them with Planning
Commission.

(b) to (d) A statement is given below.

Statement

(a) to (d) The following table gives figures regurding approved out-lays and the
expenditure incurred over the various area development and anti-poverty programmes

on fifth, Sixth and Seventh Five Year Plans :

(Rs. crores)

Sl. Programmes Fifth Plan Sixth Plan Seventh
No. Outlays Outlays Plan
Expenditure Expenditure Outlays
0 1 2 3 4 5 6
1. Integrated Rural Development
Programme 103.68* 32.67* 1500.00 1661.17 2701.4¢
2. National Rural Employment Programme — — 1120.00 1834.26 2487 47
3. Rural Laudiess Employment
Guarantee Programme — — 50000 499.41 1743.78
4. Minimum Needs Progrrmme 2607.00 1578.00 5807.00 6547.05 11545 92
5. Desert Develpment Programme 15.18€ 10.76£ 100.00 73.55 244.94
6." Drought Pione Area Programme 252.09 18898  350.00 337.42 447,00
7. (a) Hill Area Development Programme 31003  338.60 848.84 933.83 1505.03
(b) Western Ghats Dev. Programme 20,00 18.28 76.00 73.36 116.50
8. North-Eastern Council 90.00 86.58 340.00 381.15 675.00
9 Tribal Areas 1042.89 94600 4006.51 3640.25 6955.63
10. Incentive Sct.eme for Industrial 0000

Development

100.00 22875

*Only for 1978-79 as the scheme was introduced in that year.
£Relates to years 1977-78 and 1978-79 as the scheme was introduced in the year 1977-78,
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. Apsrt from continued ¢emphasis on alf
the programmes
Desert Development Programme has now
boen made a cent per-cent Centrally aassis-
ted programme in the Seventh Plan. More-
aver, the Seventh Plan also visualises
decentralisation of planning as an instru.

ment for ensuring balanced regional deve.

lopment,

- SHRI V.S. VIJAYARAGHAVAN :
May I know from the hon. Minister the
percentage of allocations made in each of
the Five Year Plans for industrial develop-

ment and other development of the back-

ward States in the country.

SHRI A.K. PANJA : I have got the
information with regarding to 5th, 6th and
7th Plans. It is a long list and is also
part of the statement,

So far as the industrial programmes
are concernced, the details have been given
in the statement. If you look at this,
there are three points, under which assis-
tance is being given to the backward States.
From this, you will also find the outlay
and expenditure for all these programmes
during the Sth, 6th and 7th Plans.

SHRI V.S. VIJAYARAGHAVAN : 1
want to know whether any special plan is
being preparcd to remove the industrial
backwardness of Kerala, so that the im-
balance in development in the State could
be removed at least in the 7th Plan.

SHRI A.K. PANJA : Kerala is not a
backward State. I may tell for the general
information of the hon. members that so
far as industries are concerned, there are
three categories —Category (1) : No-indus-
try districts and special region districts.
Category (2) and Category (3) have different
parameters. As far as Category (1) dis-
tricts are concerned ‘the percentage of . in-
centives and assistance has been increased
to 25%, the investment subject to a maxi-
mpm of Rs. 25 lakhs. Accordingly, cate-
gories (2) and (3) are also setting high
amount of subsidy than before. -

~ MR. SPEAKER : They want to take
advantage of the backwardness clause. Shri
Ramakrishna More.

SHRI MOOL CHAND DAGA : Sir,
Question No. 352 has not come up.
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MR. SPEAKER : It will come on the
27th of this month.

' _SHRI MOOL CHAND DAGA : When

I am present here and when the question
has been listed for today, why has it been

‘ poa_tbbned ?

MR. SPEAKER : It has been trans-

ferred to 27th. You are supposed to be

present on the 27th as well. -
' (Interruptionts)

SHRI MOOL CHAND DAGA : Who
is accountable for this transfer ? I have
not been informed about this. B

MR, SPEAKER : It has been informed.

(Interruptions)

Afghan Situation

*355. SHRIT. BASHEER : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have recently
been in touch with various international
moves about the Afghan situation ; and

"(b) if so, what is the latest position in
this regard and to what extent these moves
are likely to lead to an amicable solution ?

THE MINISTER OF EXTERNAL

. AFFAIRS (SHRI B.R. BHAGAT): (a)

Yes, Sir.

(b) Mr. Diego Cordovez, the Personal
Representative of the UN Secretary Gene-
ral, has visted Afghanistan and Pakistan
recently for further discussions. While
understanding has reportedly been reached
on some draft provisions of the political
settlement, differences persist on the others,

PROF. MADHU DANDAVATE : You
replied this question on the television
yesterday.

SHRI B.R. BHAGAT: Yes. In
Janavani, yesterday.

SHRI T. BASHEER : The issue has a
wider aspect. Apart from that, causing
a lot of concern for India and the region.
The Afghan problem brings cold war to
India’s doorstep and arms race by the
I would like
to know from the hon. Minister whether
it iga fact that our Prime Minister had
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taken up this issue with the Soveit leader
Mr. Gorbachev during his visit to Moscow
and with Mr. Reagan during his visit to
US and whether it is a fact that both the
leaders had responded positively and ex-
pressed their willingness to solve this pro-
blem and find a political solution to this
problem. If that is so, 1 would like to

know from the hon, Minister as fo what

steps, the Government have taken or pro-
posed to take 1o evolve a modus operandi
on the basis of the responmse from the
leaders of Soviet Union and the USA.

SHRI B.R. BHAGAT : India’s stand

on Afghanistan is a principled and consis-
tent one. We are against both interven-
tion and interference and we stand for
negotiated political settlement of the issue
which takes into account the legitimate
interest of the parties concerned. And
Sir, in this context, we have supported U.N.
initiative. We have noted that the pro-
gress made in these talks is slow. How-
ever, at the present moment, there is no
other international initiative besides the
proximity talks being conducted by the
U.N. Secretary General’s personal repre-
sentative and we have lent support to this
because we are for a peaceful negotiated
settlement of this issue. '

WRITTEN ANSWERS TO QUESTIONS
[Transiation]

Loss suffered in Explosion in Indian
Embassy at Lima

*353. SHRI BANWARI LAL BAIRWA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the estimated loss of life and pro-
perty suffered in the explosion in Indian

Embassy at Lima (Peru) on 22 February, -

1986 ;

(b) the number of employees belonging
to Indian Foreign Service in this Embassy ;
and

(c) the steps taken by Government to
"compensate the loss suffered by Indians ?

THE MINISTER OF EXTERNAL
“AFFAIRS (SHRI B. R. BHAGAT): (a)
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Fortunately, no loss of life or injury was
involved. The Chancery Building of the
Embassy and the Emassy car were damaged,
Estimated expenditure on ' the repairs of
building is Rs. 40,000/- and the car has been
repaired at a cost of Rs. 28,000/-

f’ (b) Five, including three diplomatic
officers and two others, .

(©) Docé not arise as no loss was suffe.
red by any Indian.

Juvenile Delinquency

*354, SHRI VILAS MUTTEMWAR :
Will the Minister of WELFARE be pleased -
to state :

(a) whether ‘thc number of juvenile
delinquents is increasing continuously in
the country ;

(b) if 80, the reasons therefor ; and

(c) what concerted efforts are contem-
plated by Government to curb this trend in
the society ?

THE MINISTER OF STATE OF THE
MINISTRY - OF WELFARE (DR.
RAJENDRA KUMARI BAJPAD : (a)
From the published figures available till
1982 it is found that there was an increase
in the number of juveniles arrested between
1977 and 1981, and this was followed by a
decline in 1982.

(b) Apart from the efficacy of the enfor-
cement of the law, a variety of environ-
mental factors such as industrialisation,
urbanisation, economic deprivation destitu-
tion, neglect etc ; are found responsible for
the problem.

(c) The implementation of various Chil-
dren Acts applicable in different States and
Union Territories falls within the respon-
sibility of the State Governments and Union
Territory Administrations The Govern-
ment of India has been pursuing with them
the development of the necessary services
required thercunder. Besides a financial
provision has also been made under the 7th
Five Year Plan for assisting the States to
strengthen infrastructure and services vader
the Children Act.
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Prodactivity Bonus in Defence Deptt.
Factories

*356, SHRI S. G. GHOLAP : ' Wil
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that for the
purpose of productivity bonus, average of
factories in India is taken into considera-
tion and not the productivity or efficiency
of each factory in Defence Department ;
and |

(b) if so, whether Government propose
to consider productivty of every individual
factory for the purpose of bonus ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND DEFENCE SUPPLIES (SHRI
SUKH RAM): (a) Yes, Sir.

(b) The matter is under examination.
Foreign Collaboration for Electronic
Production

*357. SHRI K.S. RAO: Will the
PRIME MINISTER be pleased to state :

(a) whether the implementation of the

new Electronics Policy has increased the
production of electronics products in the
country substantially ; if so, the details
thereof ;

(b) the names of the foreign companies
who have been allowed participation in
Indian ventures for electronics production
and the broad terms of their collaboration
arrangements ;

(c) whether Government have received
any direct or indirect offer from IBM to
resume its operation in India and if so, the
details thereof ; and
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(d) whether any Government Departe
ment or Agency has informed the Depart-
ment of Electronics for buying/hiring
computers from IBM and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY - OF SCIENCE AND
TECHANOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir. The total production of electro-
nics which was worth Rs. 1360 crores in
1983 has incrased to Rs. 1890 crores in 1984
and is expacted to touch a figure of Rs.
2650 crores in 1985. Besides increase in
production, there has been a significant
step up in investment in areas like com.
ponents, computers, consumer electronics
etc. )

(b) Names of foreign companies allowed
participation in Indian Venture for electro-
nics production during 1984 and 1985 along
with terms are given in the statement below.
In addition, some of the existing foreign
equity companies have been allowed colla-
boration for new products.

(c) Governiment has not received any

girect or indirect offer in specific terms
from IBM, “‘to resume its operation in
India.”

(d) Department of FElectronics has
givcn clearance to ONGC Dehradun and
CMC Ltd. for the purchase of IBM Com-
puters. These systems were recommended
after going through global tenderjpg proce-
dures and detailed technical eValuation.
ONGC has been given the clcarance for an
IBM 3083 JX with 3 nos. of Array Pro-
cessor and CMC Ltd. has been given
‘clearance for 3 Nos. of IBM 4361 computer
systems for INDONET project,
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Delay ia | Launching of ASLV

_ #3538, SHRIMATI KISHORI SINHA :
Will the PRIME mmsran be ploaaed to
sute

~ (a) whether the launching of the Aug-‘
mented Satellite Launch Vehicle (ASLV)
has been delayed due to dislocations at the
Shriharikota launch centre ;

(b) if so, whether a firm date for laun-
ching has been fixed ; and

(c) whether Government are in search
of a launching centre which is free from the
attacks of cyclones and other natural
forces ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, EILECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
Yes, Sir. The delay has also been due to
. some technical problems.

(b) A firm date for launch can be fixed
after overcoming the technical problems
which have recently arisen. It is now
expected to be in the launch window of
July-August 1986. A firm date is expected
to be fixed around April, 1986.

(c) While it will be ideal to have a
launch centre free from cyclones and
other natural disasters, it is difficult to do
80 since it is of great advantage to locate
a launch range on the eastern sea coast even
though a certain risk due to cyclones/mon-
soon is generally attendant on such loca-
tions. The selection of a suitable site for
establishing satellite launching stations is
based on various considerations which
include the nature of the geographical
terrain, availability of land within a certain
radius which is relatively free of human
settlements, and also importantly, certain
technical considerations such as lauach
safety, launch trajectory realisation and
launch window constraints.

Science and Technology Parks.
*359. DR. SUDHIR ROY :

SHRI SAIFUDDIN CHOWDHARY:

Will the PRIME MINISTER be pleased
to state

(a) whether the Department of Scien ce
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& Technology has been informed by some
scientists about the problems arising out of
technological parks being. floated by non-
resident Indians at three places and many
of which are in the offing;

~ (b) if so, what are those problems and
the opinion of Government thereon;

(c) the areafareas of technology in
which these parks are dealing with ; and

(d) the details of investment being
made in these parks ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) No Sir.

(b) Does not arise.

(¢ and d) Groups of non-resident Indians
from U. S. A. have on some occasions pro-
posed establishing facilities at a few loca-
tons for producing certain high technologiy
items. Some of them have bzen pursuing
with
Governments, Department of Elcctronics
has approved the following proposals for
setting up technology parks by Non-sResi-
dent Indians for development and 1009,
export of software,

(i) Indo-Amarican Capital and
Tcchnology Corporation (ICAT),
USA for setting up the park at
Pune,

Indus Technology Inc.,, USA for
setting up of two parks—one in
Nilgiris District of Tamil Nadu
and the 2nd at Hyderabad.

(ii)

The order of investment in each techno-
logy park is expected to be US$ § millions.

Coaching Centres for I. A.S. Examinations

*360. SHRI MUKUL WASNIK :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government have declded

~ to open coaching centres in educationally

backward areas for students willing to
appear in TAS examinations; and

concerncd State -
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(b) if so, the areas identified for setting

up coaching centres and when are these

centres likely to start ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS
(SHRI P. CHIDAMBARAM) : (a) and (b) :
On the basis of representations made on
behalf of the students, the Government has
agreed in principle to set up coaching
centres in the educationally baclkward areas
to assist the candidates desiring to appear
for the preliminary and main parts of the
Civil Services Examination. Since the
matter requires considerable preparatory
work, which has been initiated, it would
not be possible to give any details,

Cess for Posled Research and Devel ip-
ment Fund for Industries

*361. SHRI ANAND SINGH : Will the
PRIME MINISTER be pl:ased to state :

(a) whether in view of the continued
neglect on the part of the industry in
regard to research and development needs,
resulting in low production and high cost
of production, Government have considered
the desirability of imposing Research and
Development cess on each industry and
creating a pooled Research and Develop-
ment Fund for cach industry;

(b) if so, the decision taken by Govern-
ment in this regard;

(c) whether Government have also
considered the desirability of effectively
avoiding repetitive import of the same
technology by different manufacturers; and

(d) if so, the decision taken
thereto ?

in regard

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-

LOGY AND IN THE DEPARTMENTS OF -

OCrEAN DEVELOPMENT, ATOMIC ENE-
RGY, ELECTRONICS AND SPACE (SHRI
SHIVRAJ V, PATIL) : (a) The Govern-
ment, recognising the importance of
research and development activities in the
industry, has provided several incentives to
encourage this activity. In order to enable
rapid commercial exploitation of techno-
logies developed in the laboratories suitable
financial mechanisms are to be evolved to
facilitate investments on pilot plants, pro-
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cess demonstration units and prototype
developments. The Technology Policy

Implementation Committee had constituted
& Working Group to examine the need for
setting up a National Industrial Research
& Development Fund.

(b) The Working Group had submitted
its report and the Technology Policy
Implementation Committee have made
recommendations thereon. The Government
has not taken a final decision on this.

(c) and (d) While import of the same
technology by different manufacturers could
be coordinated to obtain more favourable
terms for technology transfer, it is desira-
ble to avoid repetitive import of the same
technology again and again. It has been
recognised that, in order to achieve this,
there should be a firm commitment of
absorption, adaptation and subsequent
development of imported know-how
through adequate investment in research
and development.

‘

Indo-French Centre for Advanced
“ Technology

*362. SHRI SOMNATH RATH :
the PRIME MINISTER be
state .

Will
pleased to

(a) whether an Indo-French centre for
the promotion of Advanced Research is
likely to be set up; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATLL) : (a) Yes
Sir.

(b) The Centre will be established in
New Delhi during the 7th Five Year Plan.
It will function as a registered society for
promoting, coordinating, and sponsoring
collaborative research between India and
France. It will have a Governing Body
and a Scientific Council consisting of
members from both the countries.

Antarctica Study Centre

*363. DR. KRUPASINDHU BHOI :
will the PRIME MINISTER be pleased to
state ¢
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(a) what are the details of the repon:t
given by a study group which was consti-
tuted to work out the details relating to
the setting up of an Antarctica Study
Centre; and

(b) what are the details of the equip-
" ment etc. required for the expeditions to

" Antarctica in near future ?

THE PRIME MINISTER (SHRI
RAJIV GANDHI) : (a) The 'Study Group
has recommended that initially the pro-
posed Antarctic Study Centre shall start
functioning as an Attached Office of the

t with
Department of Ocean Developmen
thcp logistic base of that Centre located

in Goa,
(b) Scientific equipment in the fields
of meteorology, biology, geology, ge.:Oph.y-
sics and oceanography will be rc'q.unrcd in
the future cxpeditions. 1In add'xt'mn. th_e
Iogistic support for the expeditions is
provided by the Ministry ‘of Defence
through Army, Navy and Air F'orce and
they use a variety of their own equipment.

Compietion of Orissa Sands Complex

*364 SHRI CHINTAMANI
PANIGRAHI: Will the PRIME MINISTER
be pleased to state :

(a) whether the Orissa Sands Complex
Project of the Indian Rare Eafths Lid.
working at Chhatrapur in Orissa has

completed its first phase of work ;
(b) if so, the total investment made in

this project so far ;

(c) whether the second 'phase work has

started ; and

(d) the total estimated expenditure on
this project and by what time the produc-
tion is likely to start ?

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNO- _

LOGY AND IN THE DEPARTMENTS OF
OCEAN  DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes Sir.

(b) Rs- 107.27 Crores,
(c) Yes Sir.

(d) Present total estimated cost of this
nroiect ik Re. 12230 croren. The nroiect
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is being commissioned in a phased manner
and accordingly trial production of various
minerals has started. '

Remote Sensing Survey of Goa,
. Daman and Diu

365. SHRI SHANTARAM NAIK : Wil
the PRIME MINISTER be “pleased to
state M

(8) whether aerial photographic survey
and/or remote sensing survey of the Union
Territory of Goa, Daman and Diu has been
dope ; ’

(b) if so, the results thercof ; and

(c) if not, whether Government propose
to do the survey in near future?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND N THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ YV, PATIL) : (a)
and (b) The aerial photograpliic survey of
the Union Territory  of Goa, Daman
and Diu has been done in late saventies
by the National Remote Sensing Agency
(NRSA) of the Department of Space for
Survey of India (SOI) and Forest Survey of
India (FSI). The photography has been
used by a number of Government Depart-
ments for preparation of topographical,
hydrological and geological maps, The
Forest Survey of India has utilised this
imagery for delineating various types of
forests of the Union Territory, In addition,
FSI utilised these maps as a ground truth
data base for satellite remote sensing sutvey
done by them during eighties,

FSI has also utilised imageries from the
landsat satellite receejved by the NRSA
Earth Station at Hyderabad for forest
survey applications to delineate closed
forests, open forests, etc,

NRSA has utilised satellite imagery for
prepasing maps of wastelands for Goa and
the extent of wasteland in Goa has been

mapped.

The Centre of Studies in Resources
Engineering (CSRE), Indian Institute of
Technology, Bombay have used remotely
sensed Landsat satellite data in imagery
form and digital computer compatable tape .
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form to study in an integrated way various
aspects of land resources, landuse, drainage
maps, surface water potential etc, and for
developing Geocoded Data Management
System for storing and retrieving natural
resources data extracted from remote sensing
applications and socio-economic  data
arca.  Necessary computer
software has been developed for use
on main frame computer and also for
micro computer Systems for use at rural
and district levels.

(¢c) In view of the above depending
upon further specific user needs, surveys
will be done in future.

Proposal for Approval to Indira Sarovar
Hydel Project

*366. SHRI DILEEP SINGH BHURIA:
Will the PRIME MINISTER be pleased to
state :

(a) whether Government of Madhya
Pradesh has submitted any proposal to
the Union Government for according
approval to the Indira Sarovar Hydel
Project under the Forest (Conservation)
Act, 1980; and

(b) if so, the time by which it is likely
to be approved ?

" THE PRIME MINISTER (SHRI RAJIV
GANDHI) : (a) Yes, Sir.

(b) Detailed assessment of  various
aspects is going on, In view of the
extremely critical environmental and

ecological issues involved and the need
to weigh the costs and benefits carefully
it is not possible at present to say whether
the proposal will be approved at all
and if so when.

Worth-South Dialogue to resolve Economic
' Crisis

3375. SHRI K. PRADHANI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state ;

Minister has
resumption of
resolve the *most
world is

(a) whether the Prime
recently called for early
North-South Dialogue to
seribus economic  crisis’ the

. facing since the thirties;

(b) if so, the initiatives by Government™

of Indja ; and
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| (c) whether the developed countries
in the North have responded positively ?

THE MINISTER OF STATE IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R. NARAYANAN) : (a) Yes Sir.

" (b) and (c) India continues to keep in
touch with developed and developing
countries on steps which could be taken
to revive North-South dialogue.

Analyéls of Environmental Problems

3376. SHRI MOHANBHAI PATEL: Will
the PRIME MINISTER be pleased to state:

analyses has beon
problems

(a) whether any
made in regard to environmental
of the country ;

(b) if so, the main environmental
problems which India is facing ; and

(c) what measures are being taken by
Government to overcome those
environmental problems ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARD: (a)
Yes Sir.

(b) These include : land degradation,
depletion of forests and vegetal cover,
threats to important eco-systems, declining
genetic diversity, water and air pollution
including  dangers from hazardous
substances.

(c) Various plan  programmes for
improvement and protection of environ-

ment have been under implementation.
some  of the more important
measures/programmes are mentioned
below : ' '

(i) Soil and Water Conservation
programmes ;

(ii) Social forestry, better  forest
management and protection
practices ;

(iii) Setting up of the National
Wastelands Development Board

for bringing large areas under fuel
and fodder plantations ;

(vi) Establishment of ‘national parku
and wildlife sanctuaries for

protection of endangered species ;



d  wrisen Answers

" (v) Identification
R reserves H ' ‘
(v!) Mew.\rea for water and  air

pollution control ; _

(vil) Launching of Action Plan for
prevention of pollution in river
Ganga ;

(viii) Bovironmental impact assessment

of hydro-electric, thermal, mining
and industrial project ;

"of biosphere

(ix) Formulation of proposals for
strengthening fegislation fur
prevention and control of water
and air pollution ; and

(x) Formulation of proposals for
legislation on Industrial Safety
and Management of Hazardous

substances.

Setting up of Teleprinter Equipment
Factory

3377. SHRI INDRANT GUPTA : Will
the PRIME MINISTER be pleased to
state :

(a) whether M/s. Siemens of West
Germany has expressed its desire to set up
a teleprinter equipment factory in West
Bengal in the joint sector ;

(b) whether the State Government
has approached the Centre for a licence
in this regard ; and

(c) if so, when the necessary licence is
likely to be issued ?

THE MINISTER OF STATE IN THRE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERQGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V., PATIL) ;
(a) : No, Sir. .

(b) : Yes, Sir. The WBEIDC, a State
Government Undertaking. had applied for
Letter of Intent in March,
manufacture of . Electronic
with foreign collaboration. Subsequently
in May, 1986 the party in their representa-
tion indicated that they propose to
“implement this project in joint sector with
,the partlclpauon of Siemens, West Germany
using their technoh)zy
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(c). The dpplication of the party was

“rejected on account of capacity constraint,

wUtllisation of Services of Youth for
Ganga Action Pdan‘’

3378. SHRI R.M. BHOYE : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have decided
to utilise the services of institutions like
Nehru Yuvak Kendra, and the National
Services Scheme to involve the people and
the Youth in particular, in 1mplcmenu-
tion of the Ganga Action Plan ; and

(b) if so details regarding the scheme of

' Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) Yes,
Sir,

(b) As decided by the Central Ganga
Authority, a programme _for involving
the youth in the implementation of the
Ganga Action Plan has been formulated
in collaboration with the Department of
Youth Affairs and Sports. An orientation
workshop for Coordinators of Nehru Yuvak
Kendras and National Services Scheme
was held in Delhi on 20th and 21st
February, 1986. The programme envisages
organisation of Shramadan youth camps
in selected locations for river front conser-
vation and development and for promotion
of public awareness about the problems
of river pollution. '

Electronic Based Industries in Kerala

MULLAPPALLY
PRIME

3379. SHRI1
RAMACHANDRAN : Will " the
MINISTER be pleased to state :

(a) whether there s
strat new electronic based
Kerala ; and

(b) whether industries producing
ancillary items required by large electronics
industries will be started at Canannore in
Kerala: since ‘Keltron’ the largest such
industry is located there ?

any proposal to
industries in

'THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS

' OF OCEAN DEVELOPMENT, ATOMIC
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o

ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V, PATIL) ; (a) and (b) ;
Government has. not received any appli-
cation for industrial licence for setting up
a new electronic based industry in the
Government sector. Keltron is a Kerala
State Government Undertaking. The
responsibility for attracting industries to
produce ancillary items rests with the sta ‘e
QGovernment. The Department of Electro-
‘nics gives necessary guidance whenever
necessary.

Researciies done by Regional Rescarch
Laboratory, Bhubaneswar

3380. SHRI JAGANNATH PATTNAIK:
Will the PRIME MINISTER be pleased to
state :

(@) whether the Recgional Research
Laboratory, Bhubaneswar has played a
pioncering rolc in a revolutionary concept—
transportation of coal from the munes 10 the
consumers, and if successful this is likely
to reduce the load on the overstretched rail-
way system

(b) if so, whether the work for develop-
ing various agro-products particularly medi-
cinal and aromatic plants, has also been
taken up ; aqnd

(c) if so, the dctails regarding its pro-
gramme.and other things Regional Research
Laboratory has de\cloped ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCILNCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
Yes, Sir,

(b) and (¢) Yes, Sir. In the area of
aromatic and medicinal plants, Regional
Research Laboratory. Bhubaneswar has
taken up the following R&D Program-
mes ;

(1) Resources survey of Similipahar
forest for medicinal and other
economic plants.

(2) Multilocation varietal evaluation
trials of OSvlanum viarum lemon-
grass and Palmarosa.

(3) Cultivation and improvement of
cinnamon and Dioscrea floribundu
and other economic plants,

DEVELOPMENT,
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A new programme on ‘Plant Reso-
urces Survey of Koraput district of
Orissa’ has been initiated.

Progress achieved is as follows :

(i) Inventory of the medicinal and

(ii)

other economic plants of Simili-
pahar forest has been prepared.
Qualitative evaluation of selected
plants suitable for commercialisa-
tion have been identified.

The multitrial on solanum viarum
was taken up to select suitable
genotypes. Studies were conducted
on lemongrass with respect to oil
yield per hectare. Improved pal-
marosa selections were evaluated
in replicated trials. A study on
the significant oil content was also
done.

(iii) Study is in progress cn cinnamon

plants,

(iv) Study on nitrogen and phosphate

requirement of Dioscrea floribunda
was made for tuber production.
Another study on mutagenesis of
same species was carried out.

Other major technologies developéd by

Regional Research Laboratory (RRL),

()

Bhubaneswar

Process for recovery of coking coal
fines from washery rejects.

(ii) Process for beneficiation of chro-

mite.

(iii) Process for pan sintering of o

fines.

(iv) Technology for transportation of

coal, ores etc. through pipelines.

(v) Development of an acoustic Bur-

ner for efficient fuel oil burning.

(vi) Process for beneficiation of complex

(vii) Process for

et e o e

sulphides and hydrometallurgical
extraction of usable metals.

beneficiation and
agglomeration of ore fines (Chro-
mite fines).
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Fllling up the Post of Commissioner for
SCs/STs
3381. SHRI SIMON 'TIGGA' will

the Minister of WELFARE be pleased to
state :

. (a) whether it is a fact that post of the
Commissioner for Scheduled Castes and

Scheduled Tribes has been lying vacant for-

a long time ;

(b) if so, the reasons for not filling up
such an important post ;

(c) whether Government propose either
to provide statutory status to the Com-
missioner or to enhance its powers ;

(d) if so, by what time ; and
(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO): (a) and (b)
The post of Special Officer, also known as
Commissioner for Scheduled Castes and
Scheduled Tribes has since been filled up
on 11th February, 1986.

(c) to (¢) The Special Officer, by virtue
of his appointment under Article 338 of the
Constitution, has constitutional status ;
and the provision of the said Article is
adequate.

[English)

Pollution in Dal Lake

3382. SYED SHAHABUDDIN : Will
the PRIME MINISTER be pleased to
state :

(a) whether an official survey has been
made of the pollution in the Dal Lake as
well as of encroachment therein ;

(b) whether the State Administration

have approasched the Central Government

for asgistance in implementing a develop-
ment plan for the Dal Lake ; and

(c) if so, the estimated cost of the
development scheme and the likely date for
its completion ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
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'FORESTS (SHRI Z.R. ANSARD: (a)

Yes, Sir ;
(b) Yes, Sir ; _
(c) The scheme prepared by the Jammu

- & Kashmir Government is estimated at a

total cost of Rs. 64 crores spread over three
phases. According to the State Government,
the work on Phase-I was started in 1978
and on Phase-II in 1983-84, but the pro-
gress has been slow due to paucity of
funds.

Import of TV Components

3383. SHRI AMARSINH RATHAWA :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that high qua-
lity components for the TV are being im-
proted ;

(b) if so, whether any foreign company
has offered its services to establish its unit
in India to manufacture such components
in India, if so, the details thereof and the
action taken by the Government ; and

(c) what is the Government pollcy in
regard to establish such units in India
which manufacture high quality compo-
nents ?

THE MINISTER OF STATE IN THE
MINISTRY = OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE. (SHRI SHIVRAJ V. PATIL) : (a)
1n the area of consumer electronics the
import of components is taking place,
primarily, for the manufacture of colour TV
sets,

(b) A foreiga collaboration proposal
has been received from M/s. Andhra
Pradesh Electornics Development Corpora-
tion Limited for the setting up of a Colour
Picture Tube plant with M/s. Philips,
Holland. The proposal involves majority
foreign equity participation and is under
consideration of the Government.

(c) The Integrated Policy statement laid
on the Table of the House on March 21,
1985 allows foreign equity companies
to establish projects in the.area of elec-
tronic components where the technology is
closely held,
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Cieaning of River Ganga in Bihar

3384. SHRI D. P. YADAVA: Will
the PRIME MINISTER be pleased to

state :

(a) whether operation Ganga ¢leaning

has started in Bihar :

(b) if so, the steps taken by Government
in Monghyr District ; and

(c) the amount sanctioned for
pose during 1985-86 ?

the pur-

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARID: (a)
Yes, Sir. As ~f March 7, 1986, draft schemes
for Bhagalpur and Monghyr towns at a
notional cost of Rs. 14.16 crores and pre-
liminary reports for 14 schemes in Patna
at an estimated cost of Rs. 3.96 crores have
been reccived. OQut of "these, six schemes
in Patna at an estimated cost of Rs. 70.44
lakhs have been sanctioned.

(b) The Govt. of Bihar have submitted
a draft scheme for Monghyr town at a
notional cost of Rs. 4.68 crorcs for schemes
such as laying intercepting sewer, treatment
plant. The detailed project reports for
each schcme are to be prepared by the
Government of Bihar.

(¢) As of March 7, 86, an amount of Rs,
35.22 lakhs has been releasced for six schemes
in Patna. Sincc no specific scheme with
detailed project report for Monghyr town has
been received the question of sanctioning
any amount docs not arise at this stage.

Capacity Expansion by Electronics Cor-
‘ poration of India

. 33R5. SHRIMATI JAYANTI PATNAIK:
Will the PRIME MINISTER be pleased to
state :

(a) whether Electronics Corporation of
India Limited, proposes 1o expand its capa-
city during the Seventh Five Year Plan ;

(b) if so, to what extent and the amount
proposed to be spert on the expansion of
,ECIL during the Seventh Plan and

() the details of expansion programme
of Electronics Corporation of India Limi-
ted ? :
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THE MINISTER OF STATE IN THBR
MINISTRY OF . SCIENCE AND .
TECHNOLOGY AND IN THE DEPART-
DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir. '

(b) An outlay of Rs. 65 crores bas been
provided® for additional investment on

expansion in ECIL during the 7th Plan
period.

(c) By the end of the Seventh Plan
period annual production is expected to
reach Rs. 280 crores as against Rs. 77
crorers for the year 1984-85.

Expenditure on hoding Republic Day Parade

3386. SHRI SANAT KUMAR
MANDAL : Will the Minister of .
DEFENCE be pleased to state :

" (a) the total expenditure incurred on
the holding of the Republic Day Parade,
1986 : and

(b) the total earnings from the sale of
tickets ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH ' AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) The arrangements
in connection with celebration of Republic
Day in New Delhi are made by various
agencies such as Central Ministries/Depart-
ments, State Governments/Union Territory
Administrations, local bodies and other
official and non-official agencies. The
practice has been that the expenditure on
various items is borne' by the agencies
which may be concerned with particular
items/activities. Full account of expendis
ture incurred by various agencies is not
collected and exhibited under one head
of expenditure relating to Republic Day.
It is therefore, not possible to give a total
figure of expenditure,

(b) The sale proceeds of tickets for the
Republic Day Parade 1986, amounted to
Rs. 7,47,095/-.

Industrlal licences for VCR and Micro-Wave
Oven Units

3387. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Wil
the PRIME MINISTER be pleased to
state ‘
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) (a) thc number of Industnal liccncea
granted to set up VCR and macrowavo
om umts in 1985-86 ;

(b) the number of such units set up in
the above year ;

' (c) whethér Government have changed
. the policy of granting licences to set up
such units ;

~ {(d) if so, guidelines prepared for gran-
ting new licences to set up VCR and micro-
wave oven units ; and

°

(e) the details thereof ?

. THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENRRGY, FLECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) and (b)
No industrial licences have been granted
to set up VCR and microwave oven units
in 1985-86.

(©) to (¢) Government had invited
composite applications for the manufacture
of VCRs/VCPs and microwave ovens. The
last date for the submission of applications
to the Secretariat for Industrial Approvals
(SIA), Department of Industrial Develop-
ment, Ministry of Industry, was 24th Janu-
ary, .1986. In response 65 such applications
have been received by the prescribed last
date, i.e. 24.1.1986, for the manufacture
of VCRs/VCPs and 44 for the manufacture
of microwave ovens. The applications are
at present being scrutinised by an inter-
departmental Task Force.

~ Government propose to issue industrial
licences for the manufacture of VCR and
‘microwave ovens oaly to such parties as
are prepared to commit sizeable invest-
ments for suitable vertical intergration,
with an accelerated phased manufacturing
programme ; and which have the requisite
inbuilt capacity to keep pace with the
changing technology.

Amount for Murshidabad Dlstrict under Ganga
Action Plan

3388. - SHRI ATISH CHANDRA
SINHA : Will the PRIME MINISTER be
‘pleased to state :

(8) the amount allotted for the town of
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Berhampore of Murshidabad District, West
Bengal under Ganga Action Plan ; and

(8) the broad outl:n*é of the plan to
be taken up in the town in the next two
years 9

THB MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) The
Government of West Bengal have submitted
a preliminary report in November, 1985,
for schemes in Berhampore town at a noti-
onal cost of Rs. 7.25 crores. The Govern-
ment of West Bengal have been asked to
prepare detailed project reports for the
schemes. The actual amounts to be allot-
ted will depend on the schemes sanctioned.

(b) The project proposal envisages
the following types of schemes :—

(i) laying of an intercepting sewer in
the town.

(ii) installation of a treatment plant
with component for generation of
bio-energy.

(iii) Low cost sanitation and

(iv) River Front Development includ-
ing facilitics for river users,

Land Development Authorities in States

'3389. SHRI GURUDAS KAMAT :
Will the PRIME MINISTER be pleased to
state :

(a) whether the State Government have
been asked to set up Land Development
Authorities in order to utilise the Waste-
lands ;

(b) if so, the details thereof ;

(c) whether such an Authority has
been set up in Maharashira : and

(d) whether setting up of Land Deve-
lopment Authority would provide employ-
ment to the rural unemployed ? '

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a) and
(b) The States and Union Territories were
requested in 1974 to comstitute State Land
Use Boards with a view to keep continuous
watch on the land management problems
and to ensure that these problems receive
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adequate attention. This request has been
reiterated from time to time. At the
meeting of the National Land Use & Waste-
fands Development Council held on Febru-
ary 6, 1986, the need to revitalise State
Land Use Boards was reiterated, as also
to create them wherever they do not exist.

The Prime Minister wrote to the Chief
Ministers in June 1985 suggesting the need
to establish a State level organisation on
the lines of the National Land Use and
Wastelands Development Council to-discuss
. and decide optimum land use policies with-

in the broad guidelines set by the National
Council. B

It was also decided at the Council
meeting on February 6, 1986 that there
should be a nodal agency/mechanism in
the State for coordinating, funding and
activities relating to different schemes of
afforestation and wastelands development,
as well as for monitoring and evaluation,

(c) A State Land Use Board has becen
set up in Maharashtra.

(d) Proper utilisation of degraded lands
in the country through coordinated efforts
of the State Land Use Board would provide
better opportunities of employment to the
rural unemployed, while ensuring better
land use as well.

Technical persons for T.V,

3390. SHRI LAKSHMAN MALLICK :
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that a revolu-
tion has taken place in the Indian T.V.
scene in the past few "years and T.V. has
become a mass medium ;

(b) if so, keeping in view its manu-
facturers, whether Government have tried
to make technical persons easily available

to the T.V. viewers who could assist them °

in case the T.V. gets some defect ;

(¢) whether Government are aware that
skilled persons are not easily available and
~ their charges are very high ; and

(d) if so, suitable measures taken to
help the TV viewers in this regard ?

~ THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
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OF OCEAN DEVELOPMEMT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL : (a) Yes, Sir,

(b) to (d) Skilled persons, on rcason-
able charges, may not be easiy available in
rural areas. This problem does not seem to
exist, by and large, in cities and towns;
In addition to the existing skilled man-
power available, Government of India has
started a Crash Programme for training
service technicians for common electronics
products like T.V,, VCR ctc. 44 Industrial
Training Institutes have been identified
to start this programme from June, 1986
at widely dispersed locations to ensure
that services of these technicians become
available in all parts of the country.
Government proposes to extend this pro-
gramme to about 100 ITIs/Polytechnics.

Manufacture of Electronic Control Instrumen-
tation indigenously

3392. SHRI C. JANGA REDDY :
Will the PRIME MINISTER be pleased
to state :

(a) whether electronic industrial con-
trol instrumentation is being manufactured
in India ;

(b) if so, whether indigenous produc-
tion has been given any protection against
cheaper import from abroad :

(c) whether technology upgradation
in this area is taking place ; and

(d) if so, how .and to what extent ?

THE MINISTER OF STATE IN THE .
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE.
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir,

(b) Yes, Sir,
(c) Yes, Sir.

(d) The present analog technology is
progressively being upgraded to digital
technology. The indigenous manufacturers
are upgrading their tcchnology through :

(i) entering into foreign collabora-
tions, ‘

(ii) obtaining design & drawinja for
such technology through impoits
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_(iil) availing the test and development
facilities through ETDC for qua-
lity improvement ; and

(iv) R & D recognition and  support
for prototype development and
improving production methods.

Representation from Kerala against slashing
of Sales Tax by Pondicherry

3393. SHRI K. MOHANDAS : Will
the Minister of HOME AFFAIRS be plca-
~ sed to state :

(a) whether Kerala his repr:sented
against the arbitrary slashing of sales tax
on many commodities by the  Union Terri-
‘tory of Pondicherry resulting in a decline
in trade in Kerala ; .

(b) if so, whether any step has been
taken to discourage the Union Territory
from taking such unilateral decisions. on
tax ; and ’

(c) if so, details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA) (a) :
The State of Kerala has receatly braught to
the notice of the Central G vervment that
reduced sales tax on many commodities by
the Union Territory of Pondicherry results
in diversion of trade from Kerala,

(b) and (¢) The matter is being exa-
mined by the Central Government in
consultation with the Union Territory of
Pondicherry.

Underutilisation of Infrastractare

3394. SHRI K. RAMAMURTHY : Will
“-the Minister of PLANNING be pleased to
state the steps proposed to be taken to
tackle the problems of underutilisation of
available infrastructure, following pros-
perity in agricultural and mining sectors of
the economy?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNIG (SHRI AK.
PANJA) : The problems of under-utilisa-
tion of available infrastructure have been
get out in the Seventh Plan document,
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which was presented to the House and also
discusse din the House in December 1985.
Further, the Economic Survey for 1985-86
also contains a spccific chapter on Infras-

tructure. These documents may please be

referred to for the dotails.

Mobilisation of Resources by Private Cor-"
porate sector in Seventh Plan

3395. SHRI VIJAY N. PATIL: Will
the Minister of PLANNING be pleased to
state :

(a) how the private corporate sector
intend to mobilise resources to achieve 10
per cent growth rate in the Seventh Plan ;

(b) whether Government propose to
allow the private corporate sector to raise
additional resources from the rural and
semi-urban areas ; and

(¢) if so, details thereof ?

THE MINISTER OF STATE IN THRE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) The Seventh Plan aims at
an overall annual average growth rate of
8 per cent for the industry sector during
the five-year period (1985-90). The private
corporate sector is envisaged to mobilise
resources during the plan period primarily
through internal surpluses and raising of
capital from the open market in the form
of equity, debentures, etc.

(b) and (¢) The private corporate sector
is already allowed to raise resources from
the market in approved forms throughout
the country.

Demands for Asian Blind Union

3396. SHRI AMAR ROYPRADHAN :
Will the Minister of WELFARE be pleased
to state :

(a) what are the demands which are
pending with Government from the Asian

Blind Union ; and

(b) the decision sd far taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Ministry
of Welfare has not received any demands
from the Asian Blind Union.

(b) Does not arise,
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~ New schomes for Rehabilitation of the
Blind

'3$397. SHRI RADHAKANTA DIGAL :
Will the Minister of WELFARE be pleased
to state : .

(&) whether Government have a pro-
posal to launch some new schemes to
provide employment and rehabilitation
opportunities to the blind ;

h () if so, the name of the States and
Union Territories where such schemes are
proposed to be Jaunched ; and‘

(c) the steps proposed to be taken to-
wards mitigating the employment problems
among the educated blind ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GI&IDHAR GOMANGO): (a) and (b)
The ecxisting schemes as mentioned in
answer to part (c) are available all over the
country.

(c) A Statement is given below.

Statement

(c) Government of India are imple-
mentating the ¥following schemes/program-
nmes and extending the following concessions
for the employment and rehabilitation of
the blind and other handicapped persons.

1. 3 per cent vacancies in Central
Government in group C and D posts and
in comparable posts in Central Public
Sector Undertakings have been reserved for
the physically handicapped—one per cent
each for the blind, deaf and the orthopae-
dically haodicapped. According to the
available information, the number of handi-
capped including blind persons appointed
in Group C and D posts in the recent past
in Central Government offices and public
sector undertakings is as under :
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2. Jobs which can be performed by
handicapped including blind persons without
loss of efficiency have also been identified,
120 different categories of jobs have been
inedntified as suitable for the blind out of a

‘total of about 1100 catcgorics suitable for

the handicapped.

3. Age relaxation upto 10 years is avai-
Jable for appoxntment to posts in group
C and D,

4. 22 Special Employment Exchanges
have been set up across the country for the
placement of physically handicapped per-
sons, including blind in gainful employment.
36 Special Cells in normal employment ex-
changes register and place physically handi-
capped including the blind in jobs, During
the past three years, the number of blind
and handicapped persons given placement
by Special Employment Exchanges, Special
Cells and normal exchanges is as follows ;

Year No. of blind  No. of physically
persons plac-  handicapped per-
ed in employ- sons | including

ment blind placed in
employment

1982 652 9381

1983 285 6444

1984 245 5730

Ministries/Depart- Public Sector
ments Undertaking
C D C D
1982 215 146 583 343
1983 264 423 - 223 120
1984 182 279 349 123

5. 14 Vocational Rchabilitation Cen-
tres have been set up to assess the residual
ability of the disabled, arrange the training
and place them in regular employment,
Six skill training workshops and 11
Rural Rehabilitation centres have been
added to the VRC’s to promote the place-
ment of the handicapped in rural areas.
During the past threc years, the number of
blind and handicapped persons, rehabilita-
ted by these centres is as follows :

Year No. of blind per- No. of physically
sons rehabilitated handicapped per-

sons including
blind  persons
rehabilitated
1982 " 409 3510
1983 415 3966
4722

1984 532
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6. Ministry of Communications gives
public telephones booths to  handicapped
. persons, mcmdlng blind persons to hélp
them éarn a living.  Till bow more than
2000 public telephone booths have given to
handicapped persons ¢

7. Loans are available from banks at
nominal rates of interest to enable the
- bandicapped petsons fgé setting up self-
employed ventures.

8. To encourage their employment in
public and private sector. Government of
India gives national awards to the most

efficient employees and outstanding emplo-

yers of handicapped.

9. NATIONAL INSTITUTE FOR THE

VISUALLY HANDICAPPED, DEHRA-
DUN

The National Institute for the Visually
Handicapped set up in 1979 has been deve-
loped into ap apex organisation to~ deal
with development of manpower, research

and development of rehabilitation services

for the visually handicapped in the country,
It has initiated several training and research
programmes during the past three years.

Tribal Area Development Schemes

3398. SHRI MANIKRAO HODLYA
GAVIT : Will the Minister of WELFARE
be pleased to state :

(a) the names of the development sche-
mes in each State sanctioned by Union
Government for the tribal areas, during the
last three years, year-wise ;

(b) the names of the development

projects sanctioned for each State by Union

Government for the tribal areas during the
last three years, year-wise ;
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(c) Tunds earmarked for each develop*
ment scheme and projects for each year ;
and

(d) the state-wise funds released and
lpant by the respective States during the
same period ? :

. . TBE DEPUTY MINISTER IN THE
Ml TRY OF WELFARE (SHRI
GIR ﬁHAR GOMANGO) : (a) For areas
ot predominant tribal concentration the
tribal sub-plan approach has bzen in opera-
tien since the Fifth Five Year Plan. Deve-
lopment schemes covering agriculture,
animal husbandry, horticulture, minor
irrigation, soil conservation, forest fisheries
admtion. public health, drinking water

gpl etc., arc taken up under the
in‘b-Plan These schemes are incorporated
in the tribal sub-plans of the States and
discyssed at the Government of India level.

hcme—mse sanctions are not issued.

ese schemes are implemented in the -
Ytates through 181 Integrated Tribal Deve-
lopment Projects, 245 pockets of tribal
concentration (MADA pockets) and 72
primitive tribal group projects.

(b) Information is given in the State-
ment-1 below. 4

(c) and (d) Schemes enumerated in
part (a) of the question are financed by
the State Governments out of a pool of
resouices composed of State Plan flow to
tribal sub-Plan, Special Central Assjstance
released by the Ministry of Welfare, sectoral
programmes of the Central Ministries and
institutional finance. State-wise amounts
released out of Special Central Assistance
and expenditure incurred thereon are given
in the Statement-II below,
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. Statement-1
Projects sanctioned during 1982-83 o 1984-85

State °* ' Pockets of Tribal ' Identified Primitive
Concentration Tribal Groups
1 ' 2 3 ]
1. Andhra 1. Polepally. 1. Bado-Gadaba
Pradesh , 2. Towklapur 2. Bondo Poroja
‘ 3. Ylamalamanda 3. Gutob Gadaba
4. Pedda Adsalapalle 4. Khond Poroja
© 5, Vaddipatla ‘5. Parengi Poroja
6. Tungapahad 6. Thoti ,
7. Kesvapur 7. Dongarial-Khonda
8. Talusingaram 8. Konda Sabaras
9. Ramulapally 9. Kutis Khond
10. Vattikhammampahad
11. Chedella
12. Chandupatla
13. Chikadimamidi
- 14. Prustapur
15. Vailapally
16. Amangal
17. Kadthal
18. Chaduravalle
19. Yachram
20. Kummara Kuntla
21. Staaratpuram.
2. Gujarat — 1. Siddis
| ' ‘ 2. Kolgha
3. Padhar
3. Kerala — 1. Kadar
2. Kattunaikam
4. Madhya Pradesh - 1. Kamar
5. Manipur . — 1. Marram Nagas
6. Orissa 1. Lakhanpur 1. Birhor
2. Deogaon Patnagarh 2. Didayi
3. Tentelkhunti 3. Lodha
4. Athamalik
5. Sinapali
6. Jﬁipatna
7. Kharian I
7. Rajasthan 1. Jhalra Patan Khanpur —_
2. Ladpura Ramganj Mandi

8. Uttar Pradesh 1. Buxa
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Statement-1I

Allocation of Special Central Assi\iance for tribal Sub-Plan and Expenditure
' reparted by the State Governmenls :

(Rs. in Lakhs)

State . 1982.83 | 1983-84 1984-85
| Relagcd Expenditure  Released Expenditure Released | Expenditure
T 2 3 4 s 6 7
Andhra Pradesh 428.41 472.15 $11.52 60744 58940 * 576.32
Assam 411,00 333.64 47733 450.12  539.58  533.50°
Bihar 134928 1127.82 1566.89  1223.85. 183247  1750.06*
Gujarat 798.26 798.26 908.26  908.26 1087.62  1087.62*
Himachal 140.20 143.22 15827  133.58 20051  232.75
Pradesh
Karnataka 68.00 42.58 7798  59.60 122,61  110.5]
Kerala 56.00 ~ 50.00 62.51  62.39 6401  58.17
Madhya Pradesh 2677.83 1625.44 3104.95 152246  3652.52  4140.40*
Maharashtra 646.00 721.23 758.75  645.42 799.33 781.57
Manipur 171.00 176.36 197.09 196.79  238.94  238.79*
Orissa C 1344.42 1344.32 1495.19 149481  1763.19  1762.30
Rajasthan 636.79 667.57 | 7201 71619 83930  886.54
Sikkim . 25.00 N.A 2918 NA 3717 3617
Tamil Nadu 105.00 97.70 121.88  121.88 13541  121.72
Tripura 159.00 156.93 181.92 18138 19934  200.42
Uttar Pradesh 17.81 18.81 24.39 20.22 26.00 18.81
West Bengal  421.00 418.17 S00.08  527.04 52460  556.00°
A&N Islands  40.00 26.20 95.00  25.21 3.00 23.38
Goa, Daman Diu 5.0 6.50 600 599  7.00 6.97

9500.00 822690  11000.00 8867.63 1266200  13122.00

T

*Provisional
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Improvement of National Highway No. 44

© 3399, SHRI SUDARSHAN DAS:
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have any
plan for improvement of the condition of

the National Highway No. 44 running .

from Jowai in Meghalaya to Agartala in

Tripura by widening and strengthening of .

the road as per National Highway specifi-
cation ; and

(b) if so, the details thercot' ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI
ARUN SINGH : (a) Yes, Sir.

(b) The road has already been develop-
ed to single lane National Highway speci-
flcation (3.75 metres carriageway) at a
cost of about Rs. 25 crores. Further
development of the road involving streng-
thening of pavement, construction of per-
manent bridges, culverts, ‘protective walls
and widening of road formation is in
progress.

Meeting of National Land Ute and Waste
Land Development Council

3400. SHRI SUBHASH YADAYV : Will
the PRIME MINISTER be pleased to
state : .

(a) whether during the course of the
meeting of the National Land Use and
Waste Land Development Council which
was held in New Delhi in early February,
1986 have felt the need to set-up the
machinery within the State Government’s
which have the authority to regulate the
land use ;

(b) if so, the time by which such a
machinery is likely to be set-up in the
States ; and

(c) whether the instructions in this
regard have been issued to all the State
Governments and if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
Yes, Sir.

(b) and (c) The States and Union Terri-
torics were requested in 1974 to set up
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State Land Use Boards for the purpose of
determining and monitoring the appropriate
land use.in an integrated fashion. The
National Land Use and Wastelands Deve-
lopment Council, in its meeting on the 6th
February, 1986, decided that the Land Use
Boards at the State level should be revita-
lised, and wherever they do not exist, they
must bs created. The decision of the
Council has been communicated to the
States/Union Territories. ,

Setting ap of Nuclear Power Plants in Sta tes

- ‘
3401. SHRI K. KUNJAMBU : Will

the PRIME MINISTER be pleased to

state :

(a) the percentage of nuclear power
of the total power generation in the coun-
try ; and

(b) whether there is any plan to in-
crease the percentage of atomic poter
generation in the Seventh Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) The
present installed nuclear power generation
capacity is 1230 MW, which is about 39, of
the total power generation in the country.

(b) It is proposed to add 470 MW to
this installed capacity during the Seventh
Plan.

Employment of IAS Officers 1n Ppublic Sector
Undertakings after retifement

' 3402. SHRI RAMASHRAY PRASAD
SINGH : Will the PRIME MINISTER be
pleased to state :

(a) the number of IAS officers working
as on 31st December, 1985 in public sector
undertakings after their - retirement and
the reasons therefor ;

(b) whether Government have a

- mheme to give 'incentive to the retired

1AS officers by employing them in some of
the flioces which are controlled ‘either by
State Government or Union "Government ;
and

(c) if so, the details thereof ?
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THE MINISTER OF smra IN me "

MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ‘AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) The requi-
site information is being collected and willt
be placed on the Table of the House.

(®) No, Sir. o

(c) Does not arise.

Wasleland Development Plan

: 3403. DR. A.K. PATEL : Will the
PRIME MINISTER be pleased to state :

(a) whether in February last the Prime
Minister announced a plan for wasteland
development at the rate of some ﬁve milli-
on hectarss a year ;

(b) whether it rcquires about 10 billion
seedlings and about Rs. 2,500 crores a year;

(c) if so, whether our nurseries are in

a position to produce the required num-
ber of scediings and necessary allocation
made therefor in the Seventh Plan ; and

(d) the steps taken by Government  to '

implement this programme ?

THE MINISTER OF STATE IN THE

MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) Yes,
Sir.

(b) If the entire acreage is to be affor-
ested by planting seedlings, the require-
ment would be 10 billion seedlings. How-
ever, a part of the area would be made
green through direct seeding or through
fodder plantation too.

""The total requirement of funds from

all sources for the development of 5
million heactares of wastelands has been
estimated at Rs. 2,000 crores per annum.,

(c) Steps arc being takan to increase
seedling production through decentralised
nurseries. The total Seventh Plan alloca-
tion for afforestation is expected to be
around Rs 3500 crores.

(d) An Action Plan has been chalked’
of which are glven m the |

out, details
enclosed statement

.
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Statement

Tbe Action Plan drawn up by the
National Wastelands Development Board
and accepted by the State/U.T. Governments

for unplementatlon has the following koy
element =

1. Identiﬁcation of Wastelands |

Each State/U.T Government has
been requested to identify wastelands
in their territory  whether they
be in forest area, revenue/common
lands or degraded farm lands..

2. People’s involvemen t

This will be ensured by the following
measures ;—

(a)‘ Decentralised Nurseries
People’s nurseries i.c. kisans, schools,
women, Youth groups, voluntary
agencies. etc., will be motivated

" to meet the increaszad dcmand of

seedlings.
(b) Farmn Forestry ; Farmers . will be
motivated to ‘ake up tree farming

on thejr marginal lands and planting
on their field bunds A rational
policy in regard to distribution
of seedlings should be evolved.

(c) Tree . Growers Cooperatives .
Tree Growers’ co-operatives should
be organised with the involvement of
farmers ino raising and distribution
of seedlings and in tree planta-
tions. '

(d) Voluntary Agencies :  The grass
roots  agencies, Mahila Mandals,
Youth groups would also be motivas
ted in nursery - raising and tree

plantations.
(e) Tree Pattars :  Strips  of land
" along roads, rails, canals, etc,,

‘and other' degraded land should be
given to the rural poor, with

usufruct rights on the trees planted
by thém on such lands,’

3. Nnrdal Agency

The StateIU T. Governments have
"been - requested to 1dentxfyaamgl¢
nodal  agency for ensuring anp.
. mtegrated approach for the
. tmp!ementatwn of the programmg
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which is being'executed by different
agencies, official and otherwise.

© 4, Seed

The States/Union Territories have
been requested to extend the scope
of operation of the existing State
Sced Corporations to inclade the
. production and supply of fodder,
~ grass and legume seeds to farmers on
commercial basis.

8. Leasing of Lands

The State/U.T. Governments have
been requested to prepare guidelines
for leasing of forest and non-forest
wastelands for afforestation to the
rural poor.

6. Forest based Industries must be enccura-
‘ged to afforest

Wastelands to produce the raw mate-
rial needed by them. Industries must
also be enthused to raise tree cover
on wastelands with a viewto
provide eemployment to the rural
poor as well as to enable them to
grow trees on a remunerative
basis. The State Governments have
been requested to draw up guidelines
for the 1lease of - wastelands to
industries in this behelf.

7. Urban Fuelwood and Green Belts

The States/UTs. have been requested
to ensure that towns and cities have
green belts of fuelwood and fodder

plantations to cater to the urban
fuelwood and fodder needs.

8. Degraded Forest Areas

States have been requested to
identify  degraded forest lands
and to reforest them with fuelwood
and fodder species.

9. Forest Development Corporations

The Forest  Development Corpora-
tions should obtain wastelands on
lease fr m the Governments. for
raising fuelwood and plantations.

10. Government Departments

Government  Dcpartments,
gector undertakings and

public
other
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bodies/institutions having substantiaj
areas of unutilised lands must bring
such land under tree cover.

11. Media and Coqmmication

A massive  publicity campaign
through the traditional media of
folk art and culture, radio,

television and other audio-visual
aids - should be undertaken to create
awareness among the masses.

12. Monitoring and Evaluation

The State/U.T. Governments should
evolve  appropriate monitoring
and evaluation mechanisms to e¢nsure
.qualitative implementation of the
programme.

Pendiag Cases of Goa Freedom Fighters

3404. SHRI SHANTARAM NAIK : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) how many pension cases of freedom
fighters of Goa, referred to the Union
Government by the Goa Government, are
pending with the Home Ministry; and

(b) by what time these cases are likely
to be disposed of ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
RAM NIWAS MIRDHA); (a) 106 cases,
out of those recommended by Goa Govern-
ment for Swatantrata Sainik Samman
Pension are pending finalisation.

(b) All possible steps are being taken to
finalime these cases expeditiously.

Msnnfaétdﬂng of Electronic Watches

3405. SHRI CHINTAMANI JENA :
SHRI MOHANBHAI PATEL :

Will the PRIME MINISTER be pleased
to state

(a) the names of the industries which
are manufacturing electronic watches in the
country and their annual production;

v

(b) whether it is a fact that clectronic
watches are being smuggled into India;
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(c) if so, what steps are being taken to
develop electronic industry and particularly
in the field of electronic watches; and

(d) the name of companies which have
applied for granting licence for establishing
electronic watch factory in India and the
action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS' AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) The names
of industral units reporting production of
Digital Electronic Watches (DEWs) and
Quartz Analogue Watches (QAWSs) and
their production during 1985 is given in the
Statement below. This does not include the
manufacturers of DEWs in the small scale
sector (SSI) who are decentraiised.

(b) It has come to the notice of
QGovernment that, to some extent, smuggling
of electronic watches, particularly of cheap
digital electronic watches, is taking place.

(c) The major steps taken by Govern-
ment to develop the Electronic Industry in
the country inslude the following :(—

(1) A general liberalisation of licensing
policy, with emphasis on promotion
rather than on regulation.

(2) Where controls are unavoidable, as
a general rule, resort will be taken
to fiscal controls, in preference to
physical controls.

(3) By and large, there would be no
restriction of sectoral nature like
large scale, small scale, private
sector, public sector, etc.i except
where specific reservations are made
on special considerationas,

PHALGUNA 28, 1907 (SAK4)
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()] Volume production at the economic
level, with contemporary technology
would be the guiding principle.

(5) The electronic components industry .
‘has been delicensed.

(6) Permitting import of ‘technology,
where required to establish appro-
priate base, or strengthen/update
existing base, with simultaneous
emphasis on 'its absorption, adapta-
tion and up-gradation, to avoid

" repetitive technology imports.

As regards Digital Electronic Watches,
the following major policy steps wero
announced, as part of Integrated Policy .
Measures on Electronics, in the statement
made by the Minister of State (S&T) in
Parliament, on 21.3.1985 :

(i) Semiconductor Complex Ltd (SCL)
would be allowed to manufacture
and sell low cost DEW modules to
DEW assemblers, both in the State
public sector and small scale units,
as well as other units engaged in the
manufacture of mechanical watches,

handicrafts, etc.

(ii) The small scale ‘units may be
permitted to sell low cost DEW or
other DEW modules based products
directly in the market. If the demand
out-strips the capacity of SCL, a
second unit in the private ssctor will
be permitted to manufacture these

modules.

(d) M/s Binatone Electronics (P) Ltd.,
Sahibabad had applied for an industria}
licence to manufacture DEWSs. The applica-
tion was rejected, as it did not fall within
Government policy for creation of capacity.
in the field of DEWs.
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‘Swmnt

Itcm-wise Preduction for tlu Yaqr 1985

Sl No. Name of the Mmpﬁac;urer

Item Quantity Value
Detall R Ladw)
1, Electronics Corporation of " Digtal 6,096 8.26 -
g Tamilnadu Ltd. Madras Electronic -
Watches
‘2. ‘Hindustan Machine Tools Quartz 1,63,000 - 80497
Watches ‘
3. Hyderabad Allwyn Ltd., ) Quartz 94,022 3,24.31
Hyderabad. Analogue '
Watches
4 Keltron Crystals Ltd., Digital 3,896 7.44
Cannanore. Electronic -
Watches
. 5. RIICO (Watch Assembly), Digital 3,708 2.84
) Ajmer Electronic
Watches

Extension of Terms of Commission of Inquiry

~"3406. SHRI H. M. PATEL : Will the

Minister of HOME AFFAIRS be pleased to -

state :

~ (a) whether N. K. Singh Commission
dealing with Union Carbide disaster,
Mathew Commission dealing with Punjab
accord, Kudal Commission dealing with
Gandhi Peace Foundation could not report
within the time limit initially prescribed;

(b) if so, the reasons therefor ;

‘ (c) how many times the term of all these
Commissions was extended;

(d) whether it isa fact that the same
persofi is heading dlﬂ‘erent Commmlom at
different times; and

(e) if so, the names of the Commissions
headed by Justice Mathew ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a) to
(¢) The N. K. Singh Commission of Inquiry
was appointed by the QGovernment of
Madhya Pradesh on 6.12,1984. Its term was
initially upto 15.3.1985 but was subscquently

‘now expired and

A

extended by the State Government upto
15. 12. 1985 The term of the Commission has
the Government of
Madhya Pradesh has not extended the term
of the Commission any further. Attention
is invited to. the suo motu statement made
by the Minister of State for Chemicals and
Petro-Chemicals in Rajya Sabha on
19.12.1985.

2, The Mathew Commission was cons-
tituted by a Government Resolution dated
20.8.1985 in which it was directed to make
its recommendations not later 'than
31.10.1985. Its ‘term wad ‘extended four

times. The Commlssion submitted its report
on 25.1.1986.

3 The Kudal Commlsslon was set up
on 17.2.1982, 1Its term was extended four
times. The extended term of the Commis-
sion is upto 31.7.1986. The Commission
could not furnish its report within the
specified time because of the enormity of -
its task of investigating the affairs of a
large number of organisations. It has
submitted four interim reports. '

4..There have been instances of the
same judge having been appointad to head
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defferent Commissions at different times.
Shri Justice Mathew was Chairman of the
Inquiry Commission set up to look into
the ‘murder of late Shri L. N. Misra and he

- PHALGUNA 28, 1907 (SAKA)

wils. Chairman of the La.w Commtsslon'

also.

RemoVal of Section 309 from Indianh Penal
Code

3407. SHRIMATI USHA CHOU-
DHARI: Will the Minister of HROME
AFRFAIRS be pleased to state :

(a) whether while delivering a judge-
ment in a case of attempted suicide, the
Delhi High Court observed that Scction
309 of Indian Penal Code is an anachro-
pism and that it should be removed from
the statute ; and

‘(b) if so, the dctailed judgement and
the reaction of thc Government thereto ?

. THE MINISTER OF STATE IN THE
DEPARTMENT OF - INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)

and (b) While refusing to permit the police .

to continue investigation of an offence
under Section.30? [.P.C.,, the Delhi High
. Court, on 29.3.1985, observed as under :

" *“The continuance of Section 309 .P.C.
is an anachronism unworthy of a humane
society like ours, Medical clinics for such
social misfits certainly but police and
prisons never. The very ideca is revolting.
This concept seeks to meet the challenge
of social strains of modern urban and com-
petitive economy by ruthless suppression of
mere symptoms this attempt can only result

8

and socially oriented and conscious pena-
logy. Many penal offences are the off
shoots of an unjust society and wcmﬂy
decadent outlook of love between young.
people being frustrated by false consi-
deration of caste, community or social
pretentions. No wonder so long as society
refuses to face this reality its cohercive
machinery will invoke the provision like
309 IPC which has no right to remam on
the statute.”

2. The Law Commission also has
recommended repeal of section 309 of
Indian Penal Code. This recommendation
will be kept in mind when comprehensive
amendment of that Code is taken up.

Wri’tten Answ”s

Licences for TV Tubes Plants Manufacturers

3408. SHRIMATI. BASAVARAIJES-
WARI : Wil! the PRIMB MINISTER be
pleased to state :

(a) the total number of manufacturers.
of TV tube plants who have been issued
licences s far ;

(b) how many of them are fo'r Black
and White and how many for colour TV
tubes ; and

(c) the total number of plants wherein
licences are being given in Private Sector,
Joint Sector and Public Sector ?

THE MINISTER OF STATE IN THR
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND [N THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE.

in failure. Need is for humane ’civilised (SHRI SHIVRAJ V. PATIL): (a) to (c)

’ Industrial Licences Pyvt, Sector JI, Sector Pub, Sector
B&W TV Picture Tubes 2 4 4
Colour Picture Tubes “Nil Nil Nil
Letler.; of Intent ; v

" B&W TV Picture Tubes 5 2 6

" Colour Picture Tubes Nil 1 2
SIA Registrations
B&W TV Picture Tubes 12 Nil Nil
Colour Picture Tubes -9 Nil 4
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Recommendations of Second World Congress
% on Engineering and Environment

3409. DR. CHINTA MOHAN : Will -

tixe_ PRIME MINISTER be pleased to state:

" (&) whether Second World Congress on
‘_Bngineering and Environment held in Delhi
on 8 November, 1985 has advocated that
no hazardous industries should be set up
near heavily populated'areas in the coun-
try ; '

l (b) if so, whether these recommenda-
tions have been accepted by Union and
. State Govirnments ; and

(c) if so, whether any clear instructions
have been issued in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (StiRi Z. R. ANSAR1) : (a) to
(c)- The recommendations of the above
Congress have not yet been rcceived by
the Depariment. However, it may be poin-
ted out that the Depa.tment has evolved
a set of guidelines on the siting of indus-
tries (including hazardous) for use and
reference by all concerned.

Production of Uranium Coucentratcs

3410 SHRI HARI KRISHNA
SHASTRI : Will the PRIME MINISTER
be pleased to state :

(a) quantity of uranium concentrates
expected to be produ..d during the current
financial ycar ; and

fb) how the same is, expected to be
utilized in India’s Atomic Energy establish-
ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL : (a) It is not
considered to be in Public interest to dis-
close the figures of production of uranium
concentrates.

(b) Uranium concentrates produced
_by Uranium Corporation of India Limited,
a Public Sector Undertaking under Depart-
ment of Atomic FEnergy is utilized for
fabrication of fuel for puclear power
stations and research reactors.
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. Space Programme

3411. SHRI K.V. SHANKARA
GOWDA : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that India’s

.space programme has entered the operatio-

nal stage which can hclp farm growth ;

(b) if so, whether the space programme
will help to meet the considerably higher
resource demands for the multi-sectoral
planning ; and

(c) if so, by what time the space dpro-’
gramme could acheive the results of the
farm growth ?

THE MINISTER OF STATE IN THE
MINISTRY OF- SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a), (b) and
(¢) The Indian Space Programme has a
number of activities which have relevance
to agriculture and therefore to farm

" growth, These include activities in satel-

lite meterology, remote sensing applications
to water resources, soil, wasteland identi-
fication, identification of saline areas, etc.
In the - studies of soils, identification of
large surface water bodies, identification
of saline areas, etc., considerable npear-
operational experience has been generated
through the activities of scientists from
the Department of Space and a number of
user-agencies, This experience is being
utilized in the assessment of potential
arcas where there is need or scope for act-
ion. Satellite meteorological imageries
are helping in better assessment of rainfall,
which is a very complex phenomenon. The
data collection platforms set up under the
INSAT programme can give. inputs for
better water management, There are also
a number of studies under way for study.
ing crop vigour and their relations to
yield, which are likely to further assist in
the progress of agricultural planning and
growth. Various inputs from the space

. programme outlined above to the appro-

priate agencies of the State and Central
Governments whose activities jointly and
severally contribute to farm growth in thg
country. This is a.continuing process.
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Wotking group to review trends in Publ ic
_Finance

3412 SHRI PM SAYEED : Will the
Minister of PLANNING bc pleased to

- state :

(a) whether the Planning Commission
has set up a Working Group to conduct

/

a review of the trends in public finances

in the field of generauon of resources for
development ;

(b) the time by which the results of
the study are likely to be made known ;
and

(c) the details about other terms of
reference of the Working Group ?

THE MINISTER OF STATE IN. THE

MINISTRY OF PLANNING (SHRI A K.

PANJA): (a) The Planning Commission
has set up a Working Group to study the
financial policy issues for sustained growth
with reasonable price stability. One of
the terms of reference of this Group is to
undertak: a general review of the trends
in public finances with special reference to
the generation of resources for develop-
ment ;

(b) The Working Group is expected
to submit its report by the 30th November,
1986.

(c) The details of the other terms .of
reference of the Working Group are as

under :

(1) To examine in-depth the causes and
areas of growth in non-plan expendi-
ture giving emphasis to growth in
Government employment, impact
of D.A payments, growth in interest
payments and the growth of sub-
sidies ;

(2) To examine, through, detailed case-
studies, the possibility of redeploy-
ment of staff which could be found
to be surplusin some departments
to other development departments
which need to be explored so as to

control the growth of expenditure

on staff ;

(3) To study and formulate sound
policies regarding public borrowing
and the management of public
debt ;
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(4) To promote studies of the finances
of major public enterprises, using
the results to recommend measures
to make them financially sound
and capable of generating resources
for their own development ;

(5) To promote and supervise studies
of the finances of local authorities
and the state of financial adminis.
tration at the municipal level, and
in the light of such studies to .

. evolve policies to enable the autho-
rities to generate much larger
resources than at present to finance
essential municipal services and the
needed investment in urban infra-
structure ; and

(6) To study transfer of resources
from the Centre to the States and
make such recommendations as
may be necessary, which would
better meet the relative need of the
two levels of Government and at
the same timc promote efficiency
‘and economy in the use of
resources. -

Inadequate Financial ailocation to Human
Resource; Development

3413. SHRI HUSSAIN DALWAI:
Will the Minister of PLANNING be pleased
to state :

(a) the cogent reasons . for downward
fall of financial allocations to the Ministry
of Human Resources Development from
First Five Year Plan upto Seventh Five
Year Plan ; and

(b) what remedial measures the Gov-
ernment propose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI- A.K,
PANIJA) : (a) and (b) Although Education
has had a declining share of plan outlay
from the First to the Sixth Plan, the trend
has been reversed in the Secventh Plan
wherein the share of Education, inclusive
of Culture and Sports has increased
from 2.58 to 3.55. One reason for declining
share of education - in successive plans is
the transfer of recurring component of
Education in each plan to the non-plan

budgets.
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Every effort is made to provide maxi-
. mum possible allocations to Education,
within the overall constraint of resources.

* ‘Acquisition of four Super Computers for
= Compiling and Creating Data

" 3414. SHRI RAJ KUMAR RAI: Will
the PRIME MINISTER be pleased to state :

~ (a) whether the Department of Elec-
tronics is providing a system by which the
data collecting agencies would not only
. provide information but also have a mecha-
nism «f interacting with the systcm to
monitor the economic progress of the
region ; and ’

" (b) if so, whether any time bound
programme is framed for this ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND Sl_’ACE
(SHRI SHIVRAJ V. PATIL): (a) Yes,
Sir, Department of Elcctropics through
National Informatics Centre (NIC) is pro-
viding a system by which the data collect-
ing agencics would not only provide infor-
mation but also a mechanism of interact-
ing with the system to monitor the econo-
mic progress. The NIC i3 expanding its
computer network (NICNET) to the State
level in the first instance and then to dis-
trict level for building up an integrated
" framework for data captuic, compilation
and exchange of timely information among
various implementing and decision making
agencies at District, State and Central
Government levels, A number of systems
to monitor the economic progress have
been already developed and implemented
by NIC for various Central Government
Departments. A flash monitoring pro-
gramme for large projects and the moni-
toring of the programme implementation
are some of such systems.

(b) Yes, Sir. A time bound programme
for the expansion of the NICNET to the
State and District level has been framed.

Postponement of meeting of External Affairs
Ministers of India and Pax

. 3415. SHRI V. TULSIRAM : Will the .

Minister of EXTERNAL AFFAIRS be
pleased to state ;
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(a) whether it is a fact that the -meet-
ing fixed to be held between him and Extér-
nal Affairs Minister of Pakistan sometimes
during the month of March, 1986 has been

. postponed for a future date ;

_ (b) if so, the probable date and venue

Vof the meeting ;

(c) the subject matters to be discussed
at the meeting ; and

(d) whether the statement of Pakistan
President, published in the ‘Times of India’
dated 24 February 1986 as ‘‘nothing final yet
on pact Zia’’ will also be taken into con-
sideration during the course of discussions?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R.NARAYANAN) : (a) and (b)
Dates have yet to be finalised for the third
meeting of the Indo-Pakistan Joint Com-
mission to be held in Islamabad at Foreign
Ministers’ level.

(¢) and (d) In addition to a review of
bilateral relations, specific issues will be
taken up by the four sub-Commissions of
the Joint Commission which meet at the
same time. '

Pending cases of Haryana Freedom Fighters

3416. SHRI CHIRANJI LAL
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) number of applications of Freedom,
Fighters which are pending with his Minijs-
try from Haryana ,

(b) how long these have been pending;
and

(c) the action taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA) : (a) to (¢)
256 applications are pending decision fo’r.
want of the verification reports to be sent
by the Government of Haryana. These cases
will be finalised on receipt of the reports
from State Government regarding the ell- -
gibility of the applicants for Samgnan
Pension, As most of these applications
pertain to the 1980 Scheie under’ which
the last date for submitting the gpplica-
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tions was 31st March, 1982, they are pend-

ing over 3 years.
Committee for Hindi version of Constitution

3417, SHRI ANOOPCHAND SHAH :
ilt the Minister of HOME AFFAIRS be
pléased to state :

. (a) whether the Hindli version of Con-
gtitution has becn given for finalization to

any Committee Of sub-Commiites ;

(®) if so, the name of the chairman of
such Committee ;

(¢ if not- whether Government pro-
pose to set up such a committee ; and

(d) if so, details thereof ?

THE MINISTER OF HUMAN
RESOURCES DEVELOPMENT AND THE
MINISTER OF HOME AFFAIRS (SHRI

P.V. NARASIMHA RAO) : (a) to (d) The
issue relating to the preparation of the -

authoritative text of the Constitution in
Hindi has been referred to a sub-Com-
mittee of the Cabinet.

Stepping up of Computer Production

3418. SHRI MANVENDRA SINGH
will the PRIME MINISTER be pleased to
state : .

(a) whether Government have fixed any
indicative targets to set .up Computcr
Systems Production for Seventh Five Year
Plan period ; and ‘

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V PATIL) : (a) Yes, Sir.

(b) The Government has fixed produc-
tion target of Rs. 2440 crores for the
Seventh Plan period for computers and
office equiment (Personal/Home computer,
Wordprocessor etc.) and to acheive produc-
tion rurnover of about Rs. 870 crores by
the terminal year 1989-90,

[Trans!ation) | .
Approval for construction of Motor Road in
Almora Disrrict of U P.

3419. SHRI HARISH RAWAT ; Will
the PRIME MINISTER "be pleased to

statg :

(a) wheth‘er‘ Union Government have
received any proposal from Uttar Pradesh
Government for getting necessary approval

~under the Forest Act for Kathpudiachhina-

Seraghat motor road under . construction in
Almora district ; :

~ (b) if so, when this proposal was
received first and the reasons for not acg-
ording necessary fpproval to that pro-
posal ; '

(c) whether Uttar Pradesh Government
have again sent revised proposals and if
so, when ; -

(d) whether a part of this m»tor road
has already been constructed ; and

(e) if 8o, the time by which approvil
for construction of the remaining part of
the road is likely to be given ? ‘

. THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): {a)
Yes, Sir.

(b) The proposal was reccived in
February, 1982. The work on the project
was started in Janua:y, 1982 without obtai-
ning prior approval of the Central Govern-
ment as required under the Forest (Conser-
vation) Act, 1980 and thus violating the
provisions of the said Act. The Act does
not provide for grant of ex-post-facto app-
roval and therefore no approval was
accorded.

- (¢) No. Sir,
(d) Yes, Sir.

(e) Question does not arise.

[English]

Commercial utilisation of Technology '
Developed by CSIR

SHRI  YESHWANTRAO
GADAKH PATIL :

SHRI K. RAMAMURTHY :

Will the PRIME MINISTER bz pleased
to state : - : . ‘

. 3420,

~(2) whether itisa fact that the utilisa-
tion of research and development work-done
by leboratories of the Council of Scientific

and Industrial Research continucs to be

unsatisfactory ;
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(b)- if so, the percentage of the pro-
cesses that remained unutilised during the
years 1984-85 and 1985-86 (upto date) ;

and

(c) mecasures taken to improve their
" commercial utidisation to reduce dependence
on foreign techology ?

THE MINISTER OF STATE IN THE
MINISTRY OF = SCIENCE AND
" TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
No, Sir.

(b) Does not arise.

() The commercial utilisation of CSIR
processes is satisfactory. To further
improve their utilisation, processes involv-
ing significant investments, are offered
through the involvement of engineering con-
sultancy organisations.

{Transiation]

Nuclear Energy Generation and New
Atomic Power Plants

3421. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the PRIME MINIS-
TER be pleased to state

(a) whether Government have a target
of generating 10,000 Meghawatt nuclear
energy by the end of this century and have

made initial preparations to achieve this

© target ;

(b) the number of new plants proposed
to be set up in the country by the Depart-
ment of Atomic Energy ;

(¢) the amount demanded by the
Department of Atomic Energy for Seventh
Plan period and amount actually provided
. to them ; .

(d) ‘whether Government propose to set
up a Nuclear Power Corporation ; and

(e¢) whether India propose to provide
Nuclear Technology to the developing coun-
tries of the third world so as to make them
economically sound ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE  AND
TBCHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN
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ATOMIC ENERGY, ELEC’I‘RON’ICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (@)
Yes, Sir. ‘

(b) In addition to the on-going pro-
jects, two new atomic power stations each
of 2 X 235 MWe at Kaigd in Karnataka and
as expansion at Rawatbhata in Rajasthan
have already been approved for taking up-
during the Seventh Plan pariod. Additional
power stations to be sct up and sites for
locating these stations are under considera-
tion.

7

(c) Amount demanded by the Depart.
ment of Atomic Energy for thé ' Seventh
Plan is Rs. 2392.29 crores- and the alloca-
tion finally made is Rs. 1410 crores.

(d) It has been decided in principle to
set up a Nuclear Power Corporation.

(e) India would be willing to share itl
expertise with other developing countries
in power generation from atomic energy.

[English]

Implementation of Rehabilitation scheme -
for Refugees

3422. DR. G. S. RAJHANS : Will the
Ministcr of HOME AFFAIRS be pleased to
state :

(a) whether 1t is a fact that several
State Governments are very slow in imple-
menting the rehabilitation schemes for
refugees ; ‘

(b) if so, which are those States and
whether the Union Government have called
upon them for the gompletion of the reha-
bilitation work without further delay ;
and

(c) the progress achieved so far by the
State Governments on the implementation
of the rehabilitation schemes for refugees ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHR1 ARUN NEHRU): (a)
and (b) -Various State Governments have
been implementing a namber of schemes for
rehabilitation of refugces, Progress in
implementing certain schemes in some of
the States has not been upto expecta-
tions. The Government of India have been
impressing on the concerned State Govern-
ments to complete the process of metlle-
ment work expeditiously. .
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(c) The work relating to migrants from
former BEast Pakistan in agriculture and

small trade is by and large over in most

of the States, As regards Tibetan refugees,
38,000 have already been settled with
Government assistance in agriculture, small
scale industries, etc. About 3,200 more
are in the process of resettlement. In
respect of displaced persons of Indo-Pak
Conflict of 1971, the process of their settle-
ment is over except for provision of certain
infrastructural facilities. The work of
resettlement of refugees from former East
Pakistan in West Bengal is aimost over
and only some residuary works remains to
be completed.

Maharashtra-Karnataka Border Dispute

3423. DR. DATTA SAMANT :

SHRI BANWARI LAL PUR-
OHIT

SHRI PRAKASH V. PATIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government of Mahara-
shtra has requested th: Union Govrenment
to take an initiative to resolve the Karna-
taka-Maharashtra Border dispute ;

(b) if so, the reaction «f the Union
Government and the steps being taken
by them in the matter ; and '

(c) whether any deputation from
Maharashtra including Legislators met the
former Union Minister of State for Home
Affairs in December 1985 in this regard and
if so, what assurance was given by him to
the deputationists ?

THE MINISTER OF HUMAN
RESOURCES DEVELOPMENT AND
THE MINISTER OF HOME AFFAIRS
(SHRI P.V. NARASIMHA RAO) : (a) The
Cential Government has been requested to
initiate steps in the matter.

(b) The whole matter is under consi-

deration.

(c) A deputation from Maharashtra met
the former Minister of State in the Minis-

try of Home Affairs (Shri P. A. Sangma)

in December, 1985. No assurance was given
to the deputationists, -
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[Translation]
Deve'op‘nient of Aravali Hill
3424. SHRI VIRDHI CHANDER

- JAIN : Wlll the Minister of PLQNNING
be pleased to state :

(a) whether it is a fact that Union
Government have accepted in principle the
scheme for developing Aravali hill area;
delay in

(b) if so, the reasons for

.according approval to it by the Planning

Commission ; and

(c) the time by which the proposed
scheme will be approved ?

- THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) Development of Aravali
hill areas is the responsibility of the State
Government.

(b) and (¢) Question does not arise,
However, the question of extension of the
coverage of the programme of hill areas
development to Aravali hill areas is under
examination of the Union Government,

[English]
Computerisation in Departments

3425. SHRT R.P. DAS: Will the
PRIME MINISTER be pleased to state :

(a) how much money Government
decided to spend for computerisation of
some of the departments, department-wise
details;

(b) sources from which such computers
are going to be acquired; and

(c) the arrangements for servicing these
machines ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL): (a)
implementing a pro-
gramme for the development of National
Computer Network (NICNET) connecting
the various Depart.nents/Ministrics at the
This programme
is being implemented by National Informa-
tics Centre (NIC) who bave already
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develaped a number of software systems for
0 uterisation of various Central govern-
:nt deparments. During 7th plan, NIC
as been given an allocation of Rs. 62
crores for the purpose.

(b) The

medlum

from indigenous manufacturers who have
been . permitted to manufacture the
minfume or the Super-Mini Computer
systems. The Microprocessor  systems
required will be procured from the
indigenous sources. Very large systems
required for the network which are not
anufactured in the country have been
already procured from NEC, Japan.

(c) These machines are being or will be
maintained either inhouse by National
Informatics Centre or by CMC Limited.

Miirket Funds for Atomic Power Programmes

3426. SHRI SATYENDRA NARAYAN
SINHA : Will the PRIME MINISTER be
pleased to state :

(a) whether Government intends to
raise market funds for its atomic power
programmes;

(b) if so, the details thereof; and

power would be
such

(c) whether nuclear
profitable’ enough to pay for
Borrowings ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHIR SHIVRAJ V, PATIL) : (a) to
(c) It has been decided in principle to set
up a Nuclear Power Corporation. The
details are yet to be worked out.

Concessions to ex Servicemen

3427. SHRI AJAY MUSHRAN : Will
tbe Minister of DEFENCE bc pleased to
state :

(a) whether during 1977-79, a number
of concessions like travel concession, sales
4hx exemption on canteen stores earlier
glven to Ex-Scrvicemen were withdrawn;
and

(b) whether Government propose to
consider restoring those concessions in the
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interest of and as a welfare measure to Ex-

'Scrwcemen ?

THE MINISTBR OF STATE IN THE
MINISTRY OF DEFENCE RESEARCH
AND DEVELOPMENT '(SHRI ARUN.
SINGH) : (a) No travel concession facilityy
which. was earlier available to speclﬂeaﬂs
entitled groups of ex-servicemen, wa ]
withdrawn during 1977-79. :

As regards sales tax exemption the grait
of such exemption is within the jurisdiction
of the State Governments. However.
according to available information, tHi
facility, wherever extended prior to 1977
was not withdrawn during Ahe said period.

(b) Does not arise.

Progress in Completion of Projects in
West Bengal

3428. SHRI PRIYA RANJAN DAS
MUNSI: Will  the Minister  of
PROGRAMME IMPLEMENTATION be
pleased to state : '

(a) number of Central Government or
Centrally Sponsored projects in Wcst
Bengal;

(b) the details of financial allocation,
achievement and target of these projects;

(c) whether reports of delay in imple-

- menting the projects have been received by

Government; and

(d) if so, the reasons therefor and
remedial steps taken in this regard ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A B. A.
GHANI KHAN CHOUDHURY): (a) to
(d) Figures recgarding financial allocano;a,
achievement and targets for the Central
Government and  Centrally Sponsowd
projects are not decided and mamtamed qn
Statewise basis. In view of this, it wou!d
not be possible to provide the precise
information on the question. .

Tribunal for Border Dispﬁtes

3429, SHRI U. H. PATEL: Will the
Minister ot HOME AFPA!RS be pleued
to state P

(a) whether it is a fact that '\Goverxfm@ﬁt
propose to appoint a *“Tribunal for Border
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Disputes” so as to settle Border disputes
between various States;

(b) if so, the details thereof} -
(c) if not, the réasons therefor;

~ (d) whether such. demands have, becn
made from some quarters; and

(e) if so, the details thereof and ‘thc ,

reaction of Government thcreto 7

THE MINISTER OF S'I‘ATE OF' THE
M!NISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI'
RAM NIWAS MIRDHA) @ (a) No such
proposal is under consideration of the
Government of India at present,

(b) Does not arise.

(c) The Government’s view has been’

that the inter-State border disputes can be
resolved in the light ot' their facts and
circumstances and that it would be difficult
to evolve principles to fit all such cases.

(d) No such demand has been received
in the recent past.

(e) Does not arise.

_National Crime Record Burean

3430. SHRI N. VENKATA RATNAM :
SHRI KAMLA PRASAD SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether he has issued any guidelines
to all the States Chief Ministers to
revitalise the crime record branches at the
State and District levels;

(b) if so, the measures suggested; and.

(¢) whether the States have adopted
them and if so, the present position in
various States ?

THE ‘MINIISTER‘ OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a)and
(b) Yes Sir, The Chief Ministers of all:
States have been requested to set up State
Crime Records Bureau and District Crime,
Records Bureau in the States. While the
modalities of sefting‘‘up the State and’
Dlstrlct Crinﬁé Recl‘n‘d Bureau have been
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largely left to the State G~vernments. it

“has been suggested ‘that a State Crime

Records Bureau should be headed by an
oﬂ'lcer of the rank of DIG of Police pnd
should comprise the State Police Comppter

. Centre, wherever it exists or when installgd

‘Modus “Operandi Bureau, Finger Print
Bureau and the Crime Statistics of the CID
The District Crime Record Bureaux, though
under the overall charge of the ‘District
SP/Dy. Commissioner of Police, should be
headed, on whole time basis, by an officer
of the level of Dy. S.P. or Addl. S. P. -
depending on data in the District. N

{c) Some of the State Goverpments
have already initiated action in this regagd.

Upgradation of CSIR Laboratoﬁes ”
3431. SHRI BALASAHEB VIKHE

'PATIL : Will the PRIME MINISTER be

pleased to state :

(a) the number of National and Regio-
nal Research Laboratories functi~ning in
the country ; -

(b) whether Government propose to
upgrade these laboratories in order to meet
growing demand in high a-=] approprlatc
technology ; :

(c) whether Government propose to fix
up time bound programme in certain
resea:ch projects ; and

(d) if so, the details therefor and the
steps taken or propose to be taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, FLECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) ; (a)
Total humber of National Laboratories and
research institutes” under various agencies
are about 236. Of these, 39 including 6
Regionial Research Laboratorics, are‘ﬁnder
the aegies of CSIR.

(b) The facilities available jn these
laborafwnes are constantly improved. and
enhanced ‘ ’
~rn:(e) Yes, Sir,

* (@) Several Mission oriented Qrogrammes
have been identified for implementation to



99 Written Answers

achisve time bound end results. Generally
R&D programmes are being oriented in
.. mission mode with defincd activity miles-
tones. These are monitored for progress
"and time stipulations are followed up. 1n
addition certain .major prograrames_ of
‘applied nature and research projects spo-
nsored by user agencncsldepartments[ indus-
tries are time-bound.

" Micro-Electronic Council
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(¢) how many meetings of this Coungil

have been held in 1983-84, 1984. 85 and
April to December 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL): (a)
and (b) The composition and the functions

of the National Micro-electronics ‘Council

3432, SHRI D.B. PATIL: Will the (NMC) are given in the statement below

PRIME MINISTER be pleased to state :

(a) the names of members of the Micro-
Blectronic Council ;

(b) what functions have been assigned

(c) The NMC was set up vide the
Resolution issaed on 31st January, 1985,
So far NMC has held two (2) meetings.
The meetings were held on July 24, 1985

to thc Council ; and and December 2, 1985,
Statengnt
Composition 1 Name of the Present Member
1. Chairman, Chairman — o
Electronics Commission
2. Secretary, Member Shri S.R. Vijayakar
Department of Electronics
3. Secretary, e Prof. U.R. Rao’
Department of Space
4. Secretary, e Shri D.K. Sangal
Ministry of Communications . .
5. Secretary, _ ’ Shri S.D. Srivastava
Deptt. of Indl. Devp.
6. Secretary, Department of Defence " Shri P. C. Jain
Production & Supplies. 7
7. Secretary, Department of Defence " Dr. V.S. Arunachalam
R&D (SA to Raksha Mantri)
8. Secretary, o : . Dr. R. Ramanna
Deptt. of Atomic Energy
9, Secretary, e Shri Anand Sarup
Ministry of Education
10. Director-General, Council " e Dr. A.P, Mitra
of Scientific & Industrial Research | ,
11, Member (Finance), » Shri S. Venkitaramanan
Electronics Commission :
12. Secrtary, : » Dr. R.P. Wadhwa

Electronics Comm ission

13. Two Specialists in the (To be nominated S
& area of Micro- by the Chairman, ' .

14. electronics. Electronics Comtmnission) -

1. Member-Secretary, ~ Member-Secretary Dr. N. W, Neruikafr. 0
NMC - Advisor, Department
: of Electronics
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responsible :

1.

2

For acting as the nodal point to
ensure that the direction, pace and
quality of the overall programme in

‘the field of microelectronics is such

that, the nation as a whole benefits
from the efforts of the various agen-
cies involved ;

For formulating periodically review-
ing and updating an integrated
national plan for Microelectronics,
covering R&D,. technology develop-
ment, production, applications etc.
in"all areas ;

. For taking measures, both promo-

tional and regulatory, to bring about
maximum standardisation in national
requirements of Microelectronic Cir-
cuits, and where appropriate, Micro-
electronic sub-systems and systems ;

. For preparing and ensuring the

implementation of a technology plan
to meet the nation’s- short and long
term requirements of Microelectronics
as defined above, on a maximally self
reliant basis ;-

. For considering as part of the techo-

logy plan and its implementation, all
proposals for import of technology
and foreign collaboration/assistance
relating to Microelectronics—whether
by manufacturing companies R&D,
institutions or other agencies—and
for taking decisions on them ;

. For preparing, also as part of the

. technology plan, an integrated pro-

gramme of R&D including futuristic
aspects, covering microelectronic
circuits design, production processes
special materials and, as appropriate,
capital goods for production, etc, and
for undertaking the promotion, coordi-

" pation and financing needed to have

that plan implemented ; for that
purpose, the Council will consider,

" approve and monitor all R&D pro-

‘grammes in the country relating to

microelectronics ;

. Por taking all measures, both pro-

motional and regulatory, to ocnsure
the realisation, in a coordinated
manner, of adequate production

capacity for microelectronic circuiu
of all types ;

8. For relating and integrating ‘the
measures at (3) to (7) above in'such a
manner as to ensure that specific tiser
requirements particularly in .critical
and strategic areas, are met onthe
basis ‘of maximum self relianom

»

For drawing up a comprehenuve plan :
and specific action pr

for the  generation, in”’"tho
shortest  possible time of - “the
different types and numbers of scien-
tific and technical manpower : negded
for the nation’s microelectropics
efforts, whether in R&D, prodm&ion
or applications, and for undertaking
the promption,  coordidation and
financing needed to have that''plan
implemented as a matter ‘of ptio-
rity ; w

10. For formulating all such fiscal,
import, industrial licensing and pgher
regulatory and promotional pohcies
as may be necessary to ensure that
the nation builds up a technological
and production capacity in Micro-
electronics which is maximally self
reliant ; and

11. For defining and implementing all
measures necessary for promoting all
applications of microelectr ‘nics: #ele-
vant and appropriate to our economy
and society.

[Trunslation]

Atomic Power and Heavy Water Plant
. in Bihar

3433, SHRI KALI PRASAD PAN@EY
Will the PRIME MINISTER be pleased to
state :

(a) whether the major part m;‘;the
requirements of uranium in the country is
met by the uranium found at Jadaguda in
Bihar ;

(b) the reasons for not" settidg up
atomic power plant and' heavy water sfilant
in Bibar when raw material is avulm in
abundance there ; c

_{c) whether kcepmg in, view us
power crisis in Bihar Goverpmm,bp
to set up an atomic power. plant there ;
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_i4d) if 80, the time by which it is likely

.to start functioning - indicating the location

‘SPACE (SHRI SHIVRAJ V. PATIL) :

, tlmeof and the cost involved therein'; and

..(e) if not, the difficulty being experi-

4’ M by Government in this connection ?

" THE MINISTER OF STATE IN THE
nmmv OF SCIENCE  AND

- TBOHNOLOGY AND IN THE DEPART-

OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND

(a)

-es, Sir.

-BORESTS (SHRI Z. R. ANSARI):

r

- cémml of pollution so far ;

~ (b) Availability of uranium near the
gite is not an important criterion in siting
st‘atomic power station or heavy water

. ’W

(c) The Site Selection Committee cons-
tituted by the Department of Atomic

4inergy have evaluated the sites suggested

by the Government of Bihar and its report
im respect of Bastern Electricity Region, of

“fich Biharalso forms a part, is under
‘consideration.
(d) and (e) Does not arise.
[English]
' Tdentification of Tndustries causing
Poilution
.-3434, KUMAR1] PUSHPA DEVI:

. Will the PRIME MINISTER be pleased to
eiate

(a) the name of the St tes where pre-
vention and control of pcllution board has
been set up ;

(b) the number of industrics identified
by different State Prevention and Control
of Pollution Boards as polluted industries

‘ fh mss and 1985-86 :

(c) how many of those industries have
taken adequate steps for prevention and
and

- (@) the details thereof ?

THE MINISTER OF STATE IN THE
MIMISTRY OF ENVIRONMENT AND
(2)
Wit mame of the States where. State Pollu-
tion Cotrol Boards have been set up-are: (1)
Andhra Pradesh, (2) Assam, (3) Bihar, (4)

Wjarat, (3) Haryana, (6) Himachal Pradesh,
{’f) J&mmu & Kashmn (8) Karpataka, (9)
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Kerala, (10) Madhya Pradesh, (11) Mahara-
shtra, (12) Meghalaya, (13) Orassa (14)
Punjab, (15) Rajasthan, (16) Tamil Nadu,

‘(17) Uttar Pradesh, and (18) West Bengal.,

(b) to (d) 4054 industries in ‘the major
and medium category have been identified as
polluting industries, out of which 2076
industries have installed pollution control
devices. The main types of industries are
sugar, distilleries, caustic soda; fertilizers,

- oil-drilling and refineries, man- made fibre,

iron & steel, textiles, pulp and paper,
pharmaceuticals, insecticides and pesticides
inorganic chemicals, organic and petro-
chemicals, dairy ,thermal®plants, edible oijls
and vanaspati, paints and dye stuffs, general
enginecring, tanneries, cement, minerals,
m:mg, rubber products and food stuffs.

Scheme to familiari.c the Central
Government officials with Modern

Management
3435. SHRI NARESH CHANDRA
CHATURVEDI :

Will the PRIME MINIS-
TER be pleased to state : :

(a) whether Government have formu«
lated any scheme to familiaris2 the Central
Government officials with modern manage-
ment techniques to impart new skills and
to tone up efficicncy ; and

(b) if so, details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) Yes, Sir.

(b) Training programmes have been
organised for IAS officers ut (hree stages,
namely, for officers of 6-9 years' service
with focus on programme implementation ;
for officers of 10-16 years® service dealing
with management concepts and dccision
making ; and for officers of 1720 years’
service with stress on policy plarming and .
analysis. 21 courses scheduled for "the 3
stages in the State Training Institutions,
Institutes of Management, Indian Institute
of Public Administration and Lal Bahadur
Shastri National Academy of Administra-
tion, Mussoorie have been completed so
far. The courses have been designed to
develop professional competence and effec-
tive implementation: of programmes inten-
ded to benefit the poor’ and backward
sccnons of the people.” :
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~ "Besides this Ministry is also conduct-
ing vertically integrated one week refresher
courses for 1AS officers. 77 such courses
have already been conducted and it is
expected that all IAS officers will be cove-
red by end of June, 1986.

The drawing up of "similar training/
refresher programmes has been advised to
the Ministries/Dcpartments dealing with
various All India and Group A Services.

Vegetutive propagation of trees

3436, SHRI -‘ANANTA PRASAD
SETHI : Will the PRIME MINISTER be
pleased to state :

(a) wheather a new method of plant-
ing" instant tree called ¢Vegetative pro-
pagation uf trees’” has becn recently per-
fected whoierby trees can bc grown up
instantly ; and

(b) whether it has been tested and if
s0, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a)
and (b) Vegelative propagation is an
established method of planting some tree
species” which respond to this practice.
Experiments on tissue culture, which is a
method of vegetative propagation, have
been conducted at tihe National Chemical
Laboratory, Pune. The technique
requires extensive ficld testing before it
can be adopted as standard practice in
afforestation.

Meeting of National Land Use and Waste-
land Development CouncH

3437. SHRI K. PRADHANI :
DR. B.L. SHAILESH : '

Will the PRIME MINISTER be pleased

to state :

~(a) whether at the first meeting of the
‘National Land Usc and - Wasteland Deve-
lopment Council held in February last,
the Prime Minister reiterated the desirabi-
lity of annually bringing 5 million hectares

of land under fuclwood and fodder plant-

ati .ns by fostering a people’s movement ;

(b) if so, what action has been initia-

ted by the National Wasteland Develop-

ment Board on such a programme ; and

PHALGUNA 28, 1907 (S4KA)

iod "

Written Answers

() the role likely to be, asﬁfmd' to
the State. Governments, private sectos
industry and the banks in the successfal
implementation of the wasteland developo

- ment throughout the country ?

THE MINISTER OF STATE IN THR
MINISTRY OF ENVIRONMENT AN
FORESTS (SHRI Z. R. ANSARI]): (ﬁ)
Yes, Sir.

(b) An Action Plan has been !nitiated '
by the National Wastelands Development
Board. Salient features of the programme
are given in the enclosed statement, .

(¢) The pr i'ncipal' agency for implemens
tation of the Action Plan would be the
State Governments.

Forcst-based industries would be enco-
uraged to afforcst wastelands to produes
raw-material nceded by them. Industry
generally would be enthused to raise tres
cover on wastelands distant from rural
habitats .so as (o provide rural employ-
ment and to meet the community’s needs,
without disturbing existing community use,

The States havc also been reqpested to
actively explore the harnessing of bashk
finance, by evolving bankable schemss for
afforestation both by individuals and
cooperatives. :

Statement

The Action Plan drawn up by ths.
National Wastelands Development Boagd
and accepted by the State/UT Goveroments,
for implementation has the following key
elements :—

1. Identification of Wastelands :

Each State/U.T, Government has béen
requested to identify wastelands in their
territory whether they be in forest areg,.
revenue/common lands or degraded farm
lands.

2, People’s Involvement

This will be ensured by the followln.
measures — .

(a) Decentralised Nurseries : . People's
nurserics i.e. kisans, schools,
women, youth groups, voluntssy
agencies, etc., will be motivated
to meet the increased demnd df
seedlings. -
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o Farm Forestry : Farmers will be
) '; ‘motivated to take up tree farming
-~ “on their marginal lands and plant—

| ing on their fisld bunds.” A rati-
'onal policy in regard to distribu-
tion of seedlings should be
evolved.

‘?3(&')' - Tyee Growers® Cooperatives : Tree
- Growers’ cooperatives should be

organised with the involvement.

-.of farmers in raising and distribu-

.. tion of seedlings and in - tree
. plantations. _
(d) Voluntary Agencies : The grass-

‘roots agencies, Mahila Mandals,
* Youth groups would also b:
* motivated im mirsery ra:smg ;md
tree plantauons

e) Tree Patias ; Strips of land

" along roads, rails, canals, etc.,
“and other degraded land should
be given to the rural poor, with
usufruct rights on the trees plant-
" ted by them on such lands.

3. .Nodal Agency :

. The State/U.T. Goveraments have been
reguested to identify a single nodal ageacy
for ensuring an integrated approach for
the implementation of the programme
which is being executed by dxfferent agen-
cies, official and otherwise.

4. ‘Seed :
“The State/UTs. have been requested to

exténd the scope of operation of the exist-

ing"'State Seed Corporations to include the
production and supply of fodder, grass
and legume secds to farmers on commerc:al
basis.

S. Leasing of Lands :

“*The State/U.T. Governments have been
rcqnestcd to prepare guidelines for leasing
of ‘forest and non-forest wastelands for
afforestation to the rural poor,

6. Torest based Industries

Must be encouraged to afforest waste-
lands to produce the raw material needed by
them. Industries must also be enthused
to raise tree cover on wastelands with a
vieiv to provide employment to the rural
poot aswell as to enable them to grow
trees on a remunerative basis. The State
Governments have been requested to draw
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up .guidolincs for the loase of wastelands
to {ndustries if this behalf.

7. Urban Fuelwood and.Gmn Belts :

The States/U.Ts. have been roquested
to ensure that towns and cities have green
belts of fuelwood and fodder plantations
to cater to the urban fuelwood and fodder
needs.

8. Degraded Forest Areas':

States have been requested to identify
degraded forest lands and to reforest them
with fuelwood and fodder species.

9. Forest Development Corporations :

The Forest Development Corporations
should obtain wastelands on lease from
raising fuelwood
and fodder plantations.

10 Government Departments :

Government Departments, public sector
undertakings and other bodies/institutions -
having substantial areas of unutilised
lands must bring such land under tree
cover. :

11. Media and Communication :

A massive publicity campaign through
the traditional media of folk art and cul-
ture, radio, televison and other audiovi-
sual aids should be undertaken to create
awareness among the masses.

12. Monitoring and Evaluation :

The State/Union Territory Governments
should evolve appropriate monitoring and
evaluation mechanisms to ensure qualita-
tive implementation of the programme.

Land holding system in Tribal Areas -

3438. SHRI K. PRADHANI : Will
the Minister of PLANNING be pleased to
state :

(a) whether the Planning Commission
has set up a Study Group on land bholding
gystem in tribal areas :

(b) if so, the terms of reference and
composition ;

(c) whether po tribal = Member of
Parliament conversapt with the land hoild-

ing system 'in tribal areas has been put
on this Study Group ;
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(d) if so, the reasons therefor ; und

(e) whetbet ‘Government propose to.
incladc some tribal Member of Parliament
in this Group and mnka it more broad.

based ?
THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING (SHRI A. K.

PANIJA) : (a) Yes, Sir.

-(b) The terms of reference of the
Study Group on holding systems in tribal
areas and its composition is given in the
~ statement below. '

(c) to (e) The
Study Group is confined to enperts in the
field of land-holding systems in the tribal
areas. The Study Group is, however,
expected to interact with people's repre-
sentatives and members of public. As
such, there is no proposal to expand its
" membersghip to include members of Parlia-
ment.

Statement

The terms of reference of the Study
Group of Land Holding Systems in Tribal
Areas are as follows :—

(i) The terms of reference of the
Study Group will be to examine
the nature and extent of land and
landbased resources available in
the tribal areas :

"(ii) The extent land-holding patterns
obtaining among different Schedu-.
led Tribe communities and the
types of institutions as well as
forms of institutional arrange-
ments prevalent among them for
regulation of the use of the land
resource by individuals, LAMPS,
village communities on the land
resource ; '

(iii) The nature and extent of depen-
dence of tribal communities on
the land resource ;

(iv) the extent and form of awareness
of the individual tribal communi-
ties relative to the economic value
of the lapd resource ;

(v) the extent to which tuditionll
access of the tribal communities
to land and land-based resources is

mAbeﬁNA zt. 1907 (SAKA)
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recagnised under provisions of

the various laws.

(vi) the overt and covert changes Mo-
wing implementation of survey
and scttlement operations in tribal
areas ; and :

(vii) the changes in the mdtter of con-
trol and access to land and land-
‘based resources in the wake of
development activities and differ-
ent administrative and legislative
measures, :

The composition of the Study Group :
is given below :

(1) Dr. BK. Roy Burman—Chairman
Visiting Fellow, Study of Develop-
ment Societies, 29 Rajpur Road
Delhi-110054 ‘

(2) Shri Gangumei Kabui—Member
Professor of History, Manipur
University, Imphal (Manipur)

(3) Prof. G. Parthasarathy—Member
Professor of Bconomics, Andhra
Pradesh Usiversity, Waltair,
Andhra Pradesh.

(4) Prof. Jaganath Pathy—Member
Deptt. of Sociology, South
- QGujarat  University, University
Campus, Udhia Magdalla Road
Surat-7. (Gujarat)

(5 Smt. R.O., Dhan—Memberr Ex-
member, UPSC, C-I/15, Pandara
Park, New Delhi-3, .

(6) Shri A.R. Bandopadhyaya—Mem-
ber Commissioner, Santhal Par.
ganas Division, Duml;a (Bihar)

(7) Shri Murkoth Ramunni—Bitra
Dharmadam, Cannanore, District,
Kerala-670106,

(8 Dr. Bhupinder Singh—Momber-
" Secretary, Adviser, Planning Come

mission, Yojana Bbavsn. New'
Delhi-1°0001

- {Translation)

Central Assistance to Rajasthan for
Rehabilitation

- 3439, SHRI,. BANWARI I.AL
BAIRWA 'Will the Mipister of HOMB
AFFAIRS be plesaed to state ;
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‘r‘(a’) the main decisions taken at the
conference of Rehabilitation Ministers . of
mm« held during February ; and

Q)) the future schemes of Rajasthan
Government for rehabilitation purpese and
the details of the Centrel assistance, pro-
posed-for implementing these schemes ?

. THE MINISTER OF STATE IN THE
~ DEPARTMENT OF INTERNAL SECU-

RITY (SHRI ARUN NEHRU): (a) and
(b) The Conference was mainly convened
to review the progress of implementation
of ‘Rehabilitation schemes in  the various
States and Union Terrttories. It was
decided that the States should carefuily
examine and identify the residuary work to

be done and also assign specific talks to be .

completed within a dcfinite time frame. [t
was also felt that such discussions shoull
beheld at more frequent intervals. No
new'. schemes are contemplated Ly the
Government of India becuase all the cligi-
ble DP. families have been setiled in
schemes which arc almost complete. There
is some residual work pertaining to infras-
tructural facilities like schools, mudical
facHities, etc. which the Govt. of Rajasthan
is talking steps to complete. The Central
Government have sanctioned an amount of
Rs. 223.20 lakhs for providing infrastruc-
turgl facilities in the State. The State
Government, however, propose to provide
subsidiary assistance to these displaced
persons under the centrally sponsored
Ititeg’raded Rural Development Programme.

[Enghsh]
Companies Manufacturmg TV Sets -
3440. SHRI MOHANBHAI PATEL :

Will the PRIME MINISTER be pleased to

state :

(a) the number of companies in puablic
and pnvate sector which are manufacturing
TV sets in the country and their annual

production;

(b) the number of public sector and
private sector companies which are engaged
in manufacturing CTV sets and their annual
production; and

(¢) whether any foreign company has
been granted a licence to manufacture CTV
sets in the country, if so, details and terms
and conditions thereof ? :
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THE MINISTER OF STATE IN THE
MINISTRY ° OF “SCIENCE- AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN 'DEVELOPMENT,
ATOMIC ENRGY, EBLECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
13 units in the public sector and 190 units
in the private sector have reported
manufacture of TV sets. Their annual pro-
duction, during 1985, was 2.37 lakh nos.
and 22.23 lakh nos, respectively.

(b) 11 units m,}he public sector and 78
units in the pmm;. sector have reported
Their annual
production, during 1985, was 1.19 lakh nos
and 5.41 1akh nos. respectively.

() No.  foreign company
company with more than 409% foreign
cquity) has been granted industrial licence
by the Government for manufacture of
CTV sets in the country.

[Translation]

Plantation of trees

3441. SHRI SIMON TIGGA : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that Govern-
ment have formulated a scheme to plant
trees on a large scale; and

(b) whether tribal areas will be given
priority in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) The
Government have taken policy decision to
undertake a massive programme of affores- -
tation, to achieve an annual target of §
million ba. in,the country by the end of
the VII Five-Year Plan. The National
Wastelands Development Board has been
constituted to promote, coordinate and
monitor the programmie.

(b) Afforestation effort would génerally
be intensive in the tribal areas due to the
tribal habitats being largely in hilly areas,
which need urgent attention. The planting
of species yielding fuelwood, fodder and
fruit in particular would be emph'asised. S0
as to meet the needs of the rural poor,
including the tribals,

(i.e.a -
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[English}

Institute for Micro Flectronics
and Computer Studies in Kerala

3442, SHRI T. BASHEER : Will the
PRIME MINISTER be pleased to state

" (a) whether there is a proposal to set
up an lostitute for micro electronics and
compliter studies in Kerala in the Seventh
Plan; and

'(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHR1 SHIVRAJ V. PATIL):
(a) There is no proposal before the Govern-
ment to set up an Institute for Micro
Electronics and Computer Studics in Kerala
in the Seventh Plan.

(b) Does not arise.

Establishment of Orissa Computer
Application Centre

3443. SHRI K. PRADHANI : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have for-
maulated any plan for training of personnel
and data preparation programmes in view
of Orissa Computer Application: Centre
having already been  established at
" Bbubaneswar. and the Supér Computer
Centre being set up there by the Union
Government; '

(B) if s0, the details thereof;

(c) whether any funds
released for this progrmme by the Union
Government to the Orssia Government so

far; and
~ (d) if not, the reasons therefor and
what action in this respect is being taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-

NOLOGY AND IN THE DEPARTMENTS

OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE.
(SHRI SHIVRAJ V. PATIL) : (a) Central

Government has advised ' the Government

of Orissa to set up a large training centre

have been .
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at Bhubaneswar for conducting training
programmes on computers for various
levels. ., . Co

(b) Department of Electronics has -
already ioitiated a feasibility study to
examine : ‘

(i) the entry and exit profile of the
trainces who can be trained for:
careers for the data processing:
as Programmers.

(i) the number of trainees that can be
trained at diffcrent levels

(iii) the  detailed conternt and
methodology for courseware -
design.

(iv) guidelings for conducting training
programmes.

(v) the hardware, softwarc, courseware
and thc manpower requircments
as well as time frame  for
establishing the above mentioned
training facility.

Also a separate proposal for the
cstablishment of an Institute for Training
and Education of Engineers in the field of
Computer Software has been received.

(¢) Yes Sir,” some funds have been
released for this programme by the Union
Government to the Orissa Government.

(d) Does not arise.

Proposals from Orissa for Pollution
Assessment Laboratory
3444. SHRI K. PRADHANI : Will the
PRIME MINISTER bc pleased to state :

(a) whether the Central Board for
Pollution Control has been approached by
Government of Orissa to fund atleast one
mobile or pollution assessment laboratory;

(b) whether the State Government had
also submitted a proposal for the establish-
ment of air quality monitoring in important
industrial areas of the State, like Talcher
and Rourkela; and

~ (¢) if so, the stage at which these two
proposals stand at present ? .

THE MINISTER OF STATE IN THE

- MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI Z. R. ANSARI) : (2) No,
Sir; A ' B
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(b) _,;YCS, Sit.

(c) The proposal has been agreed to in
principle but the exact locations of the air
quality monitoring stations have not been
decided so far.

Rankmg of Technical Posts

3445 SHRI V.S, VIJAYARAGHAVAN

~ Will the PRIME MINISTER be pleased -

to state : -

‘(a) whether it is a fact that the technical
posts in different cadres in various Central
departments aie inferior in rank and in
emoluments to the general posts;

(b) if so, behind this
difference;

the rationale

(¢) whether at any time the Govern-
ment has undertaken a review of these
differences with a view to bridge the gap
between general posts and technical posts;
and

(d) if so, the- result thercof and the
policy of the Government in this regard ?

. THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHR P.
CHIDAMBARAM): (a) The ranks and scales
of pay of various technical as well as non-
technical posts in  Group ‘A’ Central
Services are determined on the basis of
relevant considerations like levels of duties
and responsibilities. h.ocping in view these
aspects, it may be stated that the technical
posts and the non-technical posts are, by
and large, comparable,

_ (b) to (d) The pay and allowances and
conditions of service of Central Govern-
ment Employees, both technical and non-
technical, are under review by the Fourth
Pay Commission.

Transfer of assets of Dandakaranya
Project to Government of Orissa
and Madhya Pradesh
3446. SHRI LAKSHMAN MALLCK :

SHRI SANAT KUMAR MANDAL:

Will the Minister of HOME AFFAIRS
bé pleased to state :

(@) whether it is a fact that the assets
and institutions of Dandakaranya project,
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started in 1958 for the rescttiement of
displaced persons from former East
Pakistan are proposed to be transferred to
the State Government of Orissa and
Madbya Pradesh;

(b) if so, the details therecf mcludmg
about the number of displaced persons so

. far settled; and , .

(¢) the number of more agriculturist
families and non-agriculturists likely to be
settled during the Seventh Five Year Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU):
(a) Yes Sir.

(b) As the work relating to resettiement
of displaced persons is more or less
complete in the three of the four zones, it
has been decided, in consujtation with the
respective State Governments, to transfer
the assets and institutions in the 3 zones
namely Paralkote & Kondagaon (Madhya
Pradesh) and Umerkote (Orissa) to the
respective State  Governments, free of cost
The Govt. of India is however, providing
funds to meet any deficiency iIn the assets
aud institutions taken over by them and
will also bear expenditure on their
maintenance Yor five years.

So far 36,672 families from former East
Pakistan have been resettled in the four
Zones of the Dandakaranya Project. After
desertions, 25,255 famnlles are now in
position.

(c) ‘At present, no further d. p. families
are available for rehabilitation in
Dandakaranya Project. About 500
rchab;litable d.ps. from various P. L.
Homes are likely to be stttled in Malkangiri -
Zone during the Seventh Five-Year Plan,

Preventive Measures for Thorium
Powder in Kerala

PROF. RAMKRISHNA MORE :
SHRI SRIBALLAV PANIGRAHI:

- 3447,

Will the PRIME!MINISTER be pleased
to state :-

whether it is a fact that according to a
recent study about 5000 tonnes of thorium
powder is stored in a broken silo near the
banks of Periyar river in Kerala which can -
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comaminate the drinking water supply of

the entire population of Ernakulam district
in the event of a high t:de, and

' (b) if so, what

regard ?

- THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
It is nota fact that the thorium powder
which is stored near the banks of river
Periyar is in a broken silo. The silos are so
copstructed that even in the event of a
high tide, river water cannot enter the
silos as revealed from the experience of the
last twenty years.

- (b) Adequate precautions have been
taken in the construction of silos to prevent
any leakage and this is constantly
monitored by the Indian Rare Earths
Limited as well as the Health Physics
Division of the Bhabha Atomic Research
Centre.

Protection of Ecoiogy and Cultvre of -
Andamans

3448. SHRI! BASUDEB ACHARIA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the measures planned to ensure
protection of ecology aud ethnic culture
of the islanders of Andamans :

(b) whether any attempts to know the
wishes of the islanders on this matter
were made ; :

(¢) if so0, the details thereof ;

(d) whether any disscussion on ' the
subject has taken place in forums like
Na@ional Development Council, Planning
Commission etc ; and ‘

(e) if 80, the details thereof ?

. THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS
- AND THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) to (¢)

PHALGUNA ; 28. 1907 (satA)
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The ccolozy and culture of tribals .
of ~ Aadaman and Nicobar Islands are ,:

~ proctectsd by various means. The Andaman

pfgventhe measures and Nicobar Islands Protection of Aborigi-

have been taken by Governmant in this -

nal Tribes Regulation 1956 provides
comprehensive legal cover to vulnerable
tribals. This also prohibits any activity
by non-tribals in tribal areas without
specific and prior sanction of the Adminis-
tration. Non-tribals are not allowed
to enter tribals reserves without prior
permission and valid entry permit. * The
provisions of this regulation proctect overall -
interests which include ecology and culture
of tribals, All tribal groups are encouraged
to lives their own way of life, as embodied .-

“ in their culture, without interference.

2. The Antliropological Survey .of
India which has a regional office at Port
Blair since 1951 has produced a number
of books and papers on enthnic commuai-
ties, especially the primitive groups.

3. The Planning Commission has
constituted a joint Committee under the .
Chairmanship of Porf. M.G.K. Me¢non,
Member, Planning Commission to for-’
mulate an intergrated environmental sound
developmental strategy for Andaman
and Nicobar Islands. Thc Committee
has submitted its report which is under
consideration of the Planning Comnﬁssionf

Pollution caused by Unit of the ISRO at
Alwauye, Kerala

* 3449, PROF. K. V. THOMAS i Will
the PRIME MINISTER be pleased to
state @

(a) whether any complaint has been
received by Government that Ammonium
perchlorate experimental unit of the Indian
Space Rescarch Organisation at Alwaye,

" Kerala is polluting the air and land at

Alwaye ;

(b) nf 8o, the steps taken by Govcrnment
in this regard ?

THE MINISTER OF STATE IN THE

‘MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI Z. R. ANSARI) (a) Yes,
Sir,

(b) The State Pollution Control Board .
conducted an c¢nquiry and. directed the
Organisation to treat effluents as per prescri-
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bed standatds.

. through the drying beds.

the solid waste from’ the drying beds and
Its disposal into the sea. :

Rehabilitation of Kaiga People

- 3450. SHRI V.S. KRISHNA IYER :
Will the PRIME MINISTER be pleased to
state the amount sanclioned so far by the
Union Government for the rehabilitation of
Kaiga people displaced conscquent on the

setting up of Kaiga Atomic Power Station ? "

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : No
amouit has so far been sanctioned. However
the Department of Atomic Energy will take
suitable steps in cunsultation with Govern-
ment of Karnataka to rchabilitate people
who will be displaced’ consequent. upon
settlng.up of the atomic power station.

Asylum sought by Sikh Miiitants in Britain

3451. SHRI SRIBALLAV PANIGRAHL:
SHRI B. V. DESAL :
SHRI N, DENNIS :
‘SHRI LAKSHMAN MALLICK :

SHRI ANANTA PRASAD SETHI ;.

SHRI V. TULSIRAM :
DR. G. S. RAJHANS :

SHRI R. M. BHOYE :
PROF. RAMAKRISHNA MORE :

Will the  Minister of EXTERNAL
AFFAIRS be plcascd 1o state : ’ .

(a) whether Government have received
reports that a number of Sikh militants
including those who are wanted for trjal
in' Indian courts have sought asylum in
Britain ; and :

‘(b) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI K. R. NARAYANAN) : {a) Yes,
Sir. .
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(b) Govertiments are usually averse to
disclosing information on asylum seckers.
But, independently, we understand that the

" U. K. Government has granted asylom to

also been formulated for ‘transportation of . Some anti-Indian extremists.

Nutrition Level of Poor and Fixed Income
: Group

3452. SHRI V.S. VIJAYARAGHAVAN:
Will the Minister of PLANNING be pleased
to state : ' ’

‘(a) the average amount of nutrition
available to the people living below pove-
rty line as well as to people in the fixed

, income group ;

(b) whether any perspective plan has
been formulated to raise the nutritional
level of these sections ; and

(¢) if so, the details thercof ?

“THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANIJA) : (a) No information in this reg-
ard is available.

(b) and (¢) The Scventh Five Year
Plan  (1935-90) has been formulated
as a part of the long term strategy
based on three basic- priorities for food,
work and productivity and seeks by 2000
to virtually eliminate poverty and illiteracy
and achieve near full employment so as to
secure satisfaction of basic needs of food,
clothing and shelter and provide health for
all. The pattern of resource allocation in
the Plan bas been designed to sustain self-
sufficiency in food and make progress in
increasing the producation of edible oils,
pulses, vegetables etc., and thereby bring-
ing an improvement in the quality of life
of population.

To raise the nutritional level of the
people living below poverty 'line and other
people in the fixed income group the long-
term strategy envisages expansion of employ-
ment opportunities and stabilisation of in-
come. Besides the main income ' ‘earning
activity, subsidiary occupation to augment
family income would be encouraged through
imparting suitable skills. Efforts would be
made for an extended public distribution
system so taat cereals, pulses and edible
oils in sufficient quantities are made availa-
ble. Special attention would continue to
be given to the vulnerable sections like
pregnant women and nursing
mothers, under the nutrition intervention
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schemcs like  Supplementary Nut'ritinn-
_ ‘Programme (SNP) and Mid-Day. Meals Pro
gramme (MDM).

Cp'ift of Denotified Communities and-
Nomadic Tribes

3453, ‘SHRT UTTAM RATHOD : Will
the Minister of WELFARE be pleased to

state

" (a) whether it is a fact that the deno-
tifled communities and nomadic tribes are
socially, educationally und_politically back-
ward ; and ‘

(b) if so, the steps Government» eon-
template to bring them at par with other

people ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRDHAR GOMANGO): (@) Yes, Slr

Most of these commumties are mcluded
in the list of other Backward Classes. Only
in some of the States, e.g Punjab, Haryana,
- Himachal Pradesh, etc.,

are included in the List of Scheduled Castes
and in some other States these communities
are included in the list of Scheduled Tribes.
The communities included in the list of Sch-
edule Casfes or Scheduled Tribes derive, in
normal course, all the benefits available to
the Scheduled Castes and Scheduled Tribes
communities under various welfare pro-
grammes of the Central Govt. and the
State Governments . Likewise, the various
schemes under education, economic deve-
fopment, health, housing and other pro-
grammes for the development of these
communities included in the list of Other
Backward Classes are being implemented in
the Plans of the States/Union Territories
“under Welfare of Backward Class sector in
order to bring them at par with the rest
of the society.

[Translation)
'Expenditure on Cel;tral Police Organisations

- 3454, SHRI BANWARIT LAL BAIRWA:
Will the Minister of HOME AFFAIRS be
pmscd to state : o
- (a) the expendature mcurted aﬂmi'ally
on Central Police Oiganisations namely

. -Assam Rifles, Border Security T *orcc, Indo-
~TFibetan Border Polics . Force gsngral ¢
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Reserve Police Force and Central Industnal
Security Force qepamtely 5

(b) whether steps are bcmg taken to
provide additional funds with a view to

. inereasing thg cﬁic:cnéy of these organisa-

ﬁons and

2

(c) :f 80, 'the details thereof ?

THE MINISTER OF STATE IN' THE
DEPARTMENT OF  INTERNAL
SECURITY (SHRI- ARUN NEHRU) : (a)

The expenditure figures in respect of the
~ following Central Police Organisations. - for

the - year 1985-&6 are as indicated agamst

:mu- :
... (Rs. In lakhs)
C.P.O. B.E.85-86  R.E. 85-86
Assam Rifles 8272.52 8560.29
BS.F. 18108.92 19498.56
LT.B.P. 3027.05 3445.83
‘C.R:P.E- 17083.25 119038.31
C.ISF. 6266.83 ,6550.41

The. abﬂve figurcs are exclusive of the
expenditare incurred on construction works
of the CPOs for which provision- is made
in the Budget of the ministry of Urban

Development,

(b) and (c) The figures given above
speak for themselves. Proposals received
from various police organisations from time
to time for augmentation of staff, pur-
chase of weaponry, equipment arms,
ammunition etc, are considered on merits
and additional funds pmvxded wherg neccs-

sary.

[English)]

Supply of Nuclear Fue! to Friendly -
Countries

3455. SHRIMATI KISHORI SINH.A
Wil the 'PRlME MIN}STER be pleased. to

3

' stutc -‘?.' Ty “‘ -

(a) whcther [ndla is in a pobdition to
supply nuclear fuel to friendly countrics
which are facing” problems of " uncertain
nuclear fuel supphes from thc Super Powers-

(b) lf so whcther thcrc are any pro-

Posals’ ‘to help these countries ;
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(©) if so, whether such supplies would

be brought under some form of inspection :

" and .

(d) if not, whether Govcrnment propose
to take steps to expand fuel production to
meet the needs of other countries also,
-particularly those non-aligned countries
which do not have their own uranium
~ores ?

~ THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
" TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
India is presently producing nuclear fuel
just sufficient for her own nacds

(b) to (d) Does not arise.

Freedom Fighters Pension

3456. SHRI MUKUL WASNIK :
SHRI PRIYA RANJAN
MUNSI :

Will the Minister of HOME AFFAIRS
be pleased to state ;

DAS

(a) whether the increase of rupees two
hundred in the freedom fighter pension as
announced by the Prime Minister in June,
1985 has started being disbursed ;

(b) if so, since when ; and

(c) if not the reasons for the delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (c) The
monthly ' amount of pension  under the
Swatantrata Sainik Samman Pension Scheme

for living freedom fighters as well as-
the widows of the deceased freedom
fighters has already been raised to

" Rs. 500/- p. m. w. e. f. 01.06.1985. Detailed
instruction have been issued to the Accoun-
tants General to modify the persion Pay-
 ment Orders to give effect' to the revision
., of the amount of pension-

Proposals for House Bulldlbg .Actlvlties

3457. SHRI A.S. GOUNDER : Will
the Minister of PLANNING be pleawd to
. state ¢
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(a) were any proposals received ' from
Nationalised and other banks for taking
up by them of housing building activities to
make up for shortage of dwelllng units in
the country ;

(b) if so, the details thereof ;

(c) whether Government have app roved
such schemes ; -

(d) if not the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI A. K.
PANJA) : (a) No, Sir.

(b) to (d) Do not arise.

| Computerisation Programme for Income Tax

Deparfmeut

3458. SHRI SAIFUDDIN CHOWD-
HARY : Will the PRIME MINISTER be
pledsed to state :

(a) whether it is a fact that the compu-
terisation programme for the income-tax
department has been completed by the
Computer Maintenance Corporation and
the same is likely to be implemented
soon ;

(b) if so, whether consideration to the
human problem of thousands of lower
grade employees was also taken into
account ; and

(¢) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF -SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN - DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE.
(SHRI SHIVRA)Y V. PATIL) : (a)
CMC has prepared a feasibility
study report for Income Tax Departinent,
and submitted its report to Income Tax
Department, whose decision is awaited.

(b) and (c) Since a decision on the
Report has not yet been taken, the human
problem is yet to be studied in depth.

Colour TVs by FERA Comranies

3459. SHRIMATI JAYANTI PATNAIK:
Will the PRIME MINlSTER be pleascd to
state : '

(a) whether Government have aﬁq&ved
FERA companics to make colour televi-
sions ;
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(b) whether any terms and .conditions
have been laid down, before the FERA
companies were allowed to manufacture
Colour . televisions ;

(c) if so, the details thereof ; and

{d) which FERA companies are engaged
in manufacturing Colour televisions at
present ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL): (a) No,
Sir. However, companies with foreign
equity not exceeding 40 percent are eligible
for consideration for the manufacture of
TV sets, subject to the condition that they
will be required to supply not less than 25
percent of their production in kit form to
small scale units for 5 years from the date
such companies go into production of TV.
Further, use of foreign brand names is not
allowed in the manufacture and sale of TV
sets. -

(b) to (d) Do not afise.

Measures to Protect Forests

3460, SHRI H.M PATEL : Will the
PRIME MINISTER be pleased to state :

(a) whether the Wasteland Develop-
ment Board has taken apy concrete meas-
ures to build up buffer areas to protect the

forests ; and b

~ (b) what other measures are being taken
by Government to reduce the pressure on
forests ?

THE MINISTER QF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORBSTS (SHRI Z.R. ANSARD : (a)
The Natiopal  Wastelands  Develop-
ment Board has drawn up an Action Plan
for development of wastelands. This inclu-
des, inter-alia, buffer arcas on the periphery
of forests, which could yield fuel and
fodder and thus protect the forests. Details
of the Action Plan are given in the attached
statement ’ ‘

, (b) The foilowmg steps havc been taken
" to reduce the pressure on forests'

1. Promoting the use of uwerxmive .

fuels (energy sources) for dome-
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stic consumption, e.g. biogas,
solar cookers, and provision of

L.P.gas.
2. Promoting use of fuel-efficient
stoves and ‘chulhas’ to reduce

- wood consumption.

3. Use of alternative materials to
substitute wood in its traditional
use for packing cases, railway
sleepers, electric poles, etc.

4. Promoting stall feeding to redizce
grazing pressure on forests.

5. Abolition of import duty on wood
chips and pulp and reduction of
import duty on logs to 10% ad va-
lorem, to enable forest - based
industries to import raw materlal
thereby reducing the pressure for
wood fr:m our forests.

Statement

Y

Action plan for Development of Waste’argc?s

- 1. Identification of Wastelands :

The State Governments/Union Territo-
ries have been requested to identify
wastelands in their territorics, whether they
be in forest area, revenuc/common lands or
degraded farmlands.

2 People’s Involvement :

This will be ensured By the following
measures :

. () Decentralised Nurseries ©  People's
Nurseries i.e. kisans, schools,
women, youth groups, voluntary

agencies etc. will be motivated to
meet the increased demand - for
seedlings. B

(b) -Farm Forestry : Farmers will . be
motivated to take up tree farming
on their marginal lands and plant-
ing on their field bunds. A ratio-
‘nal scedling distribution pohcy
should be evolved.

Tt
(c) Tree G owers' Coop.ratives : . Tree
growers’ cooperatives shonld. be ..
organised with the involvement of
farmers in raising and distributon
of seedling and in tree .planta-
" tions.
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(d) Volunrary Acencies v The grass-
root agencies, mahila mandals and
youth groups would also be moti-
vated in nursery raising and tree
plantations, :

(¢) Tree Pattas: Strips of land along
roads. rails, canals, etc., and other
degraded land should be given to
the rural poor, with usufruct rights
on the trees planted by them on
such lands.

3. Nodal Agency

The State/U.T. Governments have been
_requested to identify a singal nodal agency
or ensuring an integrated approach for the
implementation of the programme which is
Jbeing executed by different agencies, official
and otherwise.

4. Seed :

The States/Union Territories have been
requested to extend the scope of operation
of the existing State Seed Corporations to
include production and supply of fodder,
grass and legumc seeds to farmers on
commercial basis.

5. Leasing of Tands :

The State/U.T. Governments have been
requested to prerarc guidelines for leasing
of forest and non-forest wastelands for
afforestation to the rural poor.

6. Forest baced Industries

These must be encouraged to afforest
" wastelands to produce the raw material
-meeded by them. Industriea must also be
onthused to raise tree cover on wastelands
with a view to provide employment to the
tural poor as well as to enable them to
grow trees on a remunerative basis. The
State Governments have been’ requested to
draw up guidelines for the leasc of waste-
Jands to industries in this behalf.

7. Urban Frelwood snd Green Belts °

The States/U.Ts. have been requested to
ensure that towns and cities have green
belts of fuelwood and f~dder plantations to
eater to the urban fuelwood and fodder

[N

'n Degraded Forest Areas :

States have bzen requested to identify .
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degarded forest lands and to reforest them
with fuelwood and fodder species

9. -queﬁt Deve!opment CorpofatIOns :

The Forest Development Corporations.
should obtain wastelands on lease from the
Governments for taising  fuelwood and
fodder plantatmns

10, Government Departments :

Government Dcpartments, public mtor
undertakings and other bodies/institutions
having substantial areas of unutilised lands

. must bring such land under tree cover.

11. Media and Communication :

A massive pubhmty campaign throngh
the traditional media of folk art and. cul-
ture, radio, television and - other audio-
visual aids should be uadertaken to create
awareness among the masses.

12. Monitoring and Evaluation

The State/U.T. Govenments should
evolve appropriate monitoring and evalu-
ation mechanisms to ensure qualitative
implementation of the programme.

[Translation)

Amount under Seventh Plan for Triba]
sub-Plan of Madhya Pradesh

346]1. SHRI DILEEP SINGH BHURIA :
Will the Minister of WELFARE be pleased
to state :

(a) the amount provided in the Seventh
Five Year Plan for the tribal sub-plan in-

Madhya Pradesh; and

(b) whether the entire amount required
for tribal sub.Plan will be made available .
by the Centre or Madhya Pradesh Govern-
to contribute some

THE DEPUTY MINNTER IN THE

MINISTRY OF  WELFARE (SHRI
GIRIDHAR GOMANGO) (a) Following
amounts ere estimated for the TSP in

Seventh Five Year Plan for the State of
‘Madhya Pradesh :—

vt SRy
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Resource " Rs. in crores

1298.70
204.60

State Plan

Special Central
Assistance
(Bstimated)
Centrally Spon-
sored and Central
Sector Schemes
(Estimated)

Institutional

Finance
(Estimated)

195,52

441.25

- PHALGUNA 28, 1907 (SAKA)

The amounts are tehtative and subject
to final Plan allocations.

: (b) Madhya Pradesh Government shall

provide nearly Rs. 1298.70 crores. Govern-
ment of India in Ministry of Welfare shall
give about Rs. 204.60 crores as Special

Central Assistance. Another Rs. 195.32
crores are estimated to flow from the
Central Government under Centrally

Sponsored and Central Sector Schemes.

Land Conservation and Afforestation in
water prone areas of Narmada Sagar and
Sardar Sarovar projects

3462. SHRI DILEEP SINGH BHURIA:
Will the PRIME MINISTER be pleased to
state

(a) whether Central Government have
laid down any physical targets in the Seven-
thiPlan for works in regard to land
conservation and afforestation in the water
prone area of Sardar Sarovar and Narmada
Sagar Projects :

(b) if so, the details of targets laid
down and the estimated expenditure to be
incurred thereon in the Seventh Plan;

(c) the allocations made in regard to

estimated expenditure and physical targets
for Gujarat, Maharashtra and Madhya
Pradesh separately, and the basis thereof’
and *

(d) the criteria laid down for providing
Central assistance to the State Govern-
-ments ? .

_THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS. (SHRI Z. R. ANSARI) :
(2) Yes, Sir. L
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(b) The inter-Departmental Committee
on soil conservation and afforestation for
Sardar Sarovar and Narmada Sagar Projects,
constituted by Union Ministry of Agricul-
ture, has recommended that a total of 372
lakh hectdre area should be covered under
soil conservation  and aﬂ'orestatioq |
programme during the next 10-18 years,

(¢) The Committee has estimated the
cost of the trcatment works to be Rs. 1332
crores. Appropriate allocations will be
provided by the Project authorities after
identifying the critical areas.

(d) No eriteria has yet been laid down
for Central assistance in this regard.
(English]

Discussion with Foreign Minister of West
. Germany

3463. SHRI P. M. SAYEED : Will the

Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether he held discussions in
February, 1986 at Bonn with West German
Foreign Minister on disarmament issues:

(b) if so, the outcome of the discussion

“held; and

(c) other issues which were discussed
on that occasion ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 X. R, NARAYANAN) : (a) Yes,
Sir.

(b) The FRG Foreign Minister felt that
the two countries, India .a “Leading
Member of NAM™ and FRG an important
EEC Member, could cncourage a cgns-
tructive dialogue on disarmament, The
FRG was also interested in the Greek
Prime Minister’s idea tq expand the Six
Nations Initiative on Disarmament to
include more countries, co

() Among other issues discussed were
IDA assistance to India, North.South
dialogue, India’s role in South Asia and
Afghanistan. The discussions - with the
Fotreign Minister of West Germany showed
that the FRG was very keen to introduce
into their - relationship  with Indja a
significant political content in addition to
existing economic cooperation,
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[Translation]

Licences issued to Uptron for
. Electronics Industry

3464. SHRI HARISH RAWAT : Will
" the PRIME MINISTER be pleased to state:

A(a) the number of letters of intent
. licences issued during the last two years to
UPTRON a public sector undertaking of
U.P. for setting up electronic industries;

(b) details in this regard and the names
of the places proposed for the said
industries; ‘

(c) the number of the licences out of
them based on foreign technology;

d whctvher any such industry is
propnsed to be set up in the hill areas of
U. P ' '

(e) if so, the places
- proposed to be located and

where it is

() if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY. ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) 36 Letters
of Intent/Industrial Licences have been
issued to the UPTRON, a public sector
undertaking of U.P. for setting up of
Electronics Industry during the ]ast two
years (1984 ‘and 1985).

(b) to (f) The information will be
collected and laid on the Table of the Lok
Sabha.

Indian Ccenculate fo Basrah affected by
Bombing

3465. SHR1I HARISH RAWAT : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware that.
the nearby arcas of Indian consulate in’

Basrah, Iraq have been raided a number of
times by the Iranian bombers ;

(b) if so, whether Government intend
to close this consulate for the time being;
and

(c) if so, when and if not, the reasons
therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R. NARAYANAN) (a) Govern.
ment has received reports that shells have.
landed in Basrah during the recent phase
of fighting. However, the Indian Consulate
building in Basrah has not been shelled/
bombed by Iranian bombers.

(b) No, Sir.
(c) The Ministry oi‘ External Affairs is

. in regular contact with Indian Missions in

Irag. Our Embassy has not suggested closure
of our Consulate in Basrah. There are some
1800 Indiap nationals in and around Basrah
and the Consul General’s presence is
necessary to provide all necessary assistance
to Indian nationals.

(English]
Investment in Electronics Components
Sector
 3466. SHRI YASHWANTRAO
GADAKH PATIL : Will the PRIME

MINISTER be pleased to state :

(a) whether it is a fact that investment
in electronics components sector has been
below the expectation.

(b) if sol, the details thereof; and

(c) measures proposed to be taken to
boost the investment and production in
this sector ?

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) No Sir,

(b) Does not arise,

(c) Measures tuken to boost investment

and production in the area of Electronic
Components,

(i) In order to ensure that economi-
cally viable capacities for the
manufacture of electronic compo-
nents are established in the country
to produce components at near
international prices as far as possi -
ble, Government have taken a
series of measures which includes
delicensing of the industry. exemp-
tion under Sections 21 & 22 of the -
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MRTP Act and majority foreign

equity participation in case of
closely held ‘high teehnologies.

(ii) In addition a Working Group for
expeditious processing of loan
applications

the Department with the IDBI.

Enquiry into Deaths in Police Custody
in Delhi

3467. PROF. RAMKRISHNA MORE :
Will the Minister of HOME AFFAIRS be
voleased to state :

(a) the number of cases of inquiries
initiated by the Government into the deaths
of suspects in police custody in Delhi
during 1984 and 1985 stating the Ilevel at
which the inquiries were conducted;

(b) in how many cases the involvement
of police into the deaths of suspects was
established and the number of cases which
were filed; and

(¢) action taken by the Government in
cases where deaths of suspects occurred due
to police torture ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) The
deaths that took place in police custody
during the year 1984 and 1985 are as
follows :—

1984—3
1985—5

In all the above mentioned cases
inquiries into the death of suspeets in
police custody were conducted ufs 176 Cr.
P.C. by the Sub-divisional Magistrates.

(b) Two cases each of 1984 and 1985
have been filed after the receipt of inquiry
report from the S.D.M. In the third case
of 1984, 2 Sub-Inspectors were arrested,
although the inquest report is awaited. In
the remaining 3 cases, the enquiry reports
of the SDMs are awaited, but prima facie
there is no involvement of police in these
cases.

(c) Does not arise,
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Officials of Indian Embassies seeking
Asylum in Foreign Countries

3468. SHRJ SUBHASH YADAV : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the particulars of Indian officials
working in the various Indian Embassies
who have sought asylum in foreign coun-’
trles during the last two years;

(b) whether Government of India have
approached those foreign Governments for
extradition of such officials ; and

(c) if so; the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R. NARAYANAN): (@) The
particulars of officials in the Indian
Missions who have sought asylum in
foreign countries during the last two years
are as follows :

(i) Harinder Singh, formerly First
Secretary, Embassy of India, Oslo.
He left our Mission on 19.6.84
and sought political asylum from
the Norwegian Government.

(ii)) Jaswant Singh Banga, formerly
Assistant in the Embassy of Indis,
Stockolm. He left the Embassy on
2.7.84 and sought political asylum
from the Swedish Government,

(b) No, Sir.

(¢) Does not arise.

Extinction of White Browed Hoolock

3469. SHRI SUBHASH YADAYV : will
the PRIME MINISTER be pleased to
siate :

(a) whether Government’s attention
has been drawn to the news item appearing
in _the Statesman dated the 14 January, 1986
wherein it has been stated that the rare
white browed hoolock found only in North
East India and parts .of Hainan in  India-
China and South East Asia faces extinction
as forests are being depleted and wild fruit
trees destroyed @ and

(b) if so, the reaction of Union Govern-
ment thereto and what action Government
have taken to sav: these rare wmte browed
hoolock ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIZ. R. ANSARD: (a)
Yes, Sir. . However, although reduced in
numbers, the hoolock gibbon is not in
-danger of extinction in India.

(b) The hoolock gibbon is listed in
Schedule I of the Wildife (Protection) Act,
1972 which provides full legal protection
against hunting and trade or commerce of
the species and its derivatives. It is also in-
cluded in Appendix I of the Convention on
International Trade in Endangered Species
of Fauna and Flora (CITES) under which
international trade in the species. and its
deristvatives is strictly regulated. Export of
the hoolock gibbon and its derivatives is
banned under the current export policy of
Government. A number of national parks
and sanctuaries . have been established in
Assam, Arunachal Pradesh, Nagaland, Meg-
halaya and Mizoram where this species and
its habitat are protected. :

Outcome of visit of Queen Beatrix of
© the Netherlands

3470. SHRI SUBHASH YADAV : Will
the Ministemof EXTERNAL AFFAIRS be
pleased to state :

(a) whether Queen Beatrix of the
Netherlands visted India during the months
of January, 1986 ;

(b) if so, the outcome of the talks held
with the Indian Leaders ; and

(c) whether any agreement has also been
signed ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI K. R. NARAYANAN): (a) Yes,
Sir.

(b) The visit has contributed to under-
standing between the {wo countries and
the talks held bstween the leaders of the
two countries are expected to result in
increased cooperation in the industrial and
economic fields.

(c) No, Sir.

Implementation of Programmes for Resettle-
ment of Ex-Servicemen

3471. SHRI AJAY MUSHRAN : Wil

the Minister of DEFENCE be pleased to
statg |
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. (a) the system Government have adop-
ted to monitor the implementation of
Ex-servicemen resettlement programmes by
the States ; and '

(b) the action Government propose to
take against States which ignore Govern- -
ment’s directives regarding the resettlement
of Ex-Servicemen ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI
ARUN SINGH): (a) As the primary
responsibility of implementing such of the
programmes for the resettlement of Ex-
servicemen as fall within the jurisdiction
of the States is that of the States them-
selves and of the Rajya Sainik Boards/
Zila Sainik Boards, the first level of moni-
toring is the function of the State Govern-
ment and its agencies. However, the Direc-
tor General of Resettlement under the
Ministry of Defenice compiles information
which it obtains from the State Governmentt
agencies, maintains appropriate liaison with
them, and assists the Central Government
in the formulation of ‘policy and in pursu-
ing with the State Governments the imple-
mentation of such programmes, wherever
necessary.

(b) The Central Government is engaged
in formulating, with the participation and
consent of the State’Governments, a con-
sensug on the programmes which nced to
be introduced for the welfare of Ex-service-
men, and in trying to prevail on various
States to accept the policy initiatives taken
The related
issues are accordingly taken up by the Cen-
tral "Government with the State Govern- -
ments at appiopriately high levels, both in
correspondence as weil as in forums like the
Kendriya Sainik Boards.

Reservation of Vacancies of Ex-servicemen
in Ordnagpce Factorics

3472. SHRI AJAY MUSHRAN : ' will

the Minister of DEFENCE be pleased to
state ¢ )

(a) whether reservation quoia of vacan-

“cies (14-1/2 percent in Group C and 24% per-
* cent in Group D) for ex-servicemen has

been fully filled in Ordnance Factories and

other industrial organisations under the
Defence Ministry ;

B |
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* (b) if not, to what extent these vécancnes
have beed filled and the reason for the
shortfall ; and

,(,;) what action Government propose
to take for proper utilisation of these vacan-
cies ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : '(a) The reservation of
vacancies for ex-servicemen is 14-1/2 percent
in Group C and 24} percent in Group D
posts in Central Public Sector Under-
takings and 10 percect and 20 per-
cent respectively in the Central Govern-
ment Ministries and Departments. A
statement showing the vacancies reserved
for ex-servicemen in Group C and Group
D and the numbers filled during the year
1984 in respect of the Industrial Organisa-
tions under the Department of Defence
Production is given below. Information in
respect of the few remaining Industrial
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Organisations under - the Defence anstry

. is being obtained.

(b) The reasons for shortfall in filling
vasancies by ex-servicemen are ;
(i) non availability of candidates ;

(ii) reluctance on the part of ex-
servicemen to apply for posts of
un-skilled labour, cleaner, sweeper
and maintenance staff where direct
recruitment is mostly done ;

inability of ex-servicemen to meet
requitements for highly skilled
jobs,

(c) Instructions have been issued by
Government on the need to fill vacancies
reserved for ex-servicemen and ajso reitera-
ted from time to time. Liaison Officers
have been appointed in each Ordnance
Factory 9nd in different Public Sector
Undertakings to notify reserved vacancies
to Sainik Boards, Directorate General of
Resettlement and Employment Exchanges.

(iii)

Statement
Vaca;zcies in
Si. Name of the Organisation - Group ‘C’ Group ‘D"
No. Reserved Filled Reserved  Filled
1. Ordnance Factories 132 | 38 674 247
2. Directorate General of Inspection 73 45 93 27
3. Directorate of Technical Development 8 4 14 "8
& Production (Air) |
4, Hindustan Aeronautics Limited 223 192 59 21
5. Bharat Electronics Limited 7 7: 26 3
6. Bhart Earth Movers Limited 107 83 . 38 19
1. Mazgaon Dock Limited 23 — 316 452
8. Goa Shfbbmlders Limited 21 17 29 36
9. Garden Reach Shnpbullders & .3 — 6 23
Engiueers :
11 | Bhgrt Dynamics Limited - -— — —
11. Praga Tools Limited 16 1 — —
12. Mishra Dhatn Nigam Limited 12 s 2 —
Total : 641 408 1257 846
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, " Rural Conversion Technology Centres

3473. SHRI VIJAY N. PATIL: Will
the . PRIME MINISTER be pleased to
state :

(a) whether the Department of Science
and Technology in co-operation with the
Department of Rural Development has

carmarked a project for the setting up of

“Rural Conversion Technology’’ in various
parts of the country ;

(b) if so, the objective behind the pro-
ject ;

-(c) the number of centres likely to be
opened for “Rural Conversion Technology™
and the places where they will be opencd ;
and

1,

(d) the amount that will be spest on

setting up of each centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELCPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
No Sir. The Department of Science and

Technology has no project for setting up ‘

“Rural Conversion Technology’’ Centres in
various parts of the country in co-operation
with the Ministry of Rural Development.

(b) to (d) Do not arise.

Scheduled Castes/Scheduled Tribes
raised above Poverty Line

3474. SHRI K. KUNJAMBU : Will the
Minister of WELFARE be pleased to state:

(a) the total number of people belong-
ing to Scheduled Castes and Scheduled
Tribes in Kerala raised above the poverty
line during the Sixth Five Year Plan ; -

(b) the target for the Seventh Plan ;

(c) the amount being spent for ‘this
- purpose; and :

(d) the details of the plan formulated in

this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) During the
Sixth Five Year Plan period, 2:20 lakhs
Scheduled Caste’ families and 23,307 Schedu-
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led Tribe famiiies v‘vere economically assis~
ted to enable them to cross the poverty
line. ’

(b) The tentative targets of assisting
economically about 2 lakh SC families and
22.000 ST families have been thought of for

the Seventh Plan.

(c) and (d) During the Sixth Plan
period, the total investment under Special
Component Plan for the development of
Scheduled Castes and under Tribal Sub
Plan for the development of Scheduled
Tribes was of the order of Rs. 100.00 crores
and Rs. 23.00 crores respectively. In addi-
tion to this, an amount of Rs, 13.95 crores
was relcascd by the Govt. of India to the
State Govt. as  Special Central Assistance
to Special Component Plan and Rs. 2.87
crores as Special Central Assistance to
Tribal Sub Plan during Sixth Plan period.
The stratcgy of SCP/TSP and SCA is con-
tinuing in the Seventh Plan also. Schemes
in various sectors are taken up by the State

Govt. for carmarking of flow to both SCP
and TSP.

Cleaning of Ganga River

3475. SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI : Will the PRIME
MINISTER be pleased to state :

(a) whether it is a fact that some
M.Ps, V.I.Ps, Religious and other organisa-
tions have given various suggestions in
cleaning of Ganga and such other holy
rivers of the country ;

(b) if so, the details thereof ;

(c) the action taken on each suggestion
with outcome thereof ; and

(d) the latest progress in cleaning work
of river Ganga,

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a) to
() Numerous suggestions and comments
have been received from various people
and organisations regarding schemes for
purification of the Ganga and some other
river such as Yamuna. The suggestions
made relate to schemes to be taken up for
cleaning of Ganga, general issues dealing
with the problems of water and environ-
mental pollution, need for afforestation
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Cete, Some of the
such as generation of bioenergy, sewage
treatment, river front conservation, low
cost sanitation, prevention of dumping of
garbage etc into the river have already been
in coporated in the types of schemes to be
taken up under Ganga Action Plan.

(d) (i) A Works Programme for the
threec States "of U.P.,, Bihar and West
Bengal at notiomal cost of Rs. 292-31
crores has been approved by the Central
Ganga Authority.

(i) As on Tth March. :1986," twenty-
two schemes in nine towns in three States
at’ an estimated cost of Rs. 10.77 crores
are under execution. Three schemes at an
estimated cost of Rs. 1.05 crores have beeu
completed in U.P.

Central Assistance to Andhl:a Pradesh

3476. SIHRIN. VENKATA RATNAM :
Will the Minister of PLANNING be
pleased to state ;

(a) the financial assistance granted by
the Union Government to Andhra Pradesh
for 1985-86 and 1986-87 :

(b) whether assistance has been reduced
in 1985-86 and 1986-87 as compared to
1984-85 ;

(c) if so, the reasons therefor ;

(d) the names of States to whom
assistance have been reduced and the rea-
sons therefor ;

(¢) the general principles adopted by
"the Union Government in granting annual
assistance to various States ; and

) the names of the States to whom
Central assistance has been granted for
1986-87 ?

THE MINISTER OF STATE IN THE.
MINISTRY OF PLANNING (SHRI AK.
PANJA) : (a) The Central assistance allo-
cated to Andhra Pradesh for the State’s
Annual Plan 1985-86 and 1986-87 is Rs%®
339.62 crores and Rs. 298,01 crores ruspect-
ively.

(b) No, Sir.

(c) Does not arise.
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(d) But for the adjustment of advaance

Plan  assistance, States have been
allocated higher Central assistance in
1985-86 ard 1986-87 as compared to
'1?84-85.

- (¢) The annual provision of. Central
assistance to the individual States is gene-
rally made in the context of their shares
determined under, the Modified Gadgil
Formula for the Seventh Plan and the
overall amount of assistance provided for
the Annual Plan by the Cenrtre. In addi-
tion to the normal Central assistance, the
States are also provided assistance for

~externally aided projects approved for their

Plan.

(f) All States bave been allocated

Central assistance for the Annual Plan
1986- 87

, Productmn of Computer Software

3477. SHRIMATI JAYANTI PAT-

NAIK : Will the PRIME MINISTER be
pleased to state ;

(a) the quantum of turnover in com-
puter software in the country in the bzgin-
ning of Seventh Plan and the target fixed
during the Seventh Plan for this purpose ;

(b) what steps are being taken to rcach
the target ;

(c) whether certain cities have been
declared as ‘*Software cities’’;

(d) if so, names of those. cities ; and

(e) what facilities would be available
for development of software mduslrxes m
those locations ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE.
(SHRI SHIVRAJ V. PATIL): (a) Com-
puter software marketed during 1985-86, the
beginning of Seventh Plan, may be estima-
ted to be near Rs. 95 crores, and during
1989-90 around Rs. 650 crores, including
turn over of computer software for exports.

(b) Government have taken the follow-

" ing steps to promote the development of

computer software. :

(i) Integrated Policy Mecasures in
Electronics, March 21, 1985,
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(i) New Computer Policy, November
T19, 1984

Department of Electronics is plan-
ning to establish Software Deve-
lopment Agency to promote the
integrated growth of computer
software industry for export' as
“well as domestic markets.

(i)

(¢) Government have not declared any
city as soltware city. :

(d) and (¢) Do not arise in view of (c)
above.

Grievances Cell in Staff Selection Commission

3478. KUMARI PUSHPA DEVI-: Will
the PRIME MINISTER be pleased to state:

(8) whether the Staff Selection Com-
mission has set up grievances cell at its
headquarters and also at some of its regio-
nal offices ;

L]

(b) if so, the names of ils regional
offices - where such grievances cells have
been opened ;

(c) whether any such regional offices of
Staff Selection Commission functioning in
Madhya Pradesh have opened griévances
cell ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) Yes, Sir.

(b) 1. Regional Director (CR), Staff
Selection Commission, 8, Beli
Road, Allahabad.

Director {ER), Staff
Commission, 6,

2. Regional
Selection

Esplanade Row, West Old Ass- .

embly Building, Ground Floor,
Calcutta.

3. Regional Director (WR), Staff
Selection Commission, Army
and Navy Building, 2nd Floor,
Mahatma Gandhi Road, (Opp.
Jahangir Art Gallery, Kala-
ghode) Bombay, -

4. Regional Director (SR), Staff
Sclection  Commission, 735,
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Anga Salai, LLA Building, "
Second Floor, Madras,

5. Regional Director (NER), Staff

~ Selection Commission, R.K.
Choudhary Road, Bharalumukh,
Guwahati (Assam).

6. Dy. Regional Director, Sub-
Regional Office, Staff Selection
Commission, 84, Anand Nagar,
Civil Lines, Raipur (M.P).

() and (d) A public grievapces cell
has been set up at Sub-Regional Office of
the Corfimision at 84, Apand Nagar, Civil
Lines, Raipur (Madhya Pradesh) from 3rd
February, 1986.

Agreement of Electronics India Limited with
Indonesian iFrm for Photo Voltic System

3479. SHRIMATI NIRMALA KUMARI
SHAKTAWAT : Will the PRIME MINIS-
TER be pleased to state :

(a) whether  the  Electronics India
Limited has entered into an agrecement
with an Indonesian firm for marketing
their sclar photovolitc system in that
country 7

(b) if so, the details thereof ; and

(c) whether this will help India becom-
ing a largest country in third world with
regard to Solar photovoltic system manu-
facturing ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Yes,
Sir. The company concerned, however, is
Central Electronics Limited, Sahibabad
(UP), a Public Sector Enterprise, of the

"Department of Scientific and Industrial

Research.

(b) A Memorandum of Understanding
(MOU) has been entered into between
Central Electronics Limited (CEL) and
_Mada Wikri Tunggal, a leading company in
“Indonesia dealing with high-technology
products, on 24 February 1986, during a
visit to India by a High-level delegation
from the Indonesian Chamber of Com-
merce sponsored by Engineering Export ‘
Promotion Council. The MOU covers

L]
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the Indonesian firm acting as the selling

agent in Iodonesia for the Solar Photo-
‘Voltaic Systems manufactured by CEL,

training of Indonesian personnel at CEL’s

factory, assistance from CEL towrds
market development in Indonesia, and
possible subsequent transfer of technology

by CEL to the Indonesian firm for manu- _

facturing Solar Photovoltaic

system and
sub-systems. .

. (¢) Both according to internal assess-
ments and published data by leading
international Ag:ncies, Central Electronics
Limited is already ths largest company in
the third world with regard to the manu-
facture of solar photovoltaics. Arrange-
ments such as the one entered into with the
Indonesian company would serve to enhance
CEL's production and international
marketing base.

Procurement of Insat-1D

3430. SHRIMATI NIRMALA
KUMARI SHAKTAWAT: Will the PRIME
MINISTER be pleased to state :

(a) whether it is a fact that INSAT-ID
is being procured ;

(b) if so, the reasons thereof ;

(c) when the INSAT-IC is expectcd to
be launched ; and

(d) whether this will help in major
improvements to heavy water plants at
Kota ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) :

(a) Yes, Sir.

(b) INSAT-ID, the fourth INSAT-I

satellite, has been deemed necessary’ to
provide the required INSAT space-segment
capacities during the period - in which
transition from foreign procured INSAT-I
satellites to indigenously designed and

built INSAT-II satellites is expected to take

place in a phased manner,

(c) INSAT-IC is currently mamfestad '

on Space Shuttle flight 61-I, which has been
achcduled for September, 1986. The Space

PHALGUNA 28, 1907 (54K4)

Written .imwrs 146

'Shuttle launches are presently suspended

and the date for resumption of Space

‘Shuttle flights is yet to be fixed. The

Department of Space is making every effort
to have launched INSAT-IC by around end
of 1986.

(d) No, Sir., There is no connection
betwcen the INSAT System and the heavy
water plant at Kota.

Partlclpation of Private Sector in Space
Programme

3481. SHRI NARESH CHANDRA
CHATURVEDI : Will the PRIME MINIS-
TER bc pleased to state :

(a) whether Government propose to
invite the Private Sector to participate in
country’s space programme -; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE | AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V. PATIL) :
(a) Indian Industry, including the private
sector is already an important participant
in the Indian Space Programme.

(b) The Indian Space Research Organi-
sation (ISRO) interacts with indian 1Indus-
try, including the private sector, in the
following major areas, namely :

(a) Procurement of goods and sere
vices,

(b) Technology transfer of ISRO deve-
lopment products,

indus-

(¢) Technical consultancy to
tries, , r
(d) Technology utilisation including

specialised R & D and fabrication
contracts.

Problem of Rehabilitating Displaced Pee-
sons from former East Pakistan in
West Bengal

3482. SHRI SANAT KUMAR MAN-
' DAL :

SHRIR. P. DAS ¢

Will the Minister of HOME AFFAIRS
be pleased to state ;
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() whether the Government of Wost
Bengal has expressed its serious concern
over the Union Rechabilitation Ministry’s
ingistence that rchabilitating displaced
persons from former Bast Pakistan in West
Bengal is a residual problem ; and

(b) if'so, the Union Government’s reac-

tion thereto and the funds which Govern-
ment proposes to make available during
1986-87 to the West Bengal Government (o
solve the refugee 1ehabilitation problem ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) and
(b) The Issue was raised by the Minister-
in-charge, Refugee, Relicf and Rehabilita-
tion Department, Government of West
Bengal, in the Conference of Rehabilitation
Ministers and it was explained to him that
since the bulk of the work relating to reset-
tlement of refugees from former East Paki-
stan had already been completed, the on-
going schemes were of residuary nature and
should be compleied on a time bound basis.
No migrant has come after 25.03,1971,

2. A wide range of measures were
undertaken for the resettiem:nt of migranlts

in West Bengal and clsewhere.  These
included agricuitural schemes, voca-
tional and tcchnical training, indust-
rial schemes, rehabilitatton loans for

small trade, housing, etc., developmnent
of colonies and provision for education
and medical facilities. The nature and size
of the problem cf rchabilitation in West
Bengal was assessed from time to time in
consultation with the State Governmznt
and the last such asscssment was under-
taken in 1975-76 by the Working Group
gset up by the Government of India, Based
on lhe recommendations of the Working
Group, various schemes were sanctioned.
The schemes for (i) medical facilities and
(ii) educational facilities, have been imple-
mented. Schemes for acquisition of land
for Government sponsored and pre-1951
and post-1950 approved squatter’s colonies/
ex-camp site families and rehabilitation of
families from Indian Enclaves in former
East Pakistan are in the process of becing
implcmented, by the State Government with
funds provided by the Central Government,
.Government of India fecls that leaving
aside the above mentioned problems of
displaced persons - wnich are bcing sorted
out, the displaced persons should be dee-
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med to have merged with the main stream

of the national life and any further assis-
tance for their upliftment should now coms

from the normal schemes of the State

Government. Rupecs 85 lakhs (Plan) and
Rs. 70 lakhs (Non-Plan) have been provided

in the Budget Estimates for 1986-87 for the

schemes being exccuted by the Government

of West Bengal.

Marine Eco-System

3483, SHRI D. N. REDDY : Will the
PRIME MINISTER be pleased to state :

(a) whether endangered marine species
the details

thereof ;

(b) whether there is inadequacy of
knowledge and information on marine eco-
system such as coral reefs, mangroves ;
and

(c) what steps Government propose to
take to protect these eco-systems ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a) Yes,
Sir. Details of marine species which are
afforded full legal protection against hunting
and trade or commerce under the schedules
of the Wild Life (Protection) Act, 1972 are
as follows :

Schedale-1
(i) All Cetacean species
(i) Dugong |
(iii) Estuarine or Salt-Water Crocodile.

(iv) Green Sea turtle, Hawksbill turtle,
Logger head turtls, Olive Ridley
turtle, Leathery turtle.

Schedule-IV
(i) All sca snakes
(b) and (c) A staterﬁent'is given below,
: Stat.elrnent, ' i

Various agencies and institutions of the
Central Government are -engaged in field
surveys and studies of marine eco-systems,
Adequate knowledge is available. Conser.
vation and protective measures have to be
taken in cooperation with State Govern-
ments to prevent wanton explontatlon and
destruction of the resources of the marine
eco-systems like coral reefs, mangroves.
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‘There are at present two marine
national parks—one in the Gulf of Kutch
(Gujarat) and . the other in the Andaman

Islands, constituted under the Wildlife -

(Protection) Act, 1972 for conservation of
these identified marine eco-systems. The
intention to constitute a marine national
park in the Gulf of Mannar (Tamil Nadu)
has also been notified under the said Act.

The Government of Tamil Nadu has been

asked to provide protection to the marine
eco-system of Gulf of Mannar where the
endangered Dugong and several other
marire fauna and flora are under threat of
exploitation and depletion, The State Govt.
have stated that they have coastituted a
high-level eommittee whose report is awai-
ted and that final notification of the
National Park of Gulf of Mannar would be
done after the report has been received and
examined.

A National Park for protection of wild-
life in Sunderbans has already been esta-
blished. 2585 sq, km, with 1330 sq. km. core
area of Sunderban National Park consti-
tutes onc of the 15 Tiger Reserves of India
under Project Tiger Scheme of the Govern-
ment. It is further proposed to include
Sunderbans in the network of Biosphere
Reserves in India for conservation of
biological diversity. Research is being
undertaken to understand the structure and
functioning of the Sunderbans mangrove
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ecosystem particularly to evaluate the
impact of man-induced stresses such as
fisheries, agriculture, clear-felling, tourism,

‘etc. with an objective to develop conserva-

tion strategies based on sound ecological
principles. There is a Management Plan to
control human activities in Sunderbans. All
forestry operation in the reserve have been
stopped. This programme receives Central

Assistance under the Project Tiger Scheme.

A proposal is also under consideration
to create a marine reserves in the Laksha-
dweep group of islands covering Bangaram
islands alongwith a few other uninhabited
nearby islands. The removal of coral reefs
for use as building materials has been dis- -
continued and construction materials from
the mainland are being utilized.

Dowry Deaths in the Country

3484, SHR1 MOHD. MAHFOOZ
ALI KHAN : Will the Minister of HOME
AFFAIRS be pleased to state the number
of dowry deaths which took place in the
country during the period from 1983 to

date ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): The
available number of dowry death cases
reported during the years 1983, 1984 and
1985 are given in the Statement below.

Statement
S.No. Name of State/U.T. A;)o'wry Death cases reported during
1983 1984 1985
STATES .
1. Andhra Pradesh 5 6 18 (upto July, 1985)
2. Assam Nil 1 3 (upto June, 1985)
3. Bikar 15 20 3 (upto July, 1985)
4. Gujarat 2 5 9 (upto Sept., 1983)
5. Haryana 7 56 99
6. Himachal Pradesh 4 "4 3
7. Jammu & Kashmir Nﬂ_ 20 (upto Feb., 1585)
8. Karnataka 31 45 35
9. Kerala Nil¢ Nil 5
10. Madhya Pradesh 39 48 Nil
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SI.No.  Name of the

Dowry Death cases reported during’

State/U.T. 1983 1984 1985 =
_ 11 Maharashtra 35 6? 31 (upto Oct., “1985)..
12, Manipur Nil Nil Nil |
" 13. Meghalaya Nil Nil Nil (upto Oct., 1985)
15, Nagaland Nil Nil Nil
15. Orissa | 6 22 Nil
16. Punjab 47 47 32
17. Rajasthan 24 32 29
18. Sikkim Nil Nil Nil
19, Tamil Nadu 4 18 6 .(upto Oct., 1985).
20. Tripura Nil Nil Nil
21. Uutar Pradesh 160 202 | 3:23
22. West Bengal 18 16 63 (upto Oct., 1985)
UNIVON TERRITORIES
23. A & N Islands Nil Nil Nil
24. Arunachal Pradesh Nil Nil - Nil
25. Chandigarh 2 1 ' 2
26. D & N Huveli . Nil Nil ‘Nil
27. Delhi 41 45 - 33
28. Goa, Daman & Diu Nil Nl Nil
29. Lakshadweep Nil Nil ‘Nil
30. Mizoram Nil Nil Nil
31. Pondicherry Nil Nil Nil

——

NOTE : 1, Figures may be treated as provisional.
2. N. A. Stands fqr Not Available.
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New qucwork for A
Sector

3485. SHRI P.R. KUMARAMAN-
GALAM : Will the the Minister of
PROGRAMME IMPLEMENTATION be
pleased to state : :

(@) whether a new framework for
appraisal of public sector Units is under
preparation ;

Jminl of Public
rits

(b) whether the present artificial and
unnecessary secrecy of running of Institu- -
tions from public funds is proposed to be
-eliminated in order to achieve appraisal,
~evaluation and corrective mid.colirsé
corrections ; and

(c) whether necessary changes in the
Official Secretes Act are also proposed to
be made ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A.B.A.
GHANI KHAN CHOUDHURY) : (a) No,
Sir.

(b) and (c) Does not arise.

SAARC Summit
3486. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of

EXTERNAL AFFAIRS be pleased to state :

~ (a) whether South Asian Association
for Regional Cooperation Summit have
evolved any common strategy to the issue
of new international economic order to
have more equitable shares in the World -
Trade and Resources ;
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(b) whether South "Asian Association

for Regional Cooperation Summit have

evolved a common approach of cooperation

for new information order and to strengthen
the UNESCO ; and

(c) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
: () . At the
SAARC Summit in Dhaka, it was decided
to convene a Ministerial Meeting in order
to discuss and concert the views of the
SAARC countries on the on-going discus-
sions on WNew International Economic
Order and the improvement of the World
Trading System through GATT. The
Ministerial Meeting is going to be held in
Islamabad on April 2-3, 1986.

(b) No, Sir.

(c) Does not arise,

Murders, Dacoities, Rapes and Thefts in the
Country :

3487.- SHRI AJOY BISWAS . Will the
Minister of HOMF AFFAIRS be pleased

- to state total number of cases of murders,

dacoities, rapes and thefts which have been
reported during 1985 throughout the coun-
try (State-wise) ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU.-
RITY (SHRI ARUN NEHRU): The
number of cases of murders, dacoities,
rapes and thefts reported during the
year 1985 (State-wisc) are given in the
statement below.

Statement

Statement showlug the figures of Murders etc. during 1985

——

Sh. _ Name of the

Murder  Dacoity Rape Theft
No. State/U. T.
1 2 R N 4 5 6 .
STATES

1. Andhra Pradesh 926 163 157 8,640 upto July, 1985

2. Assam 292 229 126 3,174 upto June, 1985

3. Bihar 2,383 2,203 329 12,732 upto September, 1985
4. Gujarat 907 219 17 - 12,560 tpto September, 1985
S. Haryana 45 M 14 3600,
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1 2 3 4 6
6. Himachal Pradesh 74 4 1 18 ,
7. Jammu & Kashmir 7 4 12 236 upto January, 1985
8. Karnataka 1,003 154 98 16,661 | |
9. Kerala 446 2 120 2,675
10. Madhya Pradesh - 2,558 313 1,428 39,019
11. Mahsgashtra 1,750 448 560 44,908 upto October, 1985,
12. Manipur 13 14 5 523 | |
13. Meghalaya 76 23 17 462
14. Nagaland 36 17 6 328
15. Orissa 568 254 166 11,840
16. Punjab 646 8 82 1,118
17. Rajasthan 1,017 78 522. 12,394
18. Sikkim s 1 6 95
19. Tamil Nadu 1,231 40 184 20.410 upto October, 1985,
20. Tripura 150 212 34 1,131
21. Uttar Pradesh 6,206 2,829 888 48,731
22. West Bengal 1,237 700 422 25,070 upto October, 1985.
UNION TERRITORIES

23. A&N Islands 12 —_ 3 102
24. Arunachal Pradesh 35 9 5 222
25. Chandigarh 14 — 4 - 720
26. D&N Haveli 10 1 1 66

~ 27. Delhi 312 26 83 13,770
28. Goa, Daman & Diu 21 5 10 1,036
29. Lakshadweep —_ - — 7

‘ 30. Mizoram 21 1 53 217

31, Pondicheary 17 — 1 696

NOTE : 1. Figures may be treated as provisional. ‘
2. Figures are based on monthly crime statistics.
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Aid to Tndia’s Defence Plans by US.A.

3488. SHRI SOMNATH RATH : Wil
the Minister of DEFENCE be ‘.pleased to
state ¢

(8) whether USA is going to aid India’s
defence plans as appeared in news item

of Hindustan Times dated 15 February,
1986 ; and '

(b) if so, the d:tails in this regard ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF - DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) We do not
have any plans of acquiring military hard-
ware from WUSA at present; We are
exploring the possibility of obtaining
components/sub-systems/devices from many
countries, including USA, for defence
technological systems under development
in India.

(b) As discussions with the US Adminis-
tration are continuing, it is premature on
our part at this stage to provide details of
the items needed for these technological

gystems.

Action agaisnt Corrupt Officials

3489, SHRI HANNAN MOLLAH:
Will the PRIME MINISTER be pleased to
state :

(a) the number of officials
whom complaints of misappropriation and
irregularities have been received by Central
Bureau of Investigation and Central Vigi-
lance Commission during 1985 ;

(b) the number of Officials against
whom enquiries were conducted and if so,
when and to whom the enquiry reports were
submitted ; and.

(c) the number of cases in which
charges were found correct and action
taken by Government against such officers ?

THE MINISTER OE STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) to (¢) During
the year 1985, complaints involving 2269
public servants were received in the Central
Vigilance Commission. Out of these
complaints, 407 involving 503 public ser-
vants, were sent to the concerned authori-

- recommended prosecution in

against .

ties for investigntion. Out of 407 .cases
sent for investigaticn, investigation reports
on 122 cases were reccived of which 42 are
still under the examination of the Central
Vigilance Commission. Qut of remaining
80 cases, Central Vigilance Commission
one case;
major/minor - penalty proceedings in 14
cases ; administrative action in 2 cases and
closure report was filed in 63 cases. -

During 1985 the Céntral Bureau of
Investigation received complaints against
1626 officials. Out of these 133 regular
enquiry/cases were registered against 198
officials, action as deemed fit was recom-
mended to the concerned-authorities against

417 officials and no action was taken in

respect of 815 officials as the complaints
were anonymous/pseudonymous and com-
plaints against 196 officials are pending
verification with the Central Bureau of
Investigation, Out of 133 cases taken up
for enquiry/investigation by Central Bureau
of Invesitgation, 9 were sent up for trial,
16 were recommended for regular depart-
mental action, 6 werc closcd for want of
sufficient evidences and 102 are pending

enquiry/investigation.

Camplaints of Corruption received from
Members of Parliament

340. SHRI HANNAN MOLLAH:
Will the PRIME MINISTER be pleased to
statc

(a) whether he has received complaints
of corruption and misusc of powers against
Secretaries and High Officers during 1985
from Membeis of Parliament ;

(b) if so, the facts and contents

thereof ?

(c) whether he has got them investigated
through some independent agency ;

(d) if not, the reasons therefor ; and

(e) action taken or being taken in the
matier so as to remove corruption ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) to (¢) Scventeen
complaints were reccived during 1985 by
Prime Minister’s Office from the Members
of Pailiament ageinst Secrctaries, Heads of
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the Departments and Chief Executives of

Public Sector Undertakings. All these
: cqmpiaims were referred to concerned
'Ministries/Departments for necessary action.
Out of these, Central Burcau of Investi-
gation looked into one complaint on a
reference from the concerned Department.
In this case, Central Bureau of Investi-
gation informed the Department that since
the officer had already retired and no loss
had been caused to the Government, an
enquiry by the CBI would not serve any
useful ,purpose.

Review of working of Mishra Dhata Nigam
Limited

3491, SHRI M. RAGHUMA REDDY :
Wwill the Minister of DEFENCE be pleased
to state :

(a) whether a review was recently
made of the working of the Mishra Dbhatu
Nigam Limited ;

(b) . whether the Minister of State for
Defence Production, during his recent visit

to the Mishra Dhatu Nigam Limited at

Hyderabad, found that its performance was
not upto the expectations and that the
project had not been properly implemented;
and

(c) if so, what remedial measures are
proposed to be taken by the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE PRODUCTION
AND DEFENCE SUPPLIES (SHRI SUKH
RAM) : (a) The performance of the
Company is reviewed on a regular basis.

(b) It was observed that there was a
scope for improvement in certain areas.

(c) Government is closely monitoring
the Company’s performance and remedial
steps are initiated as and when necessary.

Recommendations of Indo-French working
group on Electronics

3492, SHRI AMAL DATTA : Will the
PRIME MINISTER be pleased to state :

(a). the details of major recommenda-
tions/points in the final report of the Indo-
French Working Group on Electronics and
Informatics ;

b the concrete steps proposed to be
taken in pursuance thereof ;
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© whcthef close ties with French
companies are likely to hinder the transfer
of technology on related ficld from Japan
or other countries ; and

(d) if so, what safeguards are propoced
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V.PATIL): (a): The
Indo-French Working Group on Electronics
and Informatics, set-up in the framework of
the 1983 protocol for cooperation between
India and France in Eleotronics and Infor-

- matics, held its third meeting in New Delhi,

on 20-21 January, 1986. The two parties
agreed that the Indo-Frenck cooperation
in- Electronics and Informatics should focus
on transfer of technology from France to
India and joint effort for export of know-
how, hardware, software and services to third
countries, Both parties outlined that they
were seeking cooperation on a long term
basis, and that the concrete projects desig-
ned by the Working Group with short and
medium term objectives should be under-
stood in that framework.

(b) To imblement the recommendation
of the Working Groaup, specified project in
the following areas have been worked out
and Steering Committees consisting the
concerned scientists from India and France
have been constituted with reference to
each project to monitor the progress of the
project regularly :

1. Computer hardware, software and
applications.”

2. Instrumentation .
3. Fibre-optics
4. Communication

| 5. Corhponents,

(c) and (d) No Sir. No commitment
with reference to the transfer of know-how
is given in the recommendations. Each case -
for the transfer of technology from the’
different countries will be evaluated on the
basis of merits and Government of India’s

.‘'policy at the time of evaluation,
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Subdued Electronics Development by the policy

of ““Kit Import and Label Technology™

3493. SHRI K. RAMAMURTHY : Will
the PRIME MINISTER be pleased to
state : ‘

(a) whether it is a fact that the policy
of “Kit import and label technology’ and
the neglect of consumer -electronics has
strangled the development of electronics
as a manufacturing industry in the country;
as has been pointed out by the Chairman
and Managing Director of Indian Telephone
Industries Ltd. in a recent seminar held in
Bangalore ; and

(b) if so, the steps being taken to rec-
tify this situation, particularly when the
country’s requirements of electronics by
2000 AD would be of the value of Rs.
56000 crores per annum according to a
report of Association of Indian Engineering
Industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI.SHIVRAJ V. PATIL) : (a) and (b)
No, Sir. Goverenment policy does not fav-
our kit imports. This is clear from the fact
that import of all consumer goods in SKD
condition, and populated/loaded/stuffed
printed circuit boards, are in Appendix 2,
part B (List of Restricted Items) of the
Import & Export Policy 1985-88. Further,
only limited quantities of kits/sub-assemb-

lies, are permitted for import under
Appendix 3, Part ‘A’ (List of limited
permissible  items—raw materials, compo-

nents, consumables, tools and spares) ; and
this is essentially to facilitate initial under-
standing of the integration process, reverse
engineering etc. This cannot be construed
as kit assembly, based on screw driver
technology. ‘

Our major consumer electronics pro-
ducts include radios, tape recorders/two-in-
ones .and TV receiver sets. Almost all
components required for the manufacture of
radios, tape recorders and Black & White
television sets arc being manufactured in
the country : hence the question of import
of kits in any form for the manufacture of

these products does not arise. In regard to .

manufacture of CTV sets, the industrial
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licensing policy clearly states that assembly
of CTV sets based on kit imports would
not be allowed. At present about 209 of
the components going into the CTV sets
are made indigenously. The percentage of
irnported components in CTV is expected to
come down to about 609% by 1986-87, and
become nominal from 1988 onwards. The
major steps taken to indigenise components
including those going into colour TV sets
include :

delicensing of the components industry
and allowing MRTP and FERA compa-
nics to manufacture components, sot hat
the rcsources and the capabilities of
such ccmpanics arc available to esta-
blish large scale production of quality
components, at reasonable prices.

As regards VCR/VCP manufacture,
only such partics will be promoted as are
prepared to commit sizable investments for
suitablc vertical intcgration, with an -
accelerated  phascd manufacturing pro-
gramme ; and which have the requisite in«
built capacity to keep pace with the
changing technology. Thus, a definite
indigenisation programme is built into the
VCR/YCP manufacturing poiicy.

The other major steps taken to promote
establishment of a geuwuinely indigenous
consumer electronics industry include ;—

(a) Issuing industrial approvals libe-
rally, with viable production capacities, so
that economies of scale are derived and
healthy competition encouraged.

(b) broad-banding of industrial licencesf
approvals.

(c) permitting liberal import of techno

. logy, wherc required to establish appropri-

ate base, or strengthen/update existing
base, with simultaneous emphasis on its

. absorption, adaptation and upgradation to

avoid repetitive technology imports.

(d) reduction in duties on components
so that these become available to the
equipment industry at reasonable prices ;
as well as reduction in customs duty on
capital goods required for the manufacture .
of components and products.
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Criteria for Apportioninz Financial allocation
to varions Ministries

3494. SHRI HUSSAIN DALWAI : Will
the Minister of PLANNING be pleased to
state ©

(a) what considerations weigh more
while apportioning financial allocations to
various Ministries by the Planning
Commission ;

(b) whether there is any criteria fixed
for such distributi>n of ' allocation of
funds ; and

(c) what is the monitoring authority in
the Planning Dzpartment which looks after
the equitable distribution of financial
allocation to various heads ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING (SHRI
A. K. PANJA): (a) and (b) Financial
allocations are based on the objectives,
priorities and sectoral thrusts etc. enuncia-
ted in a Five Year Plan d cument. These
sectoral priorities and thursts iu turn are
arrived at_after detailed discussions and
consultation with the Central Ministries.
Annual Plan allocations are arrived at
broadly within the framework of the Five
Year Plan.

(c) Monitoring of implementation is
done by the administrative Ministries
concerned. As regards equitable distribu-
tion, this flows from the Plan allocations,
which have been set out in considerable
' detail in the Plan document.

Measure to protect Indian Diplomats
Abroad

3495. SHRI SOMNATH RATH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are contem-
plating any spccial measures to protect the
Indian diplomats abroad who are facing
threat of being killed ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE

. MINISTRY' OF EXTERNAL AFFAIRS

(SHRI K. R. NARAYANAN) : (a) and (b)

(i) The security of our Missions and person-

. nel abroad is basically the responsibility of
the host government,

MARCH 19, 1986

Written Answers 164

(ii) We share specific information regar-
ding threats to the lives of our diplomats
abroad with the loeal authorities and request
for special protection which the host
government usually provide. In some sensitive
Missions where there is continuing threat,
the host governments have provided their
own guards on a regular basis.

(ili) We have also strengthened various
security measures in Missions by providing
additional security staff and equipment.
The various security measures are cons-
tantly under review

Particalars of Wakf Properties Dedicated
to upkeep of Jam Masjid

349. SYED SHAHABUDDIN ; Will
the Minister of WELFARE be pleased to
state :

(a) the particulars of the Wakf propcr-
ties attached or dedicated to the main-
tenance and upkecp of the Jama Masjid,
Delhi ;

(b) the annual income therefrom during
the last threc years @

(c) the expenditure incurred by the
Delhi Wakf Board on the maintenance and
upkeep of the Jama Masjid and the pay-
ment of its staff during this year ; and

(d) whether there are any other wakf
properties dcdicated to the Jama Masjid
which are under adverse occupation and
whose incomc is not available for Jama
Masjid ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (2) There are
seven wakfs consisting of shops and resi-
dential units attached or dedicated to Jama
Masjid, Delhi, the details of which are as
follows :

1. Property Urdu Bazar
Nos : 4152 to 4174.
5

2. Chah Rehat, Jama Masjid, Muni-
cipal Nos : 1194 to 1197,1052 to
1054, 1213-1215.

Municipal

3. Gali Nagqarchiyan, Turkman Gate
Delhi Municipal No. 3136,

4. Ajmeri Gate, Delhi
Nos : 5228 to 5243,

Municipal
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§. Jahan Numa Qadeem, Jama Masjid,
Delhi Municipal Nos. 731 to 734.

6. Jahan Numa Jadecd Jama Masjid,
Delhi Municipal Nos. 728 to 730

7. Dal Mandi, Paharganj Municipal
No. 4522, !

(b) The Year-wise break up of the in-
come realised from these seven wakfs is as
follows :

1982-83 Rs. 90,232 87p
1983-84 Rs. 75,689.52p
1984-85 Rs. 65,572 44p

(c) The expenditure incurred by the Delhi
Wakf Board during the period from 1.4.85
to 28.2.86 is Rs. 36,697.20. The payment to
staff has not been made owing to a dispute
between the Imam Saheb of Jama Masjid
and the Delhi Wakf Board.

(d) There is no such information.

Locitiom of Environmental Pollution
Measurement Stations

3497. SYED SHAHABUDDIN @
th: PRIME MINISTER bs
state :

(a) thz locations of environmental
pollution m=asurement stations in th: coun-
try as on 1st January, 1986 ; and

Will
pleised to

(b) the location of additional stations
envisaged under the Seventh Five Year
Plan ?

THE MINISTER OF STAT= IN THE
MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI Z. R. ANSARD: (a)

There are 194 water monitoring stations in
the country located on the following
rivers ;

Indus, Ganges, Brahamputra, Subarnarekha

Brahmani-Vaitarni, Mahi, Sabarmati, Nar-
mada, Tapi, Godavari, Krishna. Pennar,
Cauvery, Periyar, and Chaliyar.

29 air quality monitoring stations are
in operation in 7 cities, namely. Anpara,
Haldia, Agra, Delhi, Howrah, Kota and
Surat.

(b) During the Seventh Five Ycar Plan
the water quality monitoring statiors are
Proposed to be increased to 329 and 17
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more cities - are proposed to be brought
under air quality monitoring net-work.
Ny
Pak-China Agreement for Joint Inspec. -~

tion of dividing line between China
. and Pak occupied Kashmir

3498 PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
EXTERNAL AFFAIRS be plcased to
state :

(a) whether it is a fact that China and
Pakistan have reached for agreement on a
plan fot joint inspection of dividing line
between China and Pak occupied Kashmir

(b) if so, the name of dividing line';
and 4t

(c) the reaction of Government in thil‘"
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN): (a) The
Xinhua News Agency announced on February
24 that the Notes of the First Session of
the China-Pakistan Joint Boundary Inspec-
tion Commission were exchanged in Beijing
on February 24, 1986.

(b) The dividing line referred to in
these reports is the boundary betwecens Pak
occupied Kashmir and the PRC.

() The Government of India have
protested to the Governments of the
PRC and Pakistan. Governmsnt of India
have stated clearly in their protest that
Jammu and Kashmir is an integral part of
Tndia and China and Pakistan have no
locus standi in the matter,

R & D Centre of Hindustan Lever at
Andhcri, Bombay

3499. SHRI INDRAIJIT GUPTA ; Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that Hindustan
Lever Limited has obtained substantial
concessions on account of its R&D Centre
at Andheri, Bombay ;

(b) if so, the details of the concessions
granted in this behalf ;

(¢) whether the Company has given any
details of the results of the research so far
conducted at the said centre ;
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(d) if so, the particulars thereof ;

(¢) whether it is a fact that fruits of
the research go to the parent Company
“Unilever’® for utilisation at units of global
company all over the world ; and

(f) if so, th¢ reaction of Government
thereon ?”~

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) : (a)
The in-house R&D unit of M/s. Hindustan
Lever Ltd. at Andheri had been recognised
by the Department of Scientific & Industrial
Research and as such can avail of the con-
cessions and facilities for such recognised
units.

(b) All recognised research and develop
ment units could import their full require-
ment of technical and professional materials,
raw materials, components spares or other
items under Open General Licence. They can
also import prototypes, samples and pilot
plant items required for their scientific
research.

(c) Yes Sir. The Company is required to
submit’returns to the Dzpartment periodically
which inter alia include the status of the
research programmes undertaken as well as
the results of their research.

(d) The firm has reported that during
the last three years they have developed
over 25 products’/processes/formula ; filed
or obtained 17 patents in India or abroad ;
14 processes have been commercialised ; the
R & D staff has published over 40 papers.

(¢) and (f) The Government is aware
of the fact that M/s. Hindustan Lever
Limited and its parent company M/s. Uni-
lever, on a reciprocal basis, share informa-
tion relating to the research projects of
mutual intcrest.

Damage caused to Railways in Punjab
durin: .lanm‘:ry, February, 1986

'3500. SHRI B. V. DESAI: Will the
Minister of HOME' AFFAIRS be pleased
to state : : L

(a) whether a number of Railway
Stations were burnt by the agitators in
Punjab during January and February, 1986 ;
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(b) If so. the total damage caused to
Railways in Punjab ;

(c) the protection which has been
provided to the Railway Stations in Punjab
to avoid such huge damage to the railways
in the State ;

(d) whether any persons
for the burning of stations
arrested ; and

responsibl
have been

(e) if so,
them ?

the action taken against

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) to (e)
Two incidents of setting Railway Stations
on fire by miscreants in Punjab occurred
duriug January and February, 1986, result-
ing in a loss of about Rs. 1100/- to the
Railways, Cases have been registered in-
connection with thesc incidents and efforts
are afoot to apprchend the culprits,

Necessary security arrangemcnts have
been made by the State Government for
the protection of Railway Stations in the
State.

Se'ting up of more Birds Life Sanctuaries

3501. SHRI SUBHASH YADAYV : Will
the PRIME MINISTER be pleased to
state :

(a) whether Governmant have any
proposals under the consideration to set
up more birds life sanctuaries in the
country ;

(b) if so, the number of sanctuaries
which are likely to be set up ;

(c) the sites selected for the purpose ;
and

(d) the funds allocated for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (@)
Sanctuaries and national parks are establi-
shed by the concerned states and union
territories who are fully empowered under
the Wildlife (Protection) Act, 1972 for this
purpose. The Central Government may
establish a national park or sanctuary
when an arca is leased or transferred 10
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the Central Government, for which there
is no proposal at present.

(b) to (d) Question does not arise,

12.00 hrs.

VéSTION OF PRIVILEGE AGAINST
SHRI S.B. CHAVAN, THE FORMER
MINISTER OF HOME AFFAIRS AND
SHRI ARUN NEHRU, MINISTER OF
STATE IN THE DEPARTMENT OF

INTERNAL SECURITY.

[English]

MR. SPEAKER : On 13th February,
1986, I had received identical notices of
question of privilege given by Sarvashri V.
Sobbanadiceswara Rao and S M. Bhattam
against the then Minister of Home Affairs,
Shri S.B. Chavan, for allegedly defaming
some members of Parliament by insinuating
that they had some association or links
with the alleged spy Ram Swaroop, in the
charge-sheet filed by the police in the
Court under the Official Secrets Act. They
had also stated that a wide publicity was
given in the Press to the names of Members
of Parliament mentioned in the charge-sheet
as was evident from the news reports publi-
shed in the Times of India dated 28th
January, 1986, and other national dailies
of 29th January, 1986. The Members
further pointed out that according to the
impugned news report, ‘‘Ram Swaroop
mentioned to the police the names of some
opposition leaders and Members of Parlia-
ment stating that they were ‘sympathetic to
him at one stage or the other’.”” It is well
known that in public life Members of
Parliament come in touch with many people
on various occasions. To say that they
were ‘sympathetic’ to Ram Swaroop, is, in
members’ words *‘a motivated and mischiev-

~ ous effort to malign them and to lower the
dignity of Parliament’’.

Shri M. Raghuma Reddy gave an identi-
cal noticc on 19th February, 1986.

I appreciated the strong feelings of the
members whose names had figured in news-
paper reports in connection with the espion-
age case and, therefore, when on 25th
February, 1986, Shri V.S. Rao sought to

Shri Arun Nehru

raise the matter in the House,? I observed.
“If the name of any Member from this
House has been mentioned, I will allow
him (to make personal explanations)’”, ~~
)
On 5th March, S/Shri K.P. Singh Deo,
D.P. Jadeja and Arvind Netam were affor-
ded a special opportunity to make personal
explanations in the House ‘clarifying their
position in the matter. They stated, infer
alia, that their names had been mentioned
in the charge-sheet neither as accused nor
as witnesses. A similar statement was
made by Shri Chanduial Chandrakar on
11th March, 1986,

On 13th March, 1986 Prof. Madhu
Dandavate gave a mnotice of question of
privilege against the Minister of State in
the Dcpartment of Internal Security, Shri
Arun Nehru, for allegedly mentioning the
names of Sarvashri K.P. Singh Deco, D.P.
Jadcja, Arvind Nectam and Chandulal
Chandrakar in the charge-shect filed against
Ram Swaroop for his allecged espionage
activities. Prof. Dandavate contended that
though the names of the said members were
associated neither as wilnesses nor as
accused in the espionage case, ‘‘the manner
in which their names we:¢ mentioned in
the charge-sheet ...... has soughf to tarnish
patriotic image of these members.’”

Another  honourable member, Shri
Jitendra Prasada, also wrote to me on
31st January, 1986, drawing my attcntion to
a report appearing in the Sfafesman dated
29th January 1986 which falsely mentioned
his name among those figuring in the
charge-shect filed by the Police in the Ram
Swaroop case. The report claimed that
the charge-sheet had mentioned his name
as ‘‘the Chairman of the Indo-Federal
Republic of Germany Parliamentary Body."
His denial in this regard was published by
the paper in its issue of 1st February, 1986.
Shri Jitendra Prasada has again written to
me on 9th Maich, 1986, saying that the
Hlustrated Weekly in its issue of 20d March,
1986, had carried an interview with the
said Ram Swaroop in which he ' was quoted
as saying that he (Shri Jitendra Prasada)
also was a Convenor of the Indo-German
Parliamentary  Group.  Shriaf Jitendra
Prasada has pointed out that it is impossie
ble for any Member to keep track of all
such news items and to issue contradictions
in respect of each of them. Shri Jitendra
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Prasada has, however, enclosed a copy of
the letter which he has sent to the FEditor
of the Illustrated Weekly denying that he
had ever been Convenor of the said Indo-
German Parliamentary Group or that he
had ever attended any of its meetings. I
regret very much that such reports should
keep on appearing in the press even after
they have been contradicted. [ hope the
press will be more cautious in this respect
in future so that the names of Memb.rs of
Parliament are not unnecessarily dragged
into controversial matters.

It is well established that in order to
constitute a breach of privilege any libel or
chargc against a member of Parliament
must concern his character or conduct in
his capacity as a member of this House and
must be ‘based on matters arising in the
actual transaction of the business of the
House”. Moreover, [ understand that the
only accused persons in the case are Shri
Ram Swaroop Sabharwal and Shri Javed
Siddiqui and no charges have beca laid
against any other person. I am, therefore,
of the opinion that the mere mention of
names of members in the charge-shcet does
not involve any breach of privilecge or
contempt of the House either on the part
of the then Minister of Home Affairs or
the Minister of State in the Department of
Internal Security. Accordingly, I withhold
my consent of the raising of the matter in
the H. use under rule 222,

1 must, however, add what 1 told the
House on 5th March, 1986, and I reiierate
that 1 am one with all the members of the
House in upholding the honour, respect
and dignity of the House and its members.
As public men, Members of Parliament
have got to meet a large number of people
either individualy or at public functions.
It is obviously impassible for them to
check the antecedents of every individual
or organisation that they come into contact
with. To impute motives or mala fides to
any such casual meeting, without sufficient
proof, is reprehensible. What is still more
reprehensible is to give publicity to unfoun-
ded allegations. In the interest of clean
public life, it is necessary that such tenden-
cies are firmly curbed. As upholders of
public causes, the Press are our best ally
and we cherish their freedom as much as
we are zealous of our own rights as Mem-
bers of this august House, I have, there-
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fore, every hope that the Press would
function with caution and full sense of
responsibility in such matters so that the
prestige and dignity of this House and its
Members as also of the Press itself are
maintained.

SHRI SOMNATH CHATTERJEE
(Bolpur) : What about the author of these
charges ?

MR. SPEAKER : 1 have given every-
thing in it.

With these words of caution and in the
context of the fact that the M:mbcrs con-
cerned have already fully clarified their
position on the floor of the House by way
of personal explanation statements, I feel
the matter should be treated as cl-sad.

(Interruptions)

SHRI SOMNATH CHATTERIJEE :
We have nothing to do with this matter,

PROF. MADHU DANDAVATE
(Rajapur) : 1 hope this ruling does not
mean a charge-sheet against the Press.

MR. SPEAKER : No ; thc Press is a
part of us.
(Interruptions)

SHRI K, P. UNNIKRISHNAN (Bada-
gara) : Have you called for any explanation
from them ?

SHRI SURESH KURUP (Kottayam) :
Sir, 1 wishto draw your attention to a

very important matter : Two Kuwaiti
nationals......

MR. SPEAKER : I am looking into
the matter. 1 have already asked...... I am
looking into the matter,

. SHRI K. P, UNNIKRISHNAN : The
same thing I want to repeat. It isa very

serious matter.

SHRI M. RAGHUMA REDDY (Nal-
gonda) ; I have given notice for omitting
the names.

MR. SPEAKER : Nothing can be said
about it. But I have said everything. I wan-
ted to say about the Members......
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SHRI SOMNATH CHATTERIJEE : 1
gave a Calling Attention notice regarding the
driving out of Nepalese from Meghalaya...

MR. SPEAKER : 1 have already got
things moving. 1 will let you know. You
come to me.

SHRI SOMNATH CHATTERIJER : We
have got it. 1 do not konw whether you
have seen it.

MR. SPEAKER : We will see.

PROF. MADHU DANDAVATE : What
about the Maharashtra Governor ?

MR. SPEAKER : I am considering.

PROF. MADHU DANDAVATE : He
will be dismissed otherwise. (/merruptions)

SHRI M. RAGHUMA REDDY : What
about the Maharashtra Governor ?

MR. SPEAKER : | have already said it.
We shall scc to it.
(Interruptions)

MR. SPEAKER : What is it now ?

SHRI HANNAN MOLLAH (Uluberia) :
The jute industry in West Bengal and Bihar
is facing a crisis, because of synthetic
grapules. (Inrerruptions)

MR. SPEAKER : The Ministry of
Agriculture is coming up for discussion.

SHRI HANNAN MOLLAH : It does
not concern Agriculture Ministry.

(Interruptions)

MR. SPEAKER : We shall see. If you
arc not satisfied, we shall see. There is no
difficulty. 1 am not averse to their interests.
We shali see what best can be done.

SHR] SOMNATH CHATTERIJEE : It
is a straight demand, Polyester is substitu-
ted for jute. (Infcrruptions)

SHR1 AMAL DATTA (Diamond
Harbour) : Whatever we want to raise. you
never allow. ([nrerruptionsy ..

“4 MR. SPEAKER : 1 will allow one by
one. We are taking up one subject after
another, We shall come to that also. Now
Papers Laid.

12.08 hrs.
PAPERS LAID ON THE TABLE

[English)]

Detailed Demands for Grants of the Minj-
stry of External Affairs for 1986-87.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) : 1 beg
to lay on the Table a copy of the Detailed
Demands for Grants (Hindi and English
versions) of the Ministry of Exaternal Affairs
for 1986-87.

[Piaced in Library, See No. L T—2270/86]

Detailed Demands for Grants of the Mini-
stry of Petroleum and Natural Gas for
1986-87.

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : 1 beg to lay on the
Table a copy of the Detailed Demands for
Grants (Hindi and English versious) of the
Ministry of Petroleum and Natural Gas for
1986-87.

[Placed in Library, See No LT. 2271/86]

Review on the working of and Aunual Report
of Rehabilitation Plantations Ltd., Punalur
for 1984-85 and statement for delay in laying
these papers.

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-

RITY (SHR1 ARUN NEHRU) : I beg to
lay on the Table.
(1) A copy each of the following

papers (Hindi and English versions
under sub-section (1) of section
619A of the Companies Act, 1956.

(i) Review by the Government on
the working of the Rehabilitation
Plantations Limited, Punalur, for
the year 1984-85.

(i) Annual Report of the Rehabilis
tation Plantations Limited, Puna.
lur, for the year 1984-85 along
with Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above. .

[Placed in Library, See No, LT-2272/36)
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Notifications under Customs Act, 1962 and
Central Excise Rules. 1944

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : 1 beg to lay
on the Table.

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 :

(i) G. S. R. 483 (E) published in
Gazette of India dated the 7th
March, 1986 together with an
explanatory memorandum making
certain amendment to Notification
No. 136/86-Customs dated the 17th
February, 1986 so as to explain the
scope of the specific duty levy on
Caustic Soda in lye form.

(ii) G.S.R. 485 (E) published in
Gazette of India dated tle 7th
March, 1986 togethér with an
explanatory memorandum making
certain amendment to Notification
Nos. 318 Customs dated the 2nd
August, 1976. 197-Customs dated
the Ist July, 1983, 86-Customs, 93-
Customs and 136-Customes dated
the 17th February 1986.

(iii) G.S.R. 486 (E) published in
Gazette of India the 7th March,
1986 together with an explanatory
memorandum making certain
amendment to Notification No.
118 Customs dated the 17th Feb-
ruary, 1986.

[Placed in Library. See No. LT-2273/86]

(2) A copy of Notification No. G.S.R-
489 (E) (Hindi and English ver
sions) published in Gazctte of
India dated the 11th March, 1986
together with an explanatory
memorandum  making  certain
amendmcnt to Notification No.
53/86-CE dated the 10th February,
1986 so as to provide for complete
exemption from excise duty on
strips, wires, sheets plates and
foils of gold used in the manufac-
ture of articles of jewellery and
parts thereof, issued under the
Central Excise Rules, 1944,

~ [Placed in Library. See No. LT-2274/86]
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Indian Forest Service (Pay) Amendment
Rules, 1986

THE MINISTER OF STATEIN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI P.
CHIDAMBARAM) : I beg to lay on the
Table a copy of the Indian Forest Service
Amendment Rules, 1986 (Hindi and Eng-
lish versions) published in Notification No.
G.S.R. 204 (E) in Gazette of India dated
the 14th February, 1986 under sub-section
(2) of section 3 of the All India Services
Act, 1951.

[Placed in Library, See No. LT-2275/86)

12.09 hrs.
MESSAGE FROM RAJYA SABHA
[English)

SECRETARY-GENERAL : Sir, I have
to report the following message received
from the Secretary-General of Rajya Sabha :

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
return herewith the Appropriation (Vote
on Account) Bill, 1986, which was
passed by the Lok Sabha at its sitting
held on the 13th March, 1986, and
transmitted to the Rajya Sabha for its
recommendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard to
the said Bll."

12.10 hrs.

ANNOUNCEMENT RE: GROUP
PHOTOGRAPH OF MEMBERS

[English]

MR. SPEAKER : As already i timated
through Lok Sabha Bulletins of 6th and
11th instant, a group photograph of Mem-
bers of Lok Sabha will be taken tomorrow,
the 20th DMarch, 1986 at 10.00 A.M. in
Parliament House between Gate No. 1 and
the Central Hall,



A P.A.C.

} .. Hon'ble Ministers and Members are
‘requested kindly to make it convenient to
Join the photograph and assemble .at the
place qof the photograph by 9.45.A.M.

sharp. PP

e A chart showing the scating'arrange-
ments in the first row has been displayed
oo the notice boards in P N.O. and the
outer lobby for information of the

‘Mémbers. n

..1f weather conditions are unfavourable
between 9 A .M. and 10 A M. on that day,
the group photograph will automatically
stand postporcd (o a later date.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Fourtcenth Report
[English]

SHRI M. THAMBI DURAI (Dharma-
puri) : I beg to present the Fourteenth
Report (ilindi and English versions) of the
Committec on Private Members® Bills and
Resolutions.

PUBLIC ACCOUNTS COMMITTEE
Twenty-Si:th and Twenty Seventh Reports

[English]

SHRI E. AYYAPU REDDY (Kurnool):
1 beg to present the following Reports
(Hindi and English versions) of the Public
Accounts Committec :—

(i) Twenty-Sixth Report on paragraph
62 of the Report of the Comptroller
and Auditor General of India for
thc year 1981-82, Union Govern-
ment (Civil) relating to National
Cooperative Development Corpo-
ration.

(ii) Twenty-Seventh Report on action
taken by Government on Two
Hundred and Fourteenth Report

94 of the Committee on Shortfall in
the production of an Equipment
and Inventorics and Works-in-
progress in Ordnance Factories.

——— —

PHALGUNA 28, 1907 (S4KA) 178

12.12 hrs.

i STATEMENTS UNDER
DIRECTION 115

(i) Re : Information given by Minister of
State in the Department of Agriculture
and Cooperation on 1tOh March, 1936

4 during the  discussion on  Drought and
Natural Calamities.

SHRI P. KOLANDAIVELU (Gobichetti-
palayam) : Hon'ble Speaker, Sir, on 10.3.
1986 the Hon’ble Minister of State for
Agriculture, while replying to the discussion
under rule 193 on ‘‘Situation arising out of
drought and other Natural Calamities in
various parts of the Country” in Lok
Sabha made the following statement : —

“In the case of the Tamil Nadu cyclone,
1 myself and my officers were on telephone.
1 was on the telephone and wanted to
speak to the Chicf Minister, but I was told
that he was sleeping, at 9 P .M. and his
P.A said “I am his P.A. You can talk to
me. My Chief Minister cannit be distur-
bed”. I told the P A. to the Chief
Minister. This is a question of cyclone and
you must inform the lower formations, and
vherefore, I want to talk to your Chief
Minister’’ Then I talked to my officers and
asked them to tell the State Government
that they should pass on instructions to the
Collectors of the concerned districts so that
they can take action. So this is the attitude
of the Central Government'.

The above statement of the Minister
is not correct as he never contacted the
Chief Minister, Tamil Nadu over phone and
his P.A. pever replied to him that he was
sleeping at 9 P.M. The telephone connec-
tions of our Chief Minister’s residence had
been disconnected from 23.10.85 and
restored on 7.1.86. Because of the Cyclone,
Madras received heavy and torrential rains.
Since Chief Minister’s residence was fully
.inu‘ndated, our Chief Minister was forced
to take shelter in Connemara Hotel from
13.11.85 to 18.11.85. At the time of cyclone
our Chief Minister had taken every precau-
tionary measures to restore normalcy and the
reliefmeasurcs were taken up on war footing,
The Hon'ble Prime Minister and Union
Minister for Agriculture have appreciated
the Chief Minister and his Government for
having taken the relicf measures
immediately.
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In the circumstances, I beg to submit
that refernces to the Chief Minister of
Tamil Nadu in the proceedings of Lok
Sabha dated 10th March, 1986 may kindly
be expunged.

THE MINISTER OF STATE IN THE

DEPARTMENT OF AGRICULTURE AND
COOPERATION (SHRI  YOGENDRA
MAKWANA) : Mr. Speaker, Sir, during
the course of discussion on drought and
patural calumities under Rule 193 I had
made the following statement : —

“On receipt of the forecast of cycione
in Andhra Pradesh I myself ind my

officers were on telephone...... "
(Intercuptions)
SHRI C. MADHAYV REDDI

(Adilabad) : What is this ? (/nterruptions)

This is absolutely wrong. (Interruptions)

SHRI M RAGHUMA REDDY
(Nalgonda) : Don't tell a * (Interruptions)
SHRI V. SOBHANADRERSWARA

RAO : You must resign.

(Interruptions)

12.14 brs.

(ii) In reply to the points made by Shri P.
Kolandaivelu, M. P. Re: Information
given by the Minister of State in the
Department of Agriculture and Coope-
ration on 10th March, 1986 during the

discussion oi  Dr.u.ht :ind Natural
Calamities.
THE MINISTER OF STATE IN

IN THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI
YOGENDRA MAKWANA) : Mr, Speaker,
Sir, during the course of discussion on
Drought and Natural Calamities under Rule
193 I had made the foliowing statement :

*“On receipt of the forecast of cyclone
in Anhdra Pradesh I myself and my
officers were on telephone. I was on
the telephone and wanted to speak to
thg Chicf Minister, but 1 was told that
he was sleeping, at 9 P. M. and his
AP. said, ““lam his P.A. You can
talk to me. My Chief Minister cannot
be disturbed.” Obviously I told the
P.A. to thc Chief Minister that this
is a question of cyclone you must inform
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the lower formations, and therefore, I
want to talk to your Chief Minister.
Then 1 talked to my officers and asked
them to tell the State Government that
they should pass on instructions to the

Collectors of the concerned districts, so
that they can take action.”

This was my intention when I was
making such statement in the august House.
I certainly feel that my statement has
wrongly been reported. I regret the incon-
venience caused.

(Interruptions)
SHRI M. RAGHUMA REDDY : It is
most unfair on the part of the Minister,
(Interruptions)
MR. SPEAKER: I do not know; that is
what he 1s saying.

SHRI M. RAGHUMA REDDY : It is a
false statement,

MR. SPEAKER : I did not ask him to
say that.
(Interruptions)
SHRI V. SOBHANADREESWARA RAO:
You must resign.
(Interruptions)
MR. SPEAKER ; Order, order.
(Interruptions)

MR. SPEAKER : Order, order,
in the House.

Order

(Interruptions)

SHRI C. MADHAV REDDI: The
Minister is telling an untruth. Actually, it
is on record. I have a record of the pro-
cecdings with me that the Minister did say
this about Tamil Nadu cyclone. The whole
context was about Tamil Nadu Cyclone.

(Interruptions)

MR. SPEAKER : Mr. Madhav Reddi,
look here, please listen to me. Listen to me
now, Look here.

I have to give a rujing. 1 have allowed
Mr. Kolandaivelu and in the same way I
can allow you. There is no difficulty before
me. It is up to him.

(Interruptions)

MR. SPEAKER: 1 will allow you

. also.

" *Expunged as ordered by the Chair.
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You get if confirmed and then talk to
me.

SHRI M. RAGHUMA REDDY : Please
expunge the statement.

SHRI C. MADHAV REDDI : Please
expunge the statement, Sir.

MR. SPEAKER : You do not stand in
the aisles, Go back to your seats.

(Interruptions)

MR. SPEAKER : The word * is unpare
liamentary. It should not form part of the
record.

SHRI M. RAGHUMA REDDY : You
must expunge the statement. It is a deli-
berate®

MR. SPEAKER : You cannot say that.
(Interruptions)
MR. SPEAKER : How can I expunge
his statement ?
(Imterruptions)

MR. SPEAKER : You cun repudiate it.
You can come under 115. I will allow you

also. I do not mind. I have allowed him.
I will allow you also. That is what I can
do

SHRI M. RAGHUMA REDDY : It is

a®

" MR. SPEAKER : What is a *? How
can I konw ? He said it, I have allowed
him.

(Interruptions)

MR. SPEAKER : What you say, I will
allow.

(Int erruptions)

MR. SPEAKER : I have got no ther-
mometer. Mr. Kolandaivelu challenged his
statement and I allowed him. If you chal-
lenge his statement, 1 will allow you also.

SHRI C. MADHAYV REDDI : He should
resign.

MR. SPEAKER : Until and unless they
go to their seats nothing will go on
record.

(Interruptions)**
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MR. SPEAKER : Put it before the

House.
" (Interruptions)**
MR. SPEAKER : You can counter-

blast. You can make a counter statement.
I will allow you.

(Interruptions)**
4
MR. SPEAKER : I will allow you

under the rules, I would not stop you doing
your job.

(Interruptions)**
MR. SPEAKER : I will allow you also.
[Translation]
Who has stopped you......

(Interruptions)

SHRI C. JANGA REDDY (Hanam-
konda) : It will be improper for him if the
Chief Minister, whether he belongs to
Tamil Nadu (Interruptios)......... it he is
woken up by telephoning at 11 or 12
O’clock at night, then such a thing......
(Interrup-ions). . ,

MR. SPEAKER : Please give a notice
under Rule 115......

(Interruptions)
[English)

MR. SPEAKER : This all up to him. I
cannot say anything.

AN HON. MEMBER : I am on a point
of order. _ .

(Interruptions)
MR. SPEAKER: Now, Shri Arun
Singh.
12.18 hrs

(At this stage Shri C, Madhav Reddi and
some other Hon. Members left the House)

*Expunged as order by the Chair.
**Not recorded
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12,18 hrs,
ELECTION TO COMMITTEE
)

Central Advisory Committee for the
National Cadet Corps

[ English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEA-
RCH AND DEVELOPMENT (SHRI
ARUN SINGH) : I beg to move :

“That in pursuance of section 12 (1) of
the National Cadet Corps Act, 1948,
the members of this House do proceed
to elect, in such manner as the Speaker
may direct, two members from among
themsclves to serve as members of the
Central Advisory Committee f>r the
Nationa! Cadet Corps for a term of one
year ‘rom the date of election, subject
to the other provisions of the said Act
and the Rules made thereunder.™

MR. SPEAKER : The question is :

“That in pursuance of section 12 (1) of
the National Cadct Corps Act, 1948,
the members of this House do proceed
to elcet, in such manner as the Speaker
may diicct, two members form among
themselves to serve as members of the
Central Advisory Committee for the
National Cadet Corps for a term of
one year from the date of election,
subject to the other provisions of the
said Act and the Ruls made there-
under.”’

The motion was adopted.

MATTERS UNDER RULE 377
[Translation]

(i) Need to direct the State Government to
stop deforestation in the district of
Bastar in Madhya Pridesh and instead

, make arrangeriants to s1pply wood from
Bodhghat submerged areas to the consu-
mer stores of the district,

SHRI MANKURAM SODI (Bastar) :
Mr. Speaker, Sir, 1 would like to raise the
following matter under Rule 377 :

In Bastar district of Madhya Pradesh if
we compare the conditions obtaining at

Malrer: l}ﬁd:r Rule 377 l§4

present with those prevailing there 10 years
ago, you will find that if the speed at which
forests are being denuded continues unaba-
ted then in the next 10 years the entire
Bastar will turn into a desert. There are
mainly three causes of felling the trees in
the forests, which should not be overlook-
ed, i.e., (1) the tendency to encroach on
land ; (2) the land coming under some
Government project ; and (3) the exploita-
tion of forests by the administration with a
view to earn revenuc and the nieeting of
the demand of timber in the market. There
is need to remedy all these three causes and
these can be remedied if we are determined
to do so. The requirements of firewood of
the local people can be met and the
facility available to the farmers can be
sustained through a scheme. In order to
maintain the income of the administration
and to meet the market demand of timber,
wood can be cut from the area submerged
under Bodhghat Hydro Project. The result
will be that there will not be any need to
fell the trees anywhere and the existing
trees will remain wierc they arc. These,
trees will help in maintaining the ecological
balance.

Therefore, in order to solve this pro-
blem, I request the Central Government
to direct the State Government that
in the next five years not a single
timber tree should be fclled in Bastar
district and bamboos and other types of
wood required for diffzrent purposes should
be taken from the area submcrged under
the Bodhghat Project and should bc supp-
lied to the consumer wood stores of the
entire district.

12.20 brs.
[MR. DEPUTY SPEAKER in the Chair)

(i) Need to draw up a National programme
to celebrate the 125th Birth Anniversary
of Gurudeb Rabindranath Tagore

[English]

SHRI PRIYA RAJAN DAS MUNSI
(Howrah) : Gurudeb Rabindranath Tagore's
125th birth anniversary will be observed in
May, 1986. Vishwabharti has already sub-
mitted a proposal of Rs. 10 lakhs for
translation of works of Tagore into Hindi
and other languages.

Government should draw up a national
programme in this regard in every part of
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India and abroad. A Tagore Academy
with Post Graduate standard education on
Indian Culture, Philosophy, music and
science should be established in New Delhi
or a regional centre on Tagore must be set
up in south, north. west and east of India
to introduce Tagore to all sections of the
people.

Tagore’s role ¢n ‘‘National Integration,
World Peace and Humanity” based on
collection of his se'ected works must bc a
regular subjcct in every syllabus of higher
education.

All India Radio’s publication ¢‘Betar
Jagat’ in this regard should further be re-
introduced with a Tagore special edition.
Ministries of Human Resources and Infor-
mation & Broadcasting should jointly draw
up a programme immediately.

Tagore’s art and music should find a
place in Doordarshan in a befitting manner
during the celebrations.

(ill) Maintenance, protection and renovation
of Konark, Bhubaneswar, Puri and other
temples of India’s cultural heritage in
Orissa.

SHRI BRAJAMOHAN MOHANTY
(Puri) : Konark Temple, Bhubaneswar
temple, Puri Temple are being protected
and maintained by Archaeological Depart-
ment of Government of India. They have
a historical significance and are symbols of
Orissa’s enriched cultural heritage. Un-
fortunately, in spite of all efforts by the
Archaeological Department, Konark Temple
and its monuments and sculptures are
detcriorating day by day. The develop-
roental projects around the temple are not
being taken up extensively. The Government
of India should depute some top experts to
suggest measures for protection of the
temple, monuments and sculptures so that
further deterioration is prevented.

Jagannath Temple’s renovation work is
going on. In some, parts of the temple the
plasters are being removed and the original
architectural structure is being brought to
open. Government should expedite the
process of renovation.

In Puri temple, the garden of Lord
Jagannath is.not bzing properly maintained.
Government should depute and activate its

wpervising agency to visit the temple and

check up both renovation work and the
garden and take anpropriate steps to imp-
rove the garden and to cxpedite the process
of renovation.

- At Bhubneswar a number of temples
are under the Archaeological Department
of India. It needs adequate attention of
the Archaeological Department.

There is one temple near Satpara in
village Manikapatna in Krishna Prasad
Block, Puri Distt. symbolising the legendry
story that Lord Jagannath while going to
Kanchi had taken curd in exchange for his
rings. This temple is very much known for
its archaeological significance. I request the
Government of India to take over the
temple for its maintenance and protection
through its Archacological Department.

(iv) Need for an Eastern India Development

Council to ensure the balanced development

of eastern India, particularly West Bengal
during Seventh Five Yezr Plan,

SHRI ASUTOSH LAW (Dum Dum) :
Sir, the development of towns and cities in
West Bengal is not quite satisfactory and
unfortunately fruits of development are not
reaching to the common man although a
huge sum of moncy is spent every year by
the State Government of West Bengal,
major portion of which flows from Central
Government. The planned urban develop-
ment in West Bengal has become a total
failure due to lack of coordination of three
developing agencies, namely, Town &
Country Planning Department, Local Gove-
rnment, and Urban Development
Department and Metropolitan Development
Department, that is, CMDA.

The task of comprehensive development
of towns and cities should be assignd to
Eastern India Development  Council
constituted with West Bengal, Bihar,
Orissa, Tripura and Assam. This High-
power body has to be set up to reduce
regional disparities of development in
Eastern India and to ensure balanced
growth of towns and cities. There is an
urgent need of such development council .
to examine the development scheme of the
State Governments and to eppiove the
same, in order to expedite the dcvelopment
programme in the Seventh Plen period to
ensure the balanced develcpment of the
Eastern India,
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(v) Need to improve the working of St.
Thomas Mount-cum-Pallavaram Can-
tonment Board, Madras

SHRIMITI VYJAYANTHIMALA BALI
(Madras South) : Sir, St. Thomas Mount-
cum Pallavaram Cantonment Board in
Madres is under the jurisdiction of Military
Establishment and it has to look alter the
essential amenities like drinking water,
health, light, road maintenance, etc. Civi-
lians as well as military personnel are resi-
ding under the jurisdiction of this Canton-
ment Board. The working of this Board is
very unsatisfactory.

A subsidy of Rs. 70 lakhs was given to
this Board by Central Government for
drinking water purposes but this snbsidy
was not spent properly,

Roads, street lights and drainage system
are not maintained properly. In spite of
adequate staff and other facilities provided
to this Board for sanitation facility, the
work is not attended properly to the satis-
faction of the public and this may cause
health hazard.

Medical facility is also unsatisfactory.
There is only one ambulance and that also
18 not available to the public. Lot of
malpractices in assessment of taxes are
reported.

The Cantonment workers in collusion
with the. real estate agents are said to be
helping the latter with survey of number of
vacant sites belonging to Government and
giving room for purchase of such vacant
sites causing loss of revenue to the Central
Government.

1, therefore, request the Government to
look into the matter and improve the
unsatisfactory condition of St. Thomas
Mount-cum-Pallavaram Cantonment Board.

(v1) Nced to look into the seating arrangements
made for handicapped c:ndidates appear-
ing in the Banking Service Recruitment
l}oard Examination held in Bangalore.

SHRI V. S. KRISHNA 1YER (Banga-
lore South) : The Banking Service Recruit-
ment Board has conducted a competitive
examination on Sunday, the 2nd March,
1986 at Bangalore City for recruitment to
clerical posts in nationalised banks. The
examination was also held at Jagadguru
Renukacharya College, Bangalore. Two
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handicapped girls had earlier requested
while submitting their application forms to
make arrangements for their seating on the
ground floor. In spite of their request, the
Banking Service Recruitment Board did not
bother to make any special arrangements
for them. This shows the attitude of the
Authorities towards handicapped applicants.
A photo appeared in almost all the news-
papers from Bangalore City which shows
how the handicapped girls were being brou-
ght down from an examination hall situated
on the third floor of the building.

It is necessary to take action in the
matter.

(vli) Need to allocate adequate funds by
Central Silk  Board for improiement of
Sericuiture in - Anantapur district of
Andhra Pradesh

SHRI K RAMACHANDRA REDDY
(Hindupur) : Sir, Andhra Pradesh is the
second largest grower of mulberry in the
country. 80 per cent of the crop
grown in Andhra s raised in
Anantapur district alone, It is known that
this is a chronic drought prone area and
the mulberry crop is a boon for this a:-ea.
Cen ral Silk Board has not helped this
district for the improvement of mulberry
crop. The Central Silk Board his got
enormous funds which are being spent on
the development and improvem:nt of
mulberry crop. It is requested that the
Central Silk Board may allot sufficient funds
for this district to improve mulberry crop
as follows :

1. Loan for farmers to deepen the
wells or put in well bores.

2 Subsidy for supply of inputs for
rearing cucoons.

3. Subsidy for construction of rooms
for rearing cucoons.

4. Enough funds may be allottcd for
supply of quality layings.

5. Improvement of the seed area of
layings.
Change of race of laying,

Introduction of BIVOLTAIN race
of laying in this area and improve-
ment of seed area.

Supply of M. S. variety of mulberry
to the farmers by the Silk Board
at 50 per cent subsidy,
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I request that the Central Silk Board
may be pleased to allot sufficient funds
for the above improvement of sericulture,

[.T'fmlatlon]

(vlil) Need to start new trains from Kanpur
to Bombay. and Delhi and Lucknow
and also increiase the reservation quota
for Kanpur in Rajdbani Fxperss

SHRI JAGDISH AWASTHI (Bilhaur) ;
Mr. Deputy Speaker, Sir, I would like to
draw the attention of the Government to
the following matter under Rule 377 :

Kanpur metropolis is a prominent indu-
strial and trade centre of north India where
t housands of passengers have to face
s® veral difficultics for going to Bombay,
D elhi and Lucknow by rail.  Therefore,
one new train each should be started from
Kanpur to Bombay and Dclhi. It is also
necessary to start a fast train for Lucknow
in the morning. In 91 and 92 Prayagrsj
Exp ress train going to Delhi, extra berths
should be provided in air-conditioned. first
class and second sleepers or an additional
second class coach should be attached from
Kanpur. The quota of seats in Rajdhani
Express for Delhi and Howrah should be
increased.

12.31 brs.

DEMANDS FOR GRANTS (General),
1986-87--Coard.

Ministry of Petrolc ‘m and Natural Gas
[English]

MR. DEPUTY SPEAKER: The
House will now take up discussion and

voting on Demand No. 76 relating
to the Ministry of Petroleum and
Natural Gas for which 6 hours have

been allotted. Hon. Members present in the
House whose cut motions to the Demand
for Grant have been circulated may, if they
desire to move their cut motions, send slips
to the Table within 15 minutes indicating
the serial numbe:s of the cut motions they
would like to move. Those cut motions
only will be treated as moved. A list show-
ing the serial numbers of cut motions
treated as moved will be put up on the
Notice Board shortly. In case any Mem-
ber finds any discrepancy in the list, he
may kindly bring it to the notice of the
Officer at the Table without delay.

Motion moved :

““That the respective sums not exceeding
the amounts on Revenue Account and
Capital Account shown in the fourth
column of the Oider Paper bc granted
to the President out of the Consoli-
dated Fund of India to complete the
sums necessary to dcfray the charges
that will come in course of
payment during the year ending
3iIst day of March, 1987 in respect
of the heads of Demands entered in
the seeond column thereof against
Demand No. 76. relating to the Minis- *
try of Petroleum and Natural Gas."

Demand for Grant (General) 1986-87 in respect of Ministry of Petro'eum
ar.d Natural Gas sobmitted to the vote of Lok Sabha

No. of Name of Demand Amount of Demand for Grant Amount of Dem-
Demand on account voted by the House and for Grant
on 13th March, 1986 submitted to the
vote of the House
1 2 3 - 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.

MINISTRY OF PETROLEUM

AND NATURAL GAS

76. Ministry of Petroleum and
Natural Gas

21,38,000 1,26,30,79,000

1,06,94,000  2,13,22,94,000
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DR. G. VDAYA RAMA RAO (Siddi-
pet) : Mr. Deputy Speaker, Sir, I am very
thankful to you for giving me this oppor-
tunity to sp:ak. 1 rise to oppos: the
Demands for Grants undzr the control of
the Ministry of Pelroleum and Natural
Gas.

Sir, in our couatry we have g:!’ a
highly anomalous situation in the field of
crude oil including petroleum, natural gas
and other related products and hydro-car-
bons. The Ministry of Petroleum is
responsible for exploration, production,
import and export of oil, petroleum pro-
ducts, natural gas, refining, distribution and
marketing of petrolevm products and admi-
nistration of petro-chemical industries in
the country.

The oil companies like ONGC, Oil
India-Ltd. and others are trailing bchind
the exploratory work when compared to
their counterparts in other countries. In
the last 3 years we have spent nearly Rs.
1,000 crores on exploration. There has been
a severe shortfall in reaching the targets by
some of the Oil companies. For Oil India
Ltd. the shortfall in crude oil is 90 per cent
There is 69 per cent shortfall for drilling
meatrcage. Presently 53 rigs are in opera-
tion for exploratory work. For the cntire

7ih Plan, there is a proposal for seismic.

work of about 29,000 linc kilometres and
also to drill 12 wells. But I doubt whether
the Oil Companics will com: up to the
expectations of the public.

Sir, the ONGC has got its headquarters
in Bombay and they arc not in a position
to monitor all the exploratory work throu-
ghout the country. So, I want to make a
suggestion in this respect. [ wish to sug-
gest that ONGC has to be split up into 5
parts—one part south-east, one part souih-
west and one part north side and the
remaicing two parts, north-east and north-
*west so that continuously they can monitor
the exploration of oil throughout the
country.

Sir, in our ccuntry, the consumption of
petroleum products is increasing day by day.
In 1983-84 it was 3.4 per cent and in
1984-85 it was 7.4 per cent and in 1985-86
it is 6 5 per cent. Compared to 1983-84, it
is almost doubled now—the dcmand is
almost doubled, but the production of
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crude oil and the production of other
petroleum chemicals is not that much.

Here 1 would like to mention the
yearwis: production of crude oil. In 1982-
83 the production of crudc oil was 21.06
million tonnes, in 1984-85 it was
28.99 million tonnes and in 1985-86
it is 29.94 million tonnes. But the demand
for crude oil is more. In 1982-83 it was
37.26 million tonnecs, in 1983-84 it was 38.53
million tonnes and in 1984-85 it was 41.39
million tonnes. And there has been a big
shortfall from the beginning. It is ranging
from 16.2 million tonnes to 12.40 million
tonnes from 198283 to 1984-85. So, in
order to mvet the shortfall every year we
are importing the crude oil from other
countries. In 1986-87 we are likely to
import 15.6 million tonnes of crude oil. In
1985 the import was 13.8 million tonnes
and in 1984 it was 15.9 million tonnes. So,
to avoid this importation from other coun- .
tries, to save forcign exchange, we have to
improve our production of crude oil in our
coun'ry.

Sir, the latest technology for exploralio(‘l
of oil is nat there in our covntry. In other
countries some advanced technology like
transitional drilling is przctiscd whereas in
India it is not being practised. 1 ike this.
if you go on importing the crude il from
other countries, we w.ll los: the m»i2y from
our country. For that we have to make
some alternative arrang:ment 1n respect of
crude oil. In other countries those people
are using 20 per cent ethyl alcohol and
methyl alcohol in wvehicles for trans-
portation whereas it is not being used in
our country, and the same issue was raised
in both Houses scveral times. But the
Ministry of Petroleum has not taken this
point into account. Like that, th: liquid
petroleum which is also available from the
natural gas also can bs substituted for
petroleum. So, the amount of light spirit,
that is, petroleum, we gct out of either
indigenous crude oil or imported crude oil
is nearly 10 million tonnes. Out of that 10
million tonnes, only 4 5 million tonncs of
petroleum is being converted for public use
and 6.5 million tonnes of petroleum is
being diverted for making naptha and other
fertiliseis at a lower cost. So, the high
price of pctrol lead 1o greater demand’ for
diesel amorg the public. If you keep the
prices of pctrol at a lower level, there will
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be better utilisation of all available petro-
leum products in the country and this would
lead to lesser consumption of diesel. Like
that, we can avoid import of diesel and we
can save foreign exchange money which is
flowing out from our country. Therefore,
I do not know the reason why the Petroleum
Ministry has increased the rates of petro-
leum products two months back.

There has been no sincere effort to
mobilise resources like natural gas, liquid
petroleum gas. We have got plenty of
natural pas in our country. About Rs. 1.2
crores worth of natural gas is being flared
up every day. This natural gas is not being
taken out and properly used. This natural
gas can b~ converted into liquid petroleum
at low prices. This LPG can be substituted
in a number of ways where we use petrol
and diesel. We have got abundant resources
of liquid netroleum gas in our country. But
there is some inadequacy in bottling the
liquid petroleum gas, in distributing the
LPG. We have got abundant infrastructure
for empty cylinder making, We have a
number of people who are crying in the
market for LPG connection. But we are
not able to collect the natural gas and
bottle the natural gas and distribute the
natural pas to the needy persons.

The natural gas can also be used for
transportation in the form of LPG. In
other countries, LPG. is being used for
transportation and in automobiles In India
the Pallavan Transport Corporation and
Thandai Periyer Transport Corporation
people in Madras have already conducted
extensive tests for use of LPG in automo-
biles and they succeeded. It requires only
transitional kit and the shape or model of
the engine need not be changed. Simply
with the transitional kit, we can use LPG
for vehicles and you can save money in
crores of rupees. Therefore we can advocate
use of LPG in all Transport Corporations.
In this way we can save plenty of diesel
and petrol. LPG can also be used as fuel
in industries, for metal cutting, for
furnaces, in place of diesel, and for running
generators. LPG can be used in many other
ways.

But there is some problem with the
bottling of LPG. Ordinarily it takes three
to five years to set up a bottling plant. We
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do not have sufficient bottling plants with
the oil companies. There are various
advantages for starting many bottling plants
I would request the hon. Minister to start
some more bottling units either from the”
Government side or from the private sector
side so that, we can make use of LPG to
the maximum.

The Liquid Petroleum Gas of 14.2 k.g.
contents in a cylinder costs only Rs. 8 per
cylinder. But you charge somewhere around
Rs 58. The rest of the amount is only for
filling and transportation. Please see. how
much cheap the Liquid Petroleum Gas is.
Therefore, it is absolutely necessary to
have a separate, single corporation for all
LPG operations which alone would ensure
speedy development in this vital field. The
existing LPG. dealers and outlets in the
countrv are confined only to urban areas.
Most of the rural areas have been negle-
cted The rural areas and towns having a
ponulation of 20,000 or 50.000 are still
waitng for LPG connection. The existing
outlets are also not working up to the
mark. If you substitute LPG for petrol and
diesel, in a proper manner, we can save
money and energv in both urban and rural
areas, We can also save forest wealth. We
can save other encrgy also.

With these words, I thank you for
giving me this opportunity.

SHRI P.C. SETHI (Indore) : Mr.
Deputy-Speaker. Sir. I am thankful to you
for giving the floor of the House to me to
speak on the Demands for Grants relating
to the Ministry of Petroleum.

Sir, this particular subject has assumed
great importance in view of the fact that the
world prices of crude oil have come down
sufficiently and secondly because the
consumption of the petroleum products in
the developed countrics has come down in

 1984-85 almost to the level of 1980. It is
* true that ours is a developing country and
"therefore, the demand for petroleum
* products, whether it is petrol or diesel or
PLPG or Naptha etc, is going to be more.
" And, therefore, this subject assume very
¥ great importance for us.

Last year alone, we imported petroleum
products in the vicinity of about Rs. 4500
crores. In the Sixth Plan period, the crude
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oil production has increased and the oil
India, the ONGC and the Ministry of
Petroleum have to be thanked for this
increased production from 10'5 million
tonnes in 1980-81 to 28.99 million tonnes
in 1984-85. This oil production is likely to
be 29.94 million tonnes in 1985-86 and in
the 7th Plan period, it is projected to
increase to 34.53 million tonnes (in 1989-90)
This is based on the improved recoverable
resources of oil. We understand that
ONGC has plans to off-shore drilling in
Bomby High and there is also discovery of
oil in Gandhar oil fields. But apart from
that, the actual production in 1989-90 could
be even higher. ONGC and Oil India seem
to have therefore done well and they need
to be encouraged.

However, with the steep fall in the
price of crude oil, the Government needs
to examine to what extent, the imports
could be stepped up and our crude oil kept
in the ground provided, it is economical to
do so It is well-known that the deposits in
our country are limited and we are
draining out the oil. We have not been
able to find new resources and in this
context, particularly I would like to invite
the attention of the Pctroleum Minister
to the exercise which is going on for
allotting certain areas for finding out
whether oil could bz avail:ble and also for
exploration as some attempts have been
made in the past also. Some companies did
come but they have gone back. So, this
particular aspect assumes very great impor-
tance and we should again start negotiations
with these foreign oil companies and they
have to be brought here on international
terms. Unless they are offered international
terms. no oil company would be able to
succeed and will be able to stay for long
to do this work and this is very importaat

for us.

' The gas reserves have increased
considerably and are almost equal to that
of oil, We must make the best use of these
results hecause gas cannot be exported. We,
particularly in India, are not in a position
to export it. Government should reconsider
keeping gas only for the fertiliser plants
and I would recommend that for a period
of 30 years, it should be enough if gas
reserves are carmarked for fertiliser plants
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for the next two decades or three decades
and whatever remaining part of gas
remains, that has to be carefully used for
power generation becausc the plants set up
on gas are comparatively cheaper. They can
beset up in a comparatively less period
and, therefore, it would be much useful if
we utilise this extra gas for the generation
of power. Not only a gas power station
costs much less than the coalbascd power
station but it is also very efficient and can
beset up in half the time period as
compared to a coal power based station.
Moreover, we need not worry in this regard
because, according to experts, therc will be
plenty of gas to be found in this country.
I welcome the initiative of the Government
to set up GAIL in this respect. Apart from
concentrating on the construction of the
HBJ pipeline which I feel should be expe-
dited and the Government must make up
its mind where it is to be given but it
should be cxpedited. This is my earnest
appeal.

So GAIL should also build up cxpertise
in transportation and utliisation of gas. Un-
less advanced planning is done in this regard,
we may be repaating the history. in not
utilising gas for long periods after it has
been discovered. Government may also
consider importing LNG and LPG whcrever
it is very economical than importing oil
products. With the changing world oil
scenario, all options should be explored.

The demend for petroleum products has
increased from 30.90 million tonnes in 1980-81
to 38.63 million tonncs in 1984 85. Consum-
ption of petroleum products was kept under
control during the Sixth Plan period
achieving a growth-rate of slightly over 6%
per annum as compared to the target of 9%
per annum. However, the consumption is
likely to be 40 million tonnes in 1985-86 a
little more than what it has been targected
and according to the Seventh Plan, it is
expected to go up to 52.67 million tonnes
in 1989-90, the remaining year of the
Seventh Plan. Our consumption of petro-
leum products is a fraction of what is
consumed in the developed countries. It is
therefore bound to increase. What is more
important is that we should ensure that
petroleum products are consumed cfficiently
and economically, Petrolcum Conservation ,
Research Assogiation has been doing a very
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good job but much more needs to be done
in this direction. -

I strongly feel that Energy Audit should
be introduced in all major oil consuming
units. After Energy Audit, a scheme should
be drawn up for producing oil consumption
and the cousumer should be provided with
all facilities, technical and flnancial, to
implement the recommendations. Unless
unit-wise approach is adopted, we are not
likely to make significant progress and, in
fact, the oil intensity of the economy may
increase. It is better to introduce appro-
priate energy saving measures right now
rather than later when considerable
expansion of our economy would have taken
place.

There has been a considerable increase
in the consumption of middle distillates i.e.
kerosene and diesel. In so far as kerosene
is concerned, it is used either for cooking
or lighting. The use of kerosene can be
considcrably expanded for cooking provided
we introduce improved kerosene stoves on
a mass scale. Yf necessary, these should
be subsidised. As regards use of kerosene
for lighting, particularly in the rural areas,
this will continue till we are able to elec-
trify the households in rural areas. But
simultaneously we should mount up
rescarch on improving kerosene lanterns so
that the efficiency in the use of kerosene
can bc considerably increased.

In rcgard to diesel which is mainly
used in irrigation pump sets and for trans-
port, we have over 4 million irrigation
pump sets in our country and with a small
investment, conservation of diesel oil to
the extent of 20 to 30 per cent is possible
according to experts. Here again there is
one point to be considered. The Petroleum
Ministry has been considering it since long
but they have not succeded. The consump-
tion of kerosene is increasing much more
because kerosene is being mixed with diesel.
Thercfore, the consumption of kerosene is
much more. There was an attempt to
introduce a colour in kerosene but that
attempt has not succeeded. Therefore,
something should be done in this regard
and the only point appears possible is that
the price of diesel should be brought at
parity with kerosene which may help in

- working of the refineries.

preventing kerosene being mixed up with
diesel. This mixing also produces a lot of
smoke which is hazardous to our health.
Theerfore, this is another important aspect
on which the Government should concen-
trate. While I am saying that it should be
brought at parity, it will be difficult to
lower the price of diesel. At the same
time kerosene is used by the poorest of
the poor and, therefore, a much higher
increase in the price of kerosene would
also not be p-ssible. Therefore, this is an
exercise which has to be done by scientific
research in consultation with the experts..

Similarly, with improved driving and
mainterance practices savings of 10 to 1§
per cent is possible in transport trucks.
As in the developed countries we should
also look into the other aspects such as body
of the truck. improved engine, improved
battery and improved tvres which, if achi-
eved, could result in substantial savings I
am aware that some of the countries use coal
also for this purpose. We have gota lot
of coal reserves in our country and whether
this is possible and economical is another
pertinent question which the Petroleum -
Ministry can examine. T do not think it
would be asking too much if time-bound
targets are fixed for achieving improve-
ments in this regard.

There is a proposal to construct a
refinery at Karnal and Mangalore. This
should be pursued vigorously. With the
fall in the price of crude oil I understand
that the economics of refining has impro-
ved. Simultaneously Government should
take measures ,to implement low cost
refinery expansion projects.

All over the world considerable achieve-
ments have been made in the efficient
We should also

study these prectices and run our refineries
Yag efficiently as possible, particularly from
the energy angle becausc T am awars of the
efact that a lot of money is wasted in the
distillates.
i)
1v:00 hrs.

"'Therefore, if the working of the refi-
neries is improved, we can make substantial
progress in this connection. Ours is a vast
country with Jow level of petroleum
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consumption. As mentioned by me, this
is bound to increase. It would, therefore,
be necessary to review our marketing
practices so that the expandcd market can
be serviced at minimum cost. 1 would
specially mention, in this connection about
marketing of LPG, a substitute for kerosene
as a medium for cooking owing to the
vastly improved availability cf gas. 1
understand, the Pctroleum Ministry has
plans to step up significantly its enrolment
plan for new consumers. In the next5
years, it would bc possible, I am told, to
enroll as many as two million customers
every year. These figures have to be
checked up.

LPG being most hazardous product to
be marketed, deserves special attention.
Keeping in view the enormity of thc pro-
blem and also the safety angle, 1 would
like to suggest that the Government should
now think of setting up as suggested by the
previous speaker also a separate Corpora-
tion for marketing of LPG. Should that
not be possible, a special division should
be created in each of the oil companies to
deal with the marketing of LPG.

Another important point that I should
like to menticn here, before I conclude,
is regarding selection of petroleum product
dealers, notably LPG dealers. On account
of faulty terms and conditions and methods
of selection, I have come to know that there
has been a spurt in benami dealership.
Government would do well to undertake
urgently a review of the present system of
appointment of dealers. Although now
it is being done by a Committee where a
judge presides over it, even then to give
LPG dealership to persons, a minimum
investment of Rs. two to three lakhs is
necessary, either promised by Government
or financial agencies. So, one is bound to
have benami transaction.  Therefore this
aspect has to be looked into. Ministry of
Finance should be approached so that
certain weaker sections of the people have
to be helped by giving LPG dealership.
Also, proper financial arrangement fur
them should be made available so that
benami transactions do not take place. I
hope the Petroleum Minister would do well
under the stewardship of hon. Minister
Shri Chandra Shekhar Singh who’has a
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long experience in administration even as
a Chief Minister and also Minister of
various departments here. I wish him
speedy progress in this Department.

[Translation)

SHRI ANOOPCHAND SHAH (Bombay
North) : Mr. Deputy Speaker, Sir, I rise
to support the demands of the Ministry of
Petroleum and Natural Gas. While doing
so, I would like to submit to the hon.
Minister particularly about the arrange-
ments for distribution of LPG. At present
gas is availabie in our country in plenty.
Although the installed capacity of the gas
cylinder manufacturing units in our country
is more than our requirements yet the wait-
ing list for gas connections is quite long.
We are not able to provide gas connections
promptly to the people in the waiting list.
There is only one reason for that and that
is that the capacity of our existing bottling
plants is far less than the availability of
gas and production capacity of gas cylin-
ders  Therefore, if you want that the
people in the country may get gas connec-
tions on demand, then you will have to
increase the present bottling plant capacity
and set up new boltling plants. If we do
this, we shall be able to reduce the waiting
list to a large extent.

So far as LPG distribution system and
marketing is concerncd, the hon. Members
who spoke before me have rightly said that
you should constitute a separate corpora-
tion for marketing of LPG. Unless you
do this, the lacunae in the present system
cannot be removed. OQur distribuion
system involves oil companics, distributors
and consumers and the distributors work
as a link betwcen the oil companies and
the consumers. So far as the distribution
agencies are concerned, a survey abou! the
present dealers should be conducted. I do
pot want to make allegations against any
one but these agencies have mostly been
given to the big people or to their relatives.
PBenapy dealerships are in existence on 4
large scale at present. Shri Sethi has
correctly said that if you keep in mind the
investment to be made and the bank inter-
est on it, then no wiss man would like to
come forward to have dealership but even
then we find that a large number of people
are coming forward to obtain dealership



201 D. G. (Genl.) 1986-87

agencics, For one agency, scores of applica-
tions are received The reason is that there
are ‘benami’ deallrships and malpractices
are indulged in on a large scale in this
business.

On the other hand, if you look at the
commission given to the dealers you will
find that there has bcen no increase in
the commission since 1960, Even then
scores of applications are received for
dealership, Therefore, to improve the
situation you will have to bring changes in
the system and coasider about the ‘begami‘
dealerships or agencics.

Now I want to draw your attention
towards distribution of kcroscne in Maha-
rashira State. In Bombay City, kerosene is
distributed exclusively through rationing.
Eailier therc used to be blackmarketing in
its distribution but then we took a decision
some time ago that by resorting to equalis-
ation of bulk dealers we shall put ceiling
of 250 kilo litres. At that time some
employces of bulk dealers came and stated
that if a ceiling of 250 kilo litres was fixed
after resorling to equalisation of bulk
dcalers, then what would happen to them
because our Government and the Ministry
of Petroleum had promised to them that if
the employees of the bulk dealers formed a
cooperative  society, they would be
given keros:ne distribution agency out-of-
turn, without adhering to the fixed norms.
But when those employees after forming a
socicty came to you, they were asked to
apply after thc advertisement appeared in
the papers and told that their case would
be considered for the allotment of an
agency as per the norms.

I want to say that—

(English]

—it was the commitment of the Govern-
ment, it was the commitment of the
Petroleum Ministry to give them dealership
as they were losing thelr jobs after a
number of years.

[Translation]

The people who had served for 40 to 50
years with the bulk dealers were losing
their jobs and you had promised for such
society but you did not fulfill your promise.
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Therefore, 1 hope that the Petroleum
Min ister will consider this issue.

Along with this, I would like to say
something about the increase in the
administrative prices of the petroleum
products and then conclude. You have
increased the prices of petrol, LPG and
diesel and to rationale that you have given
for it is that by increasing these prices you
want to reduce the consumption of these
items. But my submission is that this step
is not going to help in bringing down their
consumption because the maximum
consumption of petrol and diesel is done
by the Government officers’ vehicles. You
should look into that. You should see how
many vehicles are plying. If you rcally
want to bring down the consumption of
petrol, then you will have to decide that on
a certain day—

[English]

—private cars will not bs on the roads.
[ Translation]

On a certain day—
[English]

—certain other vchicles will not be on
the roads.

[Translation]

If you try todo this then only the
consumption of the petroleum products will
come down. Besides, you will have to fix
a monthly quota of petrol and diesel for
Government departments, corporations and
public undertakings and they will have to
be asked to consume only that much quan-
tity. Only then there can be a possibility
of reduction in the cousumption of these
products. Now-a-days you can see that the
vehicles are being used for the families of
the Government officials. If this is stopped,
the Government expenditure will also come
down and, at the same time, consumption
will also be reduccd. This is what I cxpect.

Sir, in the end I would likc to reiterate
that LPG marketing system has expanded
very much and keeping this in view you
will have to create a separate corporation
for the purpose.

[English]

SHRI R.P. DAS (Krishaagar) : Sir, ﬁly
good friend Shri P. C. Scthi was a Minister

5
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of the Petroleum Departmsnt some years
ago. He had much experience about the
uses and abuses of kerosene Therefore, he
suggested that some sort of parity should
be established between the prices of diesel
and that of kerosene, although he himself
refuted the same argument by saying that
it could not be done because the prices of all
commodities were going up and the diesel
prices were also going yp. Therefore, this
suggestion should not bz coasidered at al.
It is not at all a good suggestion. [t will
only put the poprer people to mach more
sufferings.

But the other suggestion about having
the crude oil imported should be given due
weight. Because the price of crude oil n
the international market is going down.
Most probably it has gooe down to the
level of ten dollars per barrel or it might
go to that level within a shor: time.
Therefore, the suggestion of importiag
crude oil may be again thought of a:d the
very precious fuel should be conserved for
future use. Some thought saould be given
to this suggetion.

Yesterday our hon. Minister stated
that the import of curde oil has been
eliminated from the import list Therefore,
1don’t know whether the import of curde
oil will again be given priority over oiher
things.

But, Sir, you know there 1s a gap bet-
ween the supply and dewpand of the petro-
leum products. The demand of the products
is about 40 million tonnes and the supply
is not more than 30 million tonnes. So,
there is a gap of 10 million tonnes. Even
at the end of the Seventh Five Year Plan
this gap will remain the same. There is
need of bridging the gap between the
demand the supply. There are two courses
Jeft for the Government to bridge this gap,
One js to increase the crude import. The
second is to cxplore other oil bearing areas
for further production of crude in the
country. As far as I understand Govern-
ment has allocated nearly Rs. 12,000 crores
for exploration. [ am in tavour of explo-

"ration of oil both off-shore and on-shore
but 1 would like 10 know the exact amount
that has been allocated for exploration of
oil in different parts of the country includ-
ing the North-Eastern and Eastern parts of
the country, Hon’ble Minister may be
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knowing that some places are being drilled
for the last 10 years in West Bengal namely
near Diamond Harbour and Canning, It is
not surprising that drilling is going on
there for the last 10 years. Nobody knows
why it has been taking such a long time.
Either it should have beecn abandonzd or
Government should have told the people
something positive.

13.17 hrs.
[SHRI ZAINUL BASHER n the Chair}

During 1980-85 drilling has bzea done
at Andamans, Cauvery-Golavari basin,
Rajasthan, Nagaland and other places but
commercial production hias not yet been
ensured from those places. What are the
reasons for this failure ? Som: more effort

should be put for exploration of oil in
those areas.

Sir, the consumption rate is very high
and the consumption of petroleum and
patroleum products will also be higher in
the coming days. The gap between consum-
ption and indigecnous production of crude
is such that the very idea of sclf-sufficiency
in oil will not get fulfilled. Therefore,
Government has to find out somec means so
that self-sufficiency in oil is maintained.
The import of crude oil should bs kept
at a parsticular level and sec that the rate
of consumption does not go beyond a
particular level.

Now, I would like to say a word abou t
refincries. The refining capacity in the
country has gone up to 45 million tonnes
but we have only 30 million tonnes of
crude oil indigenously produced, Therefore,
a large part of refining capacity will remain
unutilised in the country for a long time
unjess ONGC could find oil in different
parts of the country. 1 would like to know
why 10 percent cut in the Haldia refinery
has been ordered.

Now, Sir, let me dzal with a different
problem of Haldia Rcfinery. There is a
fecling among the workers that an order
regarding ten percent cut in the total
production has bsen issued to the Haldia
Refinery. I would like to know from the
hon’ble Minister whether such an order was
issued and if so, the reasons ?

I would now like to mention about the
LPG connections. About one crore connsc-
tions have already been given to in
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different parts of the country, I woud also
like to give a few figures about that.
Orissa, Bihar, West Bengal and Assam all
together have not becen given more than
1.50 lakh connections during the year 1985-
86. But on the other hand, both Gujarat
and Maharashtra alone have got about 3.5
lakh connections during that period. This
part of the country, is being neglected in
this respect. 1 would, therefore, request the
Minister to sce that more LPG connections
are allocated for this area ; particularly
Calcutta and thc district towns should be
given priority. Calcutta is one of the
metropolitan cities and it should have been
given more connections. On the other hand,
Delhi got about sixty to seventy thousand
connections last year. Greater Calcutta
which comprises of 67 municipalities is
longer than Delhi. I would therefore,
impress upon the Govcrnment that more
gas connections should be given to these
areas.

13..2 lirs,

(SHRIMATI
in the Chair )

BASAVARAJESWARI

Now, Sir, let me point out further,
that ONGC and OIL do not have any
compectitors in this country. They enjoy
monopoly in this business and that mono-
poly leads them to complacency and which
is onc of the causes of high prices of their
end products. Why should not the compa-
nies follow the international oil companies
in the matter of cfficient functioning. Why
should not they keep in mind the pertor-
mance of their counterparts elsewhere.
Therefore, the Minister may kindly look
into this aspect of the problem so that the
performance of thcse oil companies may
improve in the coming years.

Before I couclude, Sir, 1 would like to

mention that kerosede which has been
allocated for West Bengal is much less than
the requirements of the State. The require-
ment of this commodity for the State is
about one lakh litres per month. To meet
its ‘requircments, more allocation of kero-
sene should be made to the State of West
Bengal. '

Before I conclude may I ask the hon’ble
Minister the fate of one man committee
which was set up under the charge of Shri
B.C. Mathur to evolve some principles to
be tollowed for allocation of kerosene to
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the States and I would also like to know
the recommendations of this one-man-
committee and whether these recommenda-
tions have been considered by the
Government ? With these words, ] thank
you.

[Translation) -

SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr. Chairman, Sir, [ rise to
support the demands for grants of the
Ministry of Petroleum and Natural Gas.
It is one of the greatest challenge before us
as to how we can achieve self sufficiency in
the matter of petroleum and gas. After
going through the document of the Seventh
Five Year Plan. I have come to know that
we cannot achieve self-sufficiency in this
field during the Seventh Five Year Plan.
It is also clear that although w: are increa-
sing the production yet we have totally
failed in curtailing the consumption of
thesc items. The growth rate of consump-
tion during the Sixth Fivz Year Plan was
5.3 per cent whereas growihi  rate of
consumption during the Sevenilh Five Year

\Plan would be 64 per ccat. The most
important question before us is that how
we should control our consumption. We
have recently raiscd the prices of patrol and
diesel and the particular plea given for that
is that our aim is to curtail the coasump-
tion of these items. If this is the object of
raising the prices then, though the pcople
are pot satisfied about the prices, yet we
would try to satisfy them. But the steps or
the mcasures which the Government are
taking are not such as would curtail the
consumption.

In this connection I would like to sub-
mit that thousands of diesel pumps are
being operated for irrigation purposes and
if stable supply of! electricity is ensured
then the consumption of diesel could be
reduced, Similarly, captive power genera-
tion units are being operated in which
diesel is consumed and if stable supply of
electricity is ensured and if industrial units
are operated with electricity, a lot of diesel
could be saved.

Secondly, as Sethi Saheb has just now
stated :

[English]
“Consumption can be kept undet
control and transport trucks, kerosene

It}
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lanterns and stoves provide scope for in-
crease in efficiency.”’

[Translation)

In addition to this, more steps are
required to bz taken to achieve scif-suffi-
ciency in the oil sector. Facility of loan
is availabiz to the pzople for purchase of
‘scooters.  This facility of loan should be
restricted and LDCs, UDCs could be asked
to use cycles. If tho poor people can maks
extensive usc of cycles, why should the use
of cycles bz not encouraz:d then? Al
present our industry is producing a large
numbz, of scooters, [a its place our indus-
try should produce more cycles. Also, some
restrictions should bz impossd oa the
Ministers and officers and a limit for con-
sumption of petrol and dizsel should be
fixed for them.

A committee 10 ch:ck wasteful expzadi-
ture has been set up in cach Statc. That
committee is also not d>ing any work in
this direction.

Similarly, we should make efforts to
curtail the wasteful expsnditure of the Stale
Governments and the Central Government
because there is a lot of misuse of oil.
1 would also like to submit that
the use of Government vehicles
for private purpose by the Government
servants or Ministers should bz consid=ied
crime. This crime should bs treated as a
congnisable and non-bailable offence. If
a person uses public property for his per-
sonal ends, it should be considered a very
serious crime. Then only such a tendency
could be checked.

Then, I have also seen that the drivers
working in the armed forces pilfer petrol
and diesel of their vehicles and sell them to
other people. Similarly, drivers in various
Government offices and public undertakings
also pilfer diesel and petrol. There is an
urgent need to check this evil. If you take
such stringent steps, only then you would be
able to reduce the consumption of petro-
leum products.

Now I would like to draw the attention
of the hon. Minister towards certain pro-
blems of my area. ONGC and Oil India
Ltd. are functioning in the desert areas of
Rajasthan. 28,600 sq. kms. of area falls in
the jurisdiction of Oil India Ltd. which
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covers the areas of Jaiselmer, Ganga Nagar
and Bikaner. In these areas, I have scen
that very good work has been done regard-
ing seismic survery in these areas. I have
myself visited those areas. Now the situa-
tion is that I have come to know that their
budget has been curtailed. The drilling
work should have been started there at the
earliest but now it has been postponed till
August and September. This work has not
been started so far. Rigs etc. are required
for this purpose and the then hon. Minister
had placed orders for them on a com-
pany in the U.S.A., but there has not been
any progress so far in this dircction. I fear
that those orders might not have bcen can-
celled, What I mean to say is that when
Shri Bahuguna was Minister of Petroleum
all the work relating to thes: ma:hin:s was
stopped and now this work has b:en resu-
med after 15 years. Recently rich deposits
of petroleum have been located at Mari
and Sui in Pakistan and there is possibility
of further deposits being located there. Our
Chairman, Shri Wahi has also said tkat
there is possibility of deposits of 95 million
tonnes of gas and Petroleum being found
in this arca. In the desert areas of Arab
countrics, when such a huge quantity of
petroleum is being exploited, if petrol and
gas is struck in this arca then this area
would make rapid progress. Therefore, there
is an urgent need to work with full force in
the backward areas in this regard. 1 am
fully confident that if you make efforts and
Oil India Ltd. works with full force in com-
plete co-operation with ONGC, success can
be achieved in this field. ONGC is using
only one drilling machine for the last 4 or
5 years. There should be at least three or
four machines so that work could be done
at a faster pace. There is an urgent nced to
expedite the work there.

Thirdly, a large number of petrol pumps
have already been opened in the country.
Therefore, the petrol pumps should now be
opened only where these pumps are abso-
lutely necessary. Only then the consump-
tion of petrol and diesel could be reduced.
Qil Selection Board has also been set up
and as Sethi Saheb was saying proper pere
sons are unable to get the agency. Asa
sum of Rs. 2 lakhs or Rs. 3 lakhs is requi-
red for an agency, benami transactions are
taking place. Provision has been made for
allotment of agencies to the weaker sections,
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scheduled castes and unemployed graduates,
but other people take the advantage and
benami transactions take place. This matter
should be enquired into. Such benami
transactions should be stopped and such
agencies should be done away with. Inspite
of the establishment of Selection Board,
the evil of bribery is still there and this
should also be enquired into. Some people
take bribe and defame our Government,
This matter is required to be looked into.

You have released a large number of
LPG connections during the period from
1981-82 1o 1983.84. You will have to
increase the number of agencies to release
these LPG connections. It is necessary to
release LPG connections in the desert areas
like ours so that the use of wood as fire-
wood may be avoided  We want the mini-
mum use of wood for burning. You release
LPG connections on the basis of twenty
thousand population, but for our area you
should muke spccial arrangements, If you
make arrangements for our areas, that
would reduce the felling of trces to the
minimum and it would beneficial specially
for the descrt areas.

One thing 1 would like to say about the
price increase. The increase in prices has
caused a very bad impact. At first you
fixed the prices and later on increased the
prices of thc petroleum products by an
ordinance. This is causing a serious set-
back to our party. The opposition parties
arc taking unduc advantage of it, Had you
made such provisions in the budget there
would not have been such a sharp reaction
and opposition to it. You always adopt
such a method which causes great set-back
to the future of our party. Therefore, I
request you not to resort to such methods
in future to increase the prices, When you
could save Rs. 1000 crores by purchasing
crude, what was the necessity to increase
the prices ? When the price of crude oil
is coming down in the international market
to our advantage, then what was necessity to
increase the prices ? There would have been
no objection had you increased the price of
petrol only, But with the increase of diesel
and kerosene oil prices. our transport has
become costlier and it is affecting the com-
mon man. It would be better if you con-
sider this matler and impress upon the
Finance Ministry. It should not be made

- a
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a prestige issue, This step should be taken
keeping in view the sentiments of the
people.

With these words, I support the demand
for grants of the Petroleum Ministry.

[English]
SHRI SONTOSH MOHAN Dev
(Silchar) : T rise to support the Demands

for Grants for the Petroleum Ministry.
Assam produces crude, and thcre are also
refineries which refine crude in three refi-
neries in Assam.

For the last few years when prices of
crude oil and petroleum products are going
up, the State of Assam as well as Gujarat
have beer. giving several memoranda to the
Prime Minister and to the Petroleum Mini-
ster to increase the royalty for crude oil. We
were assured when we called on the Prime
Minister and the Petroleum Minister in the
past. that the crude oil royalty would be
increased in proportion 1o th: crud: oil
prices which are prevailing in the national
and international market. But unfortu-
nately till today this has not been done.
Even recently, the present Chief Minister
of Assam in a memorandum to the Prime
Minister has demanded that the royalty for
the crude oil should be increased. The hon.
Minister is here. I come from a State
which is very much economically backward.
Our source of income for the government is
limited. So, crude which is a very vital pro-
duct for the country’s developmznt and
which is needed in the various fields is bcing
produced in Assam. 1 hope our I:gitimate
demand for the increase of the royalty will
be met very soon.

In the recent Assam Accord. there was
also an understanding, an understanding of
memorandum that a new refinery will be
set up in Assam. We have bcen hearing
that it may be in collaboration with some
private firm or with some interna-
tional firm or it may be in the public
sector undertaking. Whatever might be the
pattern of this new refinery, 1 urge upon
the Ministry to see that this new refinery
comes into being in the very near future.

The refineries in Assam open good avenue
for employment of umemployed youths in the
area, But most unfortunately there is a ten-
dency in the name of technical knowhow to
bring people fron outside the State, Well, the
Government of India has “got a particular
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norm that under a particular type of job—

1 .think below Rs. 1,200/- local youths
will bz given preference. Unfortunately,
this is not being adhered to, In certain

posts, I firmly b:lieve, if the government
really mzans businzss , the local yonths can

be taken as apprentices and can be trained

in the present rcfinery so that they can
suit tho nczd of the future job requiremsnts.
On the pl:a that local youths are not avai-
lable with the requisite qualifications, soms-
times p:zople are brought {rom outside the
State. This practicc should be stopped.
I have written to the Petioleum Minister.
He was very kind enough to  acknowledge
and statc that he was examining it. Here, [
would like Lo put one particular instance.
There is Notification No. 111/3/B5-Rectt.
dated 3 585. by Oil & Natural Gas Com-
mission, Cachar Project, Silchar, advertised
for three types of jobs. In these three types
of- jobs, local youths—I can name—in
Cachar—Kamalzadu Baattacherjee, Ronobi-
joy Dey, Kamal Basu Roy and Krishna Dis—
they were working for the last 1 1/2 years for
apprenticeship. But before their term is com-
pleted, people from other parts of the country
have been brought and arc absorbad in those
jobs ; and that creates dissatisfaction among
the local unemployed youths. I do not want
to make complaint against any particular
officer or individual there bu. I would urge
upon the Government to take special care to
see that the guidcline which is given by the
central Petroleum Ministcy to the respective
officers is not violated thereby depriving
the loc'i youths of their employment
opportunity. I have also wrilten to the
Petroleum and Chemicals Minister saying
that in Cachar-Kargim Ganj District for
the last . 8-10 yecars drilling operation is
being continued.  But in reply to my ques-
tion in the year 1982, it was assured that
mere rigs would be acquired for Silchar

and Karimganj districts.

But unfortunately, no such rigs has arriv-
ed in spite of the dJefinite assurance of the
Minister given on the floor of Parliament and
when we the M:mb:rs of Parliament relea-
sed those pioturcs published, about the
assurance, we bccome a laughing stock
before the general public. I fail to under-
stand why the country is importing petro-
leum products when there are possibilties
of getting crude oil in the country itself.
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Is the Government so lethargic in their
attitude, in developing the drilling in cer-
tain areas like Silchar and Karimganj dis-
tricts. I would urge upon the Government
to kindly look into the matter and take defi-
nite steps to see that the drilling procedures
are being processed in those districts so
that there is no shortage of crude oil in the
couatry, and it can be distrbuted properly.
This will not only help the Government to
save the foreign exchange but it will also
help us to create more employment. -

The recent price hike has been made in
order to see that the total consumption of
the crude oil in the country and also of the
petroleum products which has gone in an
extensive way, is curtailed, tosave foreign
exchange on imported crude oil or the fini-
shed products from out of the country, I
fully appreciate the idea of the Govern-
ment.

How is it that you have raised the
petroleum prices in order to stop the misuss
of petrol and it is an ind:rect restriction
on the consumers. Bui, as [ feel, per
cent of the petrolzum consumption is by
Governmznt, szmi-Government and public
undertakings which mcans by raising these
prices 60 p2r cent of the costs will be
incurred by these Government semi-Govern-
ment and public ssclor undertakings, that
is from one head of the Government you
are taking syme money from one head and
putting in another head. Your own depart-
meunls of the Central and State Governments
and the public sector undertakings are
spending the same money. 1f you really
save foreiga exchange and if you are really
spending it on petroleum products, you
should realise that they arc used in the
Government departments, and public sector
* undertakings and various State organis-
ations of the country. :

Another thing I would like to draw
the attention of the hon. Minister, that
there is a growing demand from all over
the country to reconsider the price of
keros:ne and products of kerosene. This
hike in the kerosene prices effected the poor
people of the country and those who are
below the poverty line. Some reduction in
the rate has been made, but that is not
enough. At least for the devclopment of
the backward areas, this should be done.
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As regards the LPG, I might say, that
in my arca there are hardly three to four
towns where there is a distributor, and as
a result it is not reachiug all the consumers
to the extent it is being available in other
parts of the country. I will, therefore
request the hon. Minister to please see
that in our area in Silchar msre agents
should be given outlets, and some more
supplies should be given so that more
consumers can get the benefit of LPG.

Another thing, I would like to draw

the attention of the Minister that, in the
speech of Shri P.C. Sethi, it was mentioned,
when he was the Minister of Petroleum
and Chemicals, during a Calling Attention
motion that Assam Oil Refinerics which has
not been taken over by the Government of
India will be futher rejuvinated. This
partitular oil refinery should iminediately be
modernised by iustalling some modern
machinery. Reccently I have seen in papers
that the present Gencral Manager of that
refinery has said 1hat some positive steps
are going tu bc taken very shortly. 1 do not
know how far it is corrcct, But this refinery,
which is onc of the vildest refineries of the
world, nceds tota! rc-modelling, because the
machinery which is being used there, has
outlived its lifetime. At the same time,
this being the oldest refiacry of the world,
i t was cater.ing to the needs of the country
for ages. Why should its renovation be
delayed ? When you arc making new
refineries in other parts of the country, why
should the mother refinery not be revitalised
and renovated 7 It is long overdue. ‘We
have been agitating for the last scveral
years for this. The people in that part of
the country feel that nothing is done unless
they agitate. We always hear from the
Central Government that for the North-
Eastern Region there is no dearth of funds
for economic growth or for any other pro-
ject. But when you go for the re-vitalis-
ation of the refinery, setting up of a new
refinery or development of roads or any
other project or starting of necw industries,
you get a very shabby treatment from our
Ministries. Only yesterday, we have met
our Prime Minister and submitted a memo-
randum for various developmental projects
of Barrack Valley including one Central
_ University. We want to show to the public
in reality that what the Government says,
it does that. A new Government has come
in Assam. Youth has taken over there,
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The people have given their verdict to
them. The economic backwardness was
the main issue and the earlier Government,
which was the Congress Government, was
thrown out of power because it failed to
meet the demand of the people there. But
we must be able to prove that whatever
we are saying, we are willing to implement
that. Hence, I request thz hon. Minister
of Petroleum that a study tcam must go
from the Petroleum Ministry to make an
indepth stuay about the feasibility of sett-
ing up petro-chemicil baszd industries in
that area.

The other day, one hon. Member from
the opposition raised a very important
question about the mis-use of gas, which
is blown off in Assam. You are ulilising
this gas in other parts of the country. Even
our neighbouring country, Bangladesh, is
utilising it. This gas, if it is utilised, can
serve :he purpose of many industries and
can also be utiliszd for domes':c purposes.
Our tea industry is suffering for want of
power. Why is the te.a indusiry not given
any power from gas? In certain small
industries it is given. But wiy is it not
given on a large scale in Assam ?

Bongaigaon refinery was supposed to
undertake certain industries based on patro-
chemical. But unfortunately, till today,
nothing has been done. We hear that the
parties are not coming forward. When the
parties are coming forward and they go to
the Ministry, they run from pillar to post.
This Ministry, for some rcasoi or other, is
discouraging entrepreneurs to take up new
projects in Assam, When an entrepreneur
goes to the Ministry, he should be encoura-
ged. But this is not being done. This
attitude of the Ministry must change.

Assam is producing curde oil for ages.

But in relation to that, the petro-based

industry in Assam has not developed. 1t has

developed in Gujarat, Maharashatra and

other States. We have becn told that be-

cause of the non-availability of the
infrastructure, this is not possible. 1 would

like to ask : Whose duty is it to deve!op
the infrasrutcture like communication

power, etc ? It it the duty of the Assam Go-
vernment or the Central Government or the
Transport Ministiy ? If you think that raw
matcrials of various types are available in
Assam, then I do agree that to develop this
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industry, you need power, you need
communications, you need labour. We bave
got labour, we have got talent, but commu-
nications and power and other allied matters
are for the Central Govenment to provide.
So, I request the hon. Minister to look into
these particular matters and see that somc
basic thurst is given in the North-Eastern
region, espxcially in Assam, to develop
petro-ch:mical based industries

In my constituency, in the Barakbally
arca, the cfficials who are working in ONGC
drilling, always say that there is enough
possibility of getting crude oil but they are
unofficially saying that necessary infrastru-
cture is not there. They say, if you have to
tranship heavy machinery, you have to
come via Meghalaya. There is a road from
Meghalaya, that is, Snhillong-Silchar Road
but that road is full of bridges and difficult
curves. So, heavy machinery cannot be
taken easily by this road. It takes months
to tranship anything from other parts of
the country to this area. Therefore, Sir,
the bridges have to be strengthened. I
request the Petroleum Ministry to take up
the matter with the concerned sister
Ministries to eliminate these difficulties.

Before 1 conclude, I would like to say
that the scnsitive issue in our area is
unemployment, especially in Baragbally and
in other parts of Assam. 1 have given a
specific example where the boys have alrea-
dy been working as Appreatices in ONGC
in Cachhar bul even after working there
for 12 months, they are not offered the
posts. The candidates are brought from
other parts of the country or fiom other
parts of Assam. If you bring people from
outside, it is not desirable when local talent
is available. If the local talent is not
avfalablc, then you may bring from outside;
I do not mind that. I am not parochial in
that scnse. 1do not say that local people
must be taken. Bu: if local talent is avail-

able, why should it bc brought from
outside? Therefore, 1 request that this
particular  subject should be taken
note of.

With these words, I support the Bill

and the Dcmands for Grants of the
Ministry of Petr .leum and thank you for
giving me time to speak. f
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SHRI V.S. KRISHNA IYER (Bangalore
South) : Madam, Chairman, I would like
to make a few remarks on the Demands
for Grants of the Ministry of Petroleum
and Natural Gas. I do agree that there has
been a tremendous progress in the explora-
tion of oil and also in the production of
natural gas in the recent years. I have just
now glanced through the Report of the
Petroleum Minister, for the ycar 1985-86.
One thing which very much appealed to me
was that the Petioleum Conservation Rese-
arch Association has done a commendable
job. It has saved in terms of foreign
exchange during the Sixth Plan about Rs.
400 crores and in the Seventh Plan about
Rs. 650 crores. Though I consider the Petro-
leum Ministry as one of thc most important
Ministrics and though it has made good
progress in the development of petroleum,
but I fail to understand the recent action of
the Government to enhance the adminis-
tered prices of the pctroleum products. I
am glad that the two members of the ruling
pirty who spokc just before me, also
referred to it. The people of India have
been taxcd to the extent of nearly Rs. 1,000
crores by the hike in pctroleum products.
It is un-understandable, particularly on the
eve of the Budget Session. As I have said
earlier also, this is really an affront on the
Parliament particularly at a time when the
international prices of crude oil are
declining, there is absolutely no justification
for the hike in the petroleum products. I
also join the other friends of the ruling
party who have just now spoken, to
demand that the Government should
reconsider and bring down the prices.

14.00 brs.

It affects thc common man. Because of
the increase in the petroleum price, the
price of every other commodity goes up in
this country, Korosene oil is used by the
poor people of the country. The LPG gas
is used by every housewife, particularly in
the urban areas. The increased price has
affected the middle class and lower income
group families. Iam sure the Minister
would have realised the difficulties of these
people by now. Even in the Budget discu-
ssion many Members from both sides of
the House have demanded that oil prices
should be reduced. T am sure the Minister
would consult the Prime Minister and that
he will announce in his reply reduction in
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price—not just marginally as was done
recently, but I do hope that he will reduce
it quite substianially.

Madam, 1 rose to speak today because
of the injustice that is being meted out to
the Karnataka State even by this Ministry.
We or: wcll aware that during the last
Budg-t Discussion the people of Karna-
taka were assured that Mangalore Oil
Refinery will be sct up soon. But I see
from one of the pages of the Report of the
Ministry that the Government of India is
actively exploring the possibillty of setting
up two oil refineries, one in Karnal and
another in Mangalore in the joint sector. The
Governmcnt has approved the proposal to
set up a new refinery of 6 million tonne
capacity at Karnal ata cost of Rs. 1359
crores in the joint sector. I would like to
ask thc Minister why no mention is made
about the Mangalore oil refinery in the
Budget proposal of the Ministry. Last year
this was assured. But not a single word is
there in the Budget proposal of the
Ministry or in the Demands for
Grants.  Karnataka  State is  thus
being discriminated against. You know,
Madam, what has happened to the
Steel Plant at Vijayanagar, in your own
constituency. We¢ are being duped and
cheated every year. Even in the matter of
Railways Karnataka has got the lowest
allocation of money. We thought that
Petroleum Ministry at least would do some
justice but it has not been done. I am
stressing this bccause alrecady an announ-
cement has been made that this refinery
will be set up in the Joint Sector. The
Minister very wcll knows that Karnataka
has got all the infrastructure that is needed
for the setting up of industries in the
public sector, Pandit Nehru saw the
facilities available in Karnataka and he
ordered the setting up of HMT, ITI, BEL
and BEML there. All are in the public
sector. The labour fcice in Kirnataka (whe-
ther they belong to Congress or Janata or
any other party) aie dedicated workers ;
you dc¢n’t find such people anywhere else in
the countiy That is why public sector
industries in Kaipatuka are doirg very well
and every one is making a profit. So, I
urge upon the hcn. Minister 10 make a
favourable s'atement in this regard while
giving his rcply.

1 have got only 2 or 3 moie points.
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The Govt. of Karnataka has requested
the Central Government to assure supply of
diesel oil for setting up a 120 MW gas
turbine/diesel set at Yelhanka. Only yester-
day, to a question of mine, an answer has
been given. I read it out. It says :—

“(a) and (b) The Karnataka State
Electricity Board has proposed to set
up a 120 MW gas Turbine/Diesel Set at
Yelhanka. The Petroleum Fuels requi-
red for this project has been indicated
to bc as follows :

LSHS/FO—103,240 tonnes/year
HSD —6,664 tonnes/year

(c) The Government of Karnataka has
been informed recently that in view of
the foreign exchange implications of
these products, a commitment for their
supply cannot be made.”

Why ‘cannot be made’. What does it
mean ? It means, you don’t want the
Karnataka Government to set up a plant
there. If you do not give diesel how can
they set up the power plant there ? The
Government knows fully well that Karna-
taka is passing through a very acute power
shortage. So I demand—our hon. Chief
Minister also has written to the hon. Mini-
ster—that the diescl required for the gas
turbine should be supplied to Karnataka
for setting up of a 120 MW power project.
If you cannot commit about it, then how
can the plant come up? So, I demand
that the Government of India should give
clearance to this because by this you are
helping the state to sct up a gas Turbine
plant.

I now come to one or two points about
which many hon. Members have already
said, i.e., with regard to adulteration of
petrol. I think the hon. Minister must now
be aware that in almost all cities wherever
there is petrol this adulteration exists parti-
cularly mixing of kerosenc and diesel with
petrol. Even in my constituency, Bangalore
minring of kerosene on diesel with petrol is
going on. This should be stopped. Strin-
gent punishment including imprisonment
must be given to thos: indulging in this
adulteration. Then, what is the result of
this adulteration? The person who has got
a car or scooter, his engine will be spoiled
duc to this mixturc. This also spoils the
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environment in the society. So, 1 urge upon
the Minister to take it seriously.

About LPG, Madam, every Member has
been demanding that his constituency
should be given more connections. I know
the number of LPG domestic users has
crossed one crore. It shows the popularity
of the LPG gas. Use of keroscne means it
involves foreign exchange. So, it is very
necessary that you should explore the
possibility of producing more and more
natural gas. Ycu have got more than one
crore of people in the waiting list. So, I
rcquest the Minister to see that more and
more notural gas is produced and supplied.
Not only in urban areas, but also in rural
areas gas connections should be provided.

Another point which I would like to
oring to the notice of the hon. Minister is
that every day we have been seecing in the
newspapers tha* cylinders burst. You should
educate the pcople, particularly the house-
wives, on the use of gas. Rccently one
buildivg collapsed in Delhi afier the burst
of the cylinder. So, you should give proper
education to the peoplc on the use of gas
in cylinders, (Interruptions).

With regard to kerosene I find that the
supply of kerosene has not been unifrom
or there is no rationale behind the allot-
ment of kerosene to various States. Very
recently the Bangalore city was passing
through a very sever= kerosene crisis, peo-
ple are standing in long queues to get a
bottle of kerosene. I know the Mathur
Commitice has been appointed to look into
it, but 1 would request the hon. Minister
to see that sufficient quota is given to all
the States, particularly such of the States as
are affected by the drought or famine. Karna-
taka is a drought affected area. So, to such
Statcs you should allot more quota because
kerosene is the only fuel on which the peo-
ple depend.

14.09 hrs. R

ISHRI SHARAD DIGHE in the Chair]

Nowadays even in the rural areas you
don't get fucl and in utban areas fuel is
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almost equal to gold and it is very costly.
So kerosene is the only poor man’s energy.
That is why I demand that more and more
quota should bec given to all the States,
particularly of the States which are drought
affected.

Mr. Sethi has aiso given very valuable
suggestions.

Sir, I am sure that the hon. Minister
will do justice. So far as Karnataka is con-
cerned, only two points I have mentioned
to you. I hope the Minister will help in
setting up the gas-turbinc plants and Mang-
alore Refinery which should be started
along with the Karnal Refinery, It is because
both the ptrojects have been envisaged simu-
Itaneouscly. But when one has already been
cleared, othcr project should have also been
cleared, whether it is under the joint sector
or public- sect .r.  The Minister has said
that it is under the joint sector. Anyhow
it does not matter, But you plcase see that
the project is started immediately.

Mr. Chairman, Sir, witk these words
and with the confidence that the hon. Miais-
ter will favourably respond to my requests,
1 conclude my sprech.

[Translation)

*SHRI R. JEEVARATHINAM (Arak-
konam) : Mr. Chairman, Sir, wlilc suppor-
ting the Dcmands for Granis of the
Ministry of Petroleum for the year 1986-87,
I wish to make a few suggestions for the
hon. .Minister of Petroleum.

Sir, it is no exaggeration to say that the
activities of this ministry contribute to the
industrial development and economic growth
of the nation. The fuel is being supplied in
the form of cooking gas and kerosenc to the
middle class sections of our society and to
the rural pcople. In order to ensure that the
forests and trees, which are national assets,
are not desiroyed by the rural people for
fuel purposes, this Ministry ensures the
supply of kerosene throughout the country .
The people of our country are fully aware
of the activities of this Ministry. A major
portion of foreign exchange is spent in the
import of crude oil by this Ministry. When
the administered prices of petroleum pro-
ducts were hiked up recently by the Minis-
try, the people from all nooks and corners

‘ __'Th:-s;e;:ch wa; orginally delivered in Tamil.
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of the country expressed their dissatisfac-
tion. Even the better-off of our Minister of
Finance took him to task in a Television
interview for having increased the price of
gas. The Government in true democratic
sense responded to the people by reducing
to some extent the price of petrcleum pro-
ducts

Sir, the cooking gas is a bye-product
and there is no cost of production for
cooking gas. The oil companies tzke as
deposit a sum of Rs. 500 from each con-
sumer of LPG. A sum of Rs. 1000 crores
is lying in deposit with the oil companies
from 2 crores of consumers of LPG. The
interest accrual on this massive money is
not passed on to the consumer; all that is
appropriated by the oil companies. When
this is so, there is no plausible reason for
raising freguently the price of LPG. This
creates dissatisfaction among the people.
This should bc avoidcd.

During the Question hour yesterday

our Minister of Petroleum admitted that
there is black marketing in LPG distribu-
tion The LPG decalers insist that unless the
hot plate is purchased along with the
cylinder the consumer will not get the gas
connection. They make unreasonable profits
on hot-plates. I demand that deterrent
punishment should be given to thc LPG
dealers indulging in such malpractices.
Here I would refer to another important
issue also.

The oil companies should come forward
to give LPG dealership to the freedom
fighters and their wards. | demand that at
least 20%, of total dealership of LPG
should be reserved for freedom fighters and
their wards. I am myself a freedom fighter
and I have actively participated in freedom
struggle. I have undergone incarceration for
two years along with our present Vice-
President of India, I appeal to the hon.
Minister of Petroleum to whom I have
writlen a -personal letter in this regard,
besides a personal letter to our hon. Prime
Minister also, that he should order the
reservation of 209, LPG dcalership to the
freedom fighters and their wards.

Sir, 1 cannot acccpt the increase in the
price of keroscne. It is (he common man’s
fuel, The common people will be compelled
to fell down trees and destroy the fprests
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for their fuel needs. We call ourselves as
the Government of the people. Under no
circumstances th: price of kerosene should
be increased. The recent hike in the price
of kerosene should a!so be brought down.

Sir, the former Minister of Petroleum
Shri Nawal Kishore Sharma had announced
that commercial exploitation of the oil in
Narimanam in Thanjavur District of Tamil
Nadu would soon start. Besides this, the
Russian oil experts have confirmed beyond
any doubt that Cauvery Basin is floating
in oil. The oil exploration in Cauvery Basin
should be intensificd. Similarly, the ONGC
experts have also announced substantial
oil-find in Palk Straits. There also we
should undertake oil exploration in Palk
Straits also. In Madras we have the Madras
Oil Refineries. I demand that a petro-
chemical industry should be started
adjacent to Madras Oil Refineries.

In the international oil market the price
of crude oil has declined by 15 dollars a
barrel. We are importing crude oil even
now at the old rates because of our contra-
ctual obligations. 1 know that the hon.
Minister will advance arguments against
spot purchase of crude oil By resorting to
spot purchase of crude oil, wc will be able
to save at least 409, of our foreign
exchange in the import of crude oil. This
is accepted by the oil expcrts of the
country. There will also bc no need for
increasing the price of petroleum products.

I would refer to another point here,
besides requesting the hon. Minister to
explore the possibility of spot purchase of
crude oil to meet our growing requirements.
Sir, we are taking on hire the oil rigs for our
exploration work. The hire charges are
really exoibitant. 1 understand that a sum
of Rs. 3600, i. e. 300 dollars are paid as
hire charges per day. You can imagine the
foreign exchange drain involved in this.
Two days back I came across a news item
that the ONGC is going to buy helicopters
from a British company and a contract has
been signed between the Helicopter Cor-
poration of India and that British company.
Instead of going in for Helicopters, if
ONGC buys outright the oil rigs we will be
able to save several hundreds of crores of
rupees in foreign exchange. You will agree
with me that priority should be given to
oil rigs, rather than for helicopters. I
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demand that the hon. Minister should look
Into this suggestion and do the needful to
purchase oil rigs.

Before 1 conclude, T would like to
point out that the agriculturists owning
pumpsets and the fishermen owning small
power-driven vessels are affected by the
increase in the price of diesel oil. T suggest
that diesel oil should be supplied at a
subsidised rate to the agriculturists owning
pumpsets and the fishermen having small
power-driven boats.

If the Government is keen to curb the
consumption of petroleum products, I
would like to suggest that a quota of petrol
and diesel should be fixed for the Central
Government, for the Central Public Sector
undertakings, for the State Governments
and for the State Government undertakings.
The Petroleum Ministry should set an
example first for others to emulate if con-
sumption of petrol is to be reduced
substantially., With these words I conclude
my specch.

[English)

SHRI B. K. GADHVI (Banaskantha) :
Mr. Chairman, we are discussing one of
the very important sources ol energy and,
therefore, when we consider the demands
for this Petroleum Ministry, we will have
to examine the demands and also the policy
not only from the point of view of the
coming year but we will also have to take
into account the importance of this source
of energy in the human and national
development. As the report goes, it has
been predicted that within two decades
perhaps this fossil mineral oil would not
be available to the world and, therefore,
the entire world is brooding over the
problem as to how we can develop the
renewable source of energy. - The non-
conventional source of energy, petroleum,
is a very important source of energy. We
are fortunate that in our country parti-
cularly after Assam, in Ankleswar, in
Cambay, in Bombay High we struck good
oil. I am very happy to note that thrust is
being given for more exploration and
exploitation of this mineral oil. But still
there may be resourge gonstraint—I admit.
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But more efforts are needed because there
are so many potential fields where even the
survey which could have been done properly
is yet to be done. In very many areas of
the country seismic survey has been done,
but, in my humble submission, that survey
has not been done as accurately as it should
have been done. Ultimately what is petro-
leum ? It is the product from the fossils
which are lying undergrourd millions of
years ago. It is a fossil formation. We know
that sometimes there may be sea in some
parts of the land. Particularly, T mention
the Rann of Kutch. T think one or two
wells were dug in the Rann of Kutch or in
some parts of Kutch, ITn mv district of
Banaskantha also it is stated that many
years ago there was sea. If proper survey is
made, I am confident that some positive
results would have emerged.

As far as the exploration of the
Bombay High is concerned, we know that
it is being followed on a scientific basis. At
the same time we cannot exploit all the
wells. That potentiality is there. Anyway
towards the south of the present oil field
in Bombay High more efforts are needed
and more wells need to be drilled.
It is criticised by the Opposition that when
the prices in the international market are
going down, we are increasing the prices.
of our petrolcum products. 1t may be
because of valid reason.

Ours is'a two-pronged attack on petro-
leum. One is more production and second
is consumption. On two' fronts we are
fighting. But so far as the production side
is concerncd apart from the explora-

tion and refinement by establishing
various refineries at various places
of the country, the products them-

selves need to be made in such a way that
chances of adulteration are less. 1 would
like to ask the hon. Minister one question.
When we think in terms of advanced tech-
nology and research, are we not in a
position to make a colour kerosene. A lot
of adulteration goes on with keroszne,
When the question of price hike in kerosene
comes, it is said that it hits the poor man.
But, at the same time, kerosene is also
being used for adulteration to a largs
extent. The petrol ic adulterated. Some-
times even the diesel is adulterated. And
what are the coneequences ? It
affects the wvehicles. I: affects the
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efficiency of the vchicles. the consumption
of petrol, the consumption of fuel. In that
case, if we look to this aspcct from the
angle of the national loss or from the angle
of cost benefit ratio, then this'adulteration
causes a very great loss to all of us.
Therefore, the time has come when the
Ministry should seriously find out a way
where one product cannot be adulterated
with another and suitable colourisation or
something of that sort is done.

& .

I am surprised that our efforit with
regard to non-conventional sources of
energy and renewable sources of energy are
very much less. Let us take gas. Apart
from petrol, that is also an energy. I am
putting this question only because here is
a Ministry, the Petroleum Ministry where
there could be developed a Research and
Development Wing which may take into
consideration not only rcsearch on petro-
leum products but also other products
which could be substituted for petrol, diesel
and kerosene.

I would submit that we always try to
import the technology from abrcad for
drilling—it may be onshore or offshore. We
are developing our own technclogy, no
doubt about it. But we accept the world
standards and methods. We say we cannot
expl oit oil from a particular well to the
extent of 100 per cent. The world figure says
it can be exploited to the extent of 60 per
cent. Sometimes they say that it can be
exploited to the extent of 40 per cent by the
water injection system, by the French
System and so many other systems. Bul
on this front also, I think, we should have
our own independent research machinery
because we have seen Bombay High where
tremendous efforts are being put in by thcse
people who are on the high seas, exposed
to all health hazsrds ; away from their
families and deserve our congratulations.
Whether they are big or small, to a large
extent, they have brought out this country
from the woods. Presently those people
who are working—whether they are small or
big, whether they are Defence Forces—their
contribution in petroleum production is
also note-worthy. In that case—India being
such a vast country, and the potentialitics
being great—1 would urge that more efforts
must be put in because of the history of
this petroleum exploration is very curious,
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Once upon a time, the Americans surveyed
Indian shores—on-shore and off-shore—and
they gave a report that there is ne petrol
available. Thereaftcr the Russians came
and they said petrol is available. We put
in efforts and found that petrol was avals
lable. You can take the history. You have
given contracts in the past to the persons
of the Western countries. In half-way, they
have thrown away the contracts and went
out by putting in over billions of dollars.
Now, from the same fields, we are getting
petrol also. My point is that our own resea-
rch and deyelopment is a must because the
diverse interests have also given diversg
reports about the availability and potenti-
alities of these petroleum products. There-
fore, our objective is to look into this
aspect. We should have our own decisions
in future, which will have a great bearing
on these aspects.

But apart from this exploration, I would
like to ask you, have we been able to
achieve the desired quantity of by-products
of petrol ? Stil' a 1ot of things need to be
done because by-products of petrol are also
very equally important and not only from
the point of view of development of small
scale industrics and other industries, but
also from the point of view of
generating employment avenues. The more
by-products, we produce. it is very good.
But how many naptha crackers have we got
in the country ? We have got land falls
also from where we get gas, and many
other commodities to help the fertilizer
industry. But what is the position of our
Gas ? Are we in a position to utilise the
cntire gas produced in this country which
comes out from the wells and other sources?
If we cannot, then can we afford fritter
away our national wealth ? How much gas
we are flaring up because we are not in a
position to tap it. Everyday all the hon.
Members say that there is an increased
demand in the LPG Gas, we do not pro-
vide LPG cylinders to the people who are
living in the villages. They still use the
conventional fuels of dung, wood and the
fire-logs. With a view to stop deforestation,
and with a veiw to preserve this great
organic manure in the villages, alternate
fuel will have to be provided to them. But
we are not in a position to give them gas
cylinders also. On the other hand, what is

our policy on jt ? We give licences, lgticps
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of intents. Formally it was felt that we are
not in a position to manufacture gas
cylinders up to the standards then. we

give © »letters of intent ~ to  various
persons and to various entreprencurs
for manufacturing the gas cylinders

but still we import from abroad and those
factoriés are not given orders. This should
be looked into. Those small scale people,
the 'poorypeople, have invested lakhs of
rapees % they have borrowed money from
banks ; their factories are closed because
there is no market for them. For gas
cylinders, what could be the market ? The
only market is the Oil Corporation, and
that source is closed to them. It has not
expanded. rI hope the Minister will look
into this because we have to encourage
those people also. Ultimately we have to
be self-sufficient in this. They are not do-
ing it for whatever may bc the reasons ;
I know the reasons, but I do not want to
spell them out. I would urge on the hon.
Minister to examine this aspect.

, Another aspect is this. I have seen the
conditions of the people working in
Bombay High. I have seen the conditions of
the people who are working in on-shore and
off-shore drilling wells. 1t is a very hazar-
dous job they are doing. Recently there
was a fire in Kadi Oijlfield. Perhaps, in a
natural way - I do not know—all of a sudden
the fire got extinguished- The reports were
that perhaps it might last for a longer time,
but fortunately it did not. I As was saying,
the people who are working there are doing
a hazardous job. And what is the insur-
ance cover given to them ? To the pilots
who fly aéroplanes insurance coverage is
done in a big way.; so is the case for the
cabin crew. But to these people who are
working in the oilfields, what is the insur-
ance cover that you are giving ? Do you
think that it is adequate ? 1 would suggest
that the insurance cover, this social security
measurc for their families, must be enhan-
ced and if need be, you must pay the
premium for them. )

Another ppint I want to nmake is con-
cerning my State. So far as Class III and
Class IV employees arc concerned, in
‘ONGC and ‘other places, the local people
should be emp)oyed. Would the hon Minis-
ter give me figures as ‘to how' many local
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people have becn employed at these plaeeu?
It is your own direction that local people
should be employed in Class III and Class
IV posts. But this is not being followed by
your own Department. There is a lot of
resentment among the people that even for
Class IIT and Class IV posts the losal people
are not employed and people are brought
from outside. This leads to dissatisfaction
and so many other repercussions.

So “xr as royalty is concerned, Gujarat
and Afsam have been demanding royalty.
Gujart has been demanding since very long.
You are increasing the prices at the well-
head level. Why is it that this royalty
grant to Gujarat is not being cleared for
such a long time ? For development our
share is there and we must get it. Every
day we are told that it is on the verge of
being cleared, ‘it is being cleared, it is almost
cleared and so on. But nothing has happe-.
ned. I would, therefore, urge that, so far
as royalty to Gujarat is concerned the pro-
blem should be clcared ; I would demand
that the royalty should be at least 20 per
cent. The royalty they are giving is on
such an artificial price that they do not
take into consideration the real price they
are getting for oil. I would say that it
should be at least in consonance with the
market price or selling price of this.

I would submit that particularly in the
western parts of the country, in Rajasthan
and Gujarat we have got a little strata
from Pakistan side at the same level as
Sui fields and others. Near Barmer and
Jaiselmer we can do something more. Be-
cause they are the deseart areas, the ameni-
ties are less, the facilities are less. There are
sometimes drinking water problems. There-
fore, your teams of survey and exploration

"do not prefer to stay there for a longer

time, so that results could be achieved.

Therefore, I would urge that the wes-
tern Rajasthan should be explored and the
northern Gujarat areas where you have
found beautiful oil fields in Mehsana and
Kalol should be explored. They are the
finest oil fields. In north Gujarat areas
also brodering Pakistan, Vav, Tharad and
Sanchor and other taluks, and tehsils, a
little more efforts have to be pu in. <

You have to talk to the State Govern-
ment. Sometimes we are drilling wells.
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After drilling we don't find oil. Many times
from these wells only water could be explo-
red. Wherever such wells fail for oil then
you don’t take out the pipes. The pipes are
always there, they are not extracted back.
Such wells should be handed over for the
purpose of drinking water, Substitution
and better utilisation should be done. The
Ministry, in consultation with the State
Government should examine this point and
if it is possible they should find out some
solution, so that whatever investment you
have made, whatever expenditure you have
incurred could be utilised for a better pur-
pose, if not for the purpose for which the
wells were dug.

With these words I support the demand
of this Ministry,

SHRI PARAG CHALIHA (Jorhat):
Mr. Chairman Sir, I thank you for giving
me this opportunity. I come from an oil
field area, Assam, where out of the total
crude oil production of about 29 million
tonnes following Bombay off-shore, it pro-
duces about 5 and odd million tonnes.

We have the reputation of having the
first oil refinery on which a Merber on the
other side also spoke. Assam produced in
1984-85 4.893 million tonnes of crude oil in
comparison to Gujarat’s 3.9 million tonnes
and 2.050 billion standard cubic metre of gas
in comparison to 0.775 billion standard

cubic metre of gas.

When this comparison is made, I am
very sorry to state that things are still wide
apart in so far as development and utilisa-
tion of the resources are concerned between

these two States.
I come from Sibsagar where the ONGC

has its Eastern Regional Headquarters. The
Petroleum Ministry’s annual report for this

year is presented in a very attractive
way  which certain good aspects—
there is no doubt about it—because

beginning with just 003 million tonnes,
ONGC is now producing 2.5 million tonnes
and the target at the end of the 7th Plan
would be about . 4 million tonnes. Now, of
this total production of oil. Assam is des-
tined to get three refineries in number,
which, however, has bzen allowed to refine
only 2.12 million tonnes. That means the
bulk of the oil that we produce is refined
by refineries situited outside this State.
There are agven refinerigs which produce
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and refine more than what all the refineries
in Assam are allowed to refine. There is
Koyali rcfinery with 7.5 million tonnes
capacity. There is Mathura refinery with
6 million tonnes capacity. There are five
or six refineries outside Assam which pro-
duce more than the total refining capacity
of all the refineries in Assam. Thisisa
cruel proposition. This would not have
happened in any other State except Assam.
In the Ministry's report we find no plan
to modernise and expand the Digbhoi refi-
nery which is the first refinery of India.
Gauhati is proposed to be modernised by
setting apart Rs. 8.7 crores. We thank the
Minister fof that but what harm has this
refinery at Digbhoi committed that nothing
whatsoever has been planned to expand
and modernise it. Don’t we require in the
country’s interest to avail of 85 years of
expertise in oil refining and marketing and
other ancillaty industries ? There is a
proposed under-current going on to even
cut across what now remains at Assam Oil
Division in the Indian Oil Corporation. We
very much resent this proposal by which the
Assam Oil Comrany division is to be totally
submerged with the big 10C., In all our
planning, socio-economic aspect has to be
borne in mind. Therefore, we very fervently
hope that the Petroleum Ministry will cer-
tainly not take into account any plan which
will go to jeopardise the identity, tradition
and expertise of the AOC refinery at
Digbhoi.

Sir, there are about eight to ten resea-
rch centres for research on petroleum,
natural gas and oil products in the whole
of the country. You will be surprised to
konw that there has not bcen a single resear-
rch centre—not even a sub-centre —in the
whole of the North Eastern region which
produces a good quantity of petrolcum pro-
ducts. I feel that the Ministry should do
something to establish a petroleum and gas
research institute somcwhere in the North
Eastern region and more particularly in

Assam.

Now a word about recruitment. In the
ONGC’s account of activities in the Eastern
region it was shown that having by 80 per
cent of local employees has it contributed to
the regional development. It is a very good
reading no doubt but as has been pinted
out earlier I give certain figures which
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speak for themsclves. In the Bastern region
of ONGC the number of Class I officers is
1843 of which only 227 are locals. In Class
II the number is 805 and the locals arc 597.
It is not a bad ratio. In Class III the figure
i8 6536 out of which 5503 are shown - as
locals. In Class II, 2206 is the
total figure and out of that 2031 are the
local people.

I would also like to mention that there
are many people, in hundreds, who belong
to other places, places somewhere outside
the State, but somehow they manage to get
their names entered in the local exchanges.
They are also taken and shown as local
people having employment in the ONGC.

Then, there is a very interesting aspect.
In class I cadre, the sanctioned strength in
the eastern zone was 1281 and as against
this unmber, 1893 officers were working,
which means an excess of 612. Why ? Same
is the case in respect of Class II officers.
Whereas the total sanctioned strength was
625, at the moment there cxist 757 class IT
officers ; an excess of 132. Why is it so ?
In Class IIl and Class IV, the position is
reverse. In Class 1I, the total sanctioned
strength was 6689, whereas the numbzr of
those employed is 6522, a shortfall of 167.
Same is the case in Class IV. While the
total sanctioned strength was 2536, the
mnmber of persons actually cmployed is
2218, a shortfall of 318 Why.

I stand here with all sense of responsi-
bility and I say that even drivers and
orderlies in my area, ONGC Shivsagar,
have been taken from outside the State.
Why this discrimination ?

We have b:en given to understand that
recruitment of Class I1II and Class IV
personnel through local agencies has been
stalled since Mid 1985 by the local Com-
'mission people. However, the other day
the hon. Minister in a written reply to my
query told me that recruitment through
the local agencics has not been stopped.
1 have written to the hon. Minister of
Petroleum also to look into-this matter and
see that we are not treated like this by the
local officers. This has caused a great
resentment and I am sure, the Petroleum
Minister will very kindly look into this and
favour me with his observations.
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We demand that recruitment to Class
III and Class 1V personnel by interviews
held locally by Regional Selection Board be
ensured. The advertisement for such posts
should be given in all the local papcrs of
the State or region. We also demand that
recruitment to Class I and Class II services,
barring ‘technical and specialised posts,
should be reserved for people belonging to
the particular area at Icast to the extent of
forty per cent,

About royalty much has been said.
This royalty of Rs. 41 per metric tonne
was raised to Rs. 61 per metric tonne when
the price of crude was only Rs. 305.40 per
metric tonne. A revision was due in 1984.
Now the crude oil has risen from Rs. 305
to Rs. 1382 per metric tonne, 400 per cent
rise, but the rcyalty is still the same ; Rs.
61 per metric tonne for both Assam and
Gujarat. Why are these two States being
deprived of a very valid, genuine and justi-
fiable source of revenue ?, The Minister
of Pctroleum may kindly look into it and
help us.

Now, about gas. ONGC and Oil India
have been producin g associated gas for the
last two decades, In fact, Oil India flares
up gas upto 30 per cent. Whereas the
ONGGC flares up more than 80 per cent.
But the flaring up percentage in Oil India
is just 30 per cent. Why is it so? And
both ONGC and Oil India flare up about
800 million standard cubic mctres of gas per
year, which is more than the total gas
produced in Gujarat, which is 755 million
standard cubic metres. It means that we
are burning 2 million standard cubic metres
of gas daily in the oil fields of Assam,
which is equivalent to losing or burning Rs.
40 lakhs daily, Rs. 12 crores monthly and
as high a figure as Rs. 144 crores annually.
All this money is burnt out.

In 1982, the Governmeat of India
constituted a Gas Task Force for laying
1700 KM of gas pipeline at a cost of Ras.
1750 crores to providc for six giant ferti-
lizer factories in Madhya Pradesh, Rajasthan
and Uttar Pradesh. We welcome this and
we are very glad that this big project, is
taken up. But no plan whatsoever exists
for utilising the huge amount of gas in the
Assam region. We therefore, demand that
the Gas Authority of India should have
plans for utilising the gas that is being
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burnt in Assam area because an integrated
gas project for Eastern Region is under
contemplation as is evident from the report
of the Ministry of Petroleum.

We are also told that the ONGC is
planning a gas-based industry in Farakka.
We wonder what harm the people of Assam
have committed. Huge amounts of gas
are being burnt in Assam and a part of it
is being taken to outside Assam, leaving
pothing whatsoever to be taken up as a
project in Assam to utilise the gas that is
being burnt there, We, therefore, demand
that some plan to utilise the gas that is
being burnt in Assam, should be taken up
immediately.

1 would like to draw your attention to
another factor. " Only the other day, the
Minister gave us to understand that only
10,000 cubic metres of gas is to be sent to
the Fertilizer Corporation of India in
Namrup, ASB and somc other tea gardens.
It is really funny. The House would
perhaps be surprised to know that the
ONGC’s colony in Sibsagar where some
5,000 people reside, has not been able to
get a gasline, although the project was
proposed to be undertaken six or seven
years back. We do not have any gasline
in Sibsagar, although Digboi and Duliajan
people have some facilities. Therefore,
1 demand that immediate steps should be
taken to provide gas for domestic purposes
by laying thc gasline in Sibsagar, Dibrugarh,
Jorhat and other oil bearing areas

A petro-chemical complex has already
started in Gujarat. We are very glad to
know that. But why not in Assam ? We
demand that something should be done to
start a petro.chemical complex in Assam
also. (Interruptions)

In the year 1984-85, the profit of the
ONGC was Rs. 1627.41 crores, Out of
that, Rs. 325 crores were paid as dividend
to the Government. But nothing whatso-
ever has been done for developing the oil
bearing areas of Assam, particularly in
Sibsagar. In the name of regional develop-
ment, a few electric lights have been
installed in government residential areas
along the Sibsagar Tank. We strongly
feel that something has got to be done to
physically develop the oil bearing town of
Sibsagar and also other towns.
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The erstwhile Minister and the connois-
seur of the ONGC, Shir K.D. Malaviya
spoke as early as in 1956 that the face of
Sibsagar would change and that it would
become an oil town, Almost 21 years are
over and nothing has been done to improve
Sibsagar. We know Sir, the present Petro-
leum Minister has got vast experience and
pa-ticularly the Chief Minister of Bihar,
which is also a backward State. And we
have every reason to believe that the
present Petroleum Minister will look into
the state of affairs in Assum where we have
very rich potentiality, but we are very
poor, Therefore, we invite the hon.
Minister to visit Shivsagar because one
visit was already cancelled, I do not know
for what reason and why. Therefore, he

. should go over there and see the things for

himsclf, how backward they are how still
they are deprived and how still they are
denied the oil bearing areas of Assum.

MR. CHAIRMAN : The following cut
motions given notice of by Sarvashri K.
Ramachandra Reddy and Parag Chalia are
treated as moved :

By whome moved Cut motion Nos,

Shri K. Ramachandra 1to 18
Reddy
Shri,Parag Chalia 25 to 36

 sHRI K. RAMACHANDRA REDDY
(Hindupur) : I beg to move :

“That the demand under the bhead
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.” .

[Need to locate the headquarters of
ONGC in Andhra Pradesh instead of
Madras.] (1)

“‘That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”"

[Failure to utilise fully. the amount
allotted for ONGC for the year 1985-86.] (2)

“That the demand under the hcad
Ministry of Petroleum and Natural
Gas be reduced by Rs. 100.”

[Slippage in capital acquisition pro-

gramme of ONGC.] (3)
*“That the demand under the head
Ministry of Pctroleum and Natural Gas
be reduced by Rs. 100."

-
H
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[Shri K. Ramachandra Reddy]
[Reduction of target of crude oil pro-

duction in 1985-86 from 30.14 million tons
to 29.94 million tons.] (4) '
“That the demand under the head

Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Low target of 3021 million tons qf
crude in 1986-87 inspite of increasing the
B.S. and LLE.B.R. from 2996.68 crores to
3216 crores in the budget.] (5)

“That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to avoid delay in coanstructing
Hazaria-Bijapur-Jagdispur (HBJ) Gas
Pipeline Project.] (6)

“That the damend under the head Mini~

stry of Petroleum and Natural Gas be

reduced by Rs. 100.”

[Need to reduce the import of crude oil
and the cost on imports.] (7)

“That the demand under the head

Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.°°

[The price hike in petroleum ' products
and curde oil even though there is crash in
their prices in international markets.] (8)

““That the demand under th&u.ad
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to expedite the exploration and
exploitation of oil and natural gas reserves
in Andhra Pradesh.] (9)

“That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100,”

" [Need to check the price hike in LPG
cylinders for giving relief to the middle
. class people,] (10)

“That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to control the flaring up of gases
and oil in the exploratory oil wells in
Bombay and other places.] (11)

“That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by R. 100.”
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[Need to check the pilferage of gas and
oil (12)

*That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs 100,

[Need to provide jobs to family mem-
bers of farmers whose lands have been
acquired by ONGC.] (13)

“That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to pay sufficient compensation to
the farmers whose lands have been acquired
by ONGC.] (14)

““That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by 100.**

[Need to take steps to check breakdown
of o1l refineries in thc country.] (15)

“That thc demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.**

[Need to make proper utilisation of
huge profits made by ONGC and OIL.] (16)

“That thc demand under the head

Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to expedite the exploration and
exploitation of the oil struck in Godavari
offshore.] (17)

““That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to set up an oil refinery at or
around Godavari offshore drilling in
Andhra Pradesh.] (18)

PROF. PARAG CHALIHA :
move :

I beg to

“That the demand under the head

Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to instal an oil refinery near the
oil producing areas of Upper Assam.} (25)

“That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.""
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[Need to expand and modernise the
.country’s first Oil Refinery at Digboi
(A.0.C.)] (26)

“  “That the demamd under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to retain the identity of the erst-
while A.0.C.—nowan 10.C. Division—
envisaged in the projected re-orgranisation
in 1.0.C. Administration vis-a-vis Assam.}

@0

«That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to utilise huge profits in ONGC
in physical and environmental develo!)-
ment of oil field town of Sibsagar 10
Assam.] (28)

«That the demand under the head

Ministry of Petroleum and Natural Gas

be reduced by Rs. 100.”

[Necd to establish a petrochemical
complex in oil producing areas of upper
Assam.] (29)

“That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to utilise fully the natural gas
which has so far been wasted in flaring up
in Assam by ONGC and OIL] (30)

*“That the demémd under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Failure to utilise natural gas of about
2 million standard cubic metres per day by
0. N. G.C.and O. L. L] 31)

“That the demand under the héad
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100. '’

[Need to provide Gas line connections
to O. N. G. C. residential areas and oil
producing areas of Sibsagar, Dibrugarh and
Jorhat districts in Assam.] (32)

*“That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to provide suitable employment
to qualified local people in "oil producing
areas of upper Assam.] (33)
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“That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs 100.”

[Need to raise royalty on crude oil to
Rupces 336 per tonne as  demanded by the
State Government of Assam.] (34)

“That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

i1}

[Need to establish a Research and
Development Institute in Assam.] (35)

‘“That the demand under the head
Ministry of Petroleum and Natural Gas
be reduced by Rs. 100.”

[Need to pay adequate compensation to
agriculturists, whose lands have been
damaged by constant and huge quantity of
refinery effluent.] (36)

SHRI AJAY MUSHRAN (Jabalpur) ¢
Mr. Chairman, Sir, I am grateful to you
for giving me the earlier opportunity to
speak. I stand to support the Demands for
Budget Grants of Petroleum and Natural
Gas Ministry.

So far as Petroleum and Natural Gas
are concerned, I am sure, the hon. Minister
is heaving a sigh of relief because for very
number of days, he has been the focus of
national agitation over price rise. As
probably Shah Bano and now Sobhraj have
come to his rescue and the attention of the
nation has been diverted from the problem
of price rise. We¢ all realise that the
price rise has been necessitated because of
the reasons best known to the Government
and of course, the hon. Minister, But, so
far as the problems which the price rise has
created, I through you, Mr. Chairman, wish
to submit the difficulties which people are
facing and the difficulties which the hon.
Minister will have to not only face, but k
am sure, solve in the coming years.

So far as kerosene oil is concerned, it
has definitely turned a very dark corner, so
far as the rural areas are concerned. I
represcnt a purely rural constituency and
kerosene oil is basically the energy giving
object in villages. And the price rise of
kerosene oil, although from the Ministry
point of view has been minimal, but it has
cut across very adversely in the budget of
poor homes. So, far as the price rise of
diesel is concerned it has definitely made

-
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and created a very serious situation for the
agriculturists. The hon. Minister is aware,
he is one of the most learncd Ministers and
experienced Ministers, we have here in this
House, that we are going towards the com-
plete mechanisation so far as agriculture is
concerned. So diesel is virtually the life
line of improvemeut of agriculture.

So far as the price rise of diesel is
concerned, it has d.finitely affected the cost
and now in agriculture. Only the other duy,
Mr. Chairman, we were discussing thz
drought conditions, the product of agricul-
turists, either the quantity or quality
affected by natural calamities and stating
that the subsidies or the protective price
given by the Government does not necessa-
rily protect the interests to that extent to
which it should and, on top of that, if we
raise the cost of inputs like the basic input
of diesel, it definitely affects, and it adver-
sely affects, the motivation of agricul'urists
towards going for mechanised agriculture
which is a must, which is the need of the
day. Even for urban bus and local train
commuters because of the cost of dicsel
going up, the cost of the DTC has gone
up, the cost of the other buscs is also
going up.

15.00 hrs.

And even the plane fares are going up.
These prices going up has created a situa-
tion, where people are worricd. I would
request the hon. Minister that a sccond
look should be given—or, I should say a
third look should be given. bccause a
second look was given five days after the
price rise, and a relief was given. But there
is an urgent need to have a third look, and
to reduce the prices of kerosene, diesel and
petrol, in that order.

"So far as petrol is concerned, the
maximum users are either Government
vehicles, Corporation vehicles or public
sector undertakings’ vehicles. By raising
prices, all that you are doing is to transfer
a bigger amount from one Ministry to the
Petroleum Ministry. The answer would be
to enforce strict discipline on expenditure
on petrol and oil products on these vehi-
cles. Today, you find that the maximum
number of vehicles used during working
hours and more so, during non-working
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hours in the district hendquarters thro-
ughout India, are the Government vehicles,
If Government vehigles are stopped I am
sure a very appreciable decrease in Govern-
ment expenditure on petrol, oil and lubri-
cants would result, thcreby bringing about
economy which the Government is trying
to enforce.

‘The second problem which is affecting
everybody is adulteration of petrol, and
absence of Acts under which deterrent
punishments could be given. We had the
same situation when we were dealing with
drug addiction. I am glad a Bill was
brought in this House, and now the drug
addiction or drug trafficking is on the
decline. In the same manner, 1 wold request
the hon. Minister to give a thought to this,
ard see that a separate Bill is enacted,
under which detcrrent punishments will be
given to adulterators. Simply cancelling the
permit is not
enough, becausc he can always operate in
somebody else’s name. I would, therefore,
request the hon. Minister to give attention
to this particular aspect.

So far as cooking gas is concerned,
besides the price rise, the main problem
faced by cvery household and every house-
wife is that the cylinders are either half-
filled, or they are secondary, as it is called.
Not only have you raised the price, but the
number of half-filled cylinders is increasing.
So, basically the problem has doubled. If
you have increased the price, the lcast that
you can do is that through the gas agencies,
it must be ensured that cylinders are filled
fully, and there is no black-marketing in
them. There have been cases where honest
people who are LPG agents have been
harassed.

I wish to bring to the notice of the
hon. Minister that in connivance with the
10C officials, their agents and the trans-
porters, there is a vicious gang indulging
in black-marketing in cooking gas. This
must be busted, because wherever a person
who has got the agency for LPG connec-
tions does not toe their line, his agency is
adversely affected. There has been a case
in Delhi where an ex-Serviceman who was
given this agency for LPG, has been
harassed. His agency has been suspended.
He was told that his quota of cylinders
would be increased. So, he bought some
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m ore cylinders. But not only was the quota
not increased, but his agency was also can-
celled, only because he did not toe the line
of the I0C officials and the transporters
who used to. indulge in gas black-marketing.
I am sure the hon. Minister will look into
this problem.

Another problem is about giving of
LPG agency and petrol dealership to War
widows, to War-disabled, ex-service men
and to various ex-service men cooperative
societies. There is a procedure laid down
for these agencies and petrol dealership, or
petrol pumps which are given to various
people. 1 personally feel, when we are
trying to help through this Ministry, war
casuality, war disabled or war widows, we
should basically support a person who has
not got the means to give as much surety
as possible as a normal desirous persons
can give. Neither he nor she has the capa-
city to run from pillar to post, from
office to office 1o fulfil various procedural
requirements. I would, therefore. suggest
that a committee should be formed in the
Ministry where some pcople from the
Defence Rehabilitation Directorate should
be incoporated as members and they should
monitor as to how many people are being
given thesc agcnies. Therc is a quota laid
down for both these categories, but that
quota is never completed bccause of proce-
dural wrangles and people from these two
categories, ex-service men and war widows,
get discouraged while they are half way
through the system of asking for the
agencies. I would, therefore, rcquest the
hon. Minister to seriously consider it, and
if you wish to give ex-service men a welfare
benefit measure, then you must give it in
a practical manner; simply giving it on
paper is not enough; they must be prote-
cted from these various procedural
wrangles.

I have been writing to various agencies
and various officers in" the Ministries. I get
a reply, “Please ask the applicant to look
for the advertisement in the papers and
when he goes through the advertisement in
the paper, he should apply accordingly.
That is no measurc of expression or
actually doing welfare for a particular ex-
service man.

I am very glad that the then Petroleum
Minister, Shri G. S. Mishra, had got an

LPG bottling plant initiated in my district,
Jabalpur; and that bottling plant is being
constructed at a fairly slow pace. We are
looking forward to that plant coming up,
because that is going to help favourably
our industrialisation of the district rural
region. I will requcst the hon. Minister to
ensure that it is expeditiously completed;
and whatever anciilaries have to come up,
they must also be encouraged. But it has
been given in the Report of the Public
Sector Enterprises; it has also been given in
the aims and objects of the Seventh Five
Year Plan and it has also been given in the
Report of the Industry Ministry that the
aim of having anciilaries is to create
regional balances and to remove regional
imbalances. Industrially speaking, this is
prevalent in the country today. I request
the hon. Minister that, whatever ancillaries
connected with this LPG Plant coming up
in Jabalpur District, they must be given to
local entrepeneurs they must be encouraged
to open ancillaries; and the parent ancil-
lary, the parent industry must protect them,
must guide them; whatcver class, 111, 1V,
11 and even I. They all must bc taken from
the local people. There is a reason given
when local people are not to be taken, that
a particular area has not got enough people
who have got the requisite qualifications.
Now, qualification can always be suited
for a particular man. In casc a suitable
person is not available, then the post must
be kept vacant till they get a person who
is qualified, but he must be a local person.
In this way, not only the industrial imba-
lance of the region will be removed, but
also if you wish that from the industrial
pvint of view, places like Bihar and other
of which the hon. Minister had been the
Chief Minister, U.P. Madhya Pradesh,
which are considred backward States—they
must come up—then you must ensure that
a certain amount of relaxation is given 8o
that local people do come up in industries
and not that we get people from outside
every time on the pretext that enough qu-
alified people are not available in the local
places.

Sir, in the end 1 will only try to
congratulate the hon. Minister that the
production of oils and natural gases and
the exploration work have been going on a
very sound footing and the Minister
and the Ministry dererves compliments
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and congratulations, And I am very glad
that we are all having the niceties of having
our own gas, our own petroleum products
and the whole nation is happy. But so far as
the prices are’

concerned, in
that area of administered prices, some
re-thinking must be done and the hon.

Minister can help the agriculturists and
the other rural people if he can help them
by reducing the prices.

[Translation]
*SHRIMATI BASAVARAJESWARI
(Bellary) : Mr. Chairman, Sir, Irise to

support the Dcmands for Grants of the
Ministry of Petroleum and Natural Gas.
1 welcome the demands and express my
views on them.

Petroleum products lead the country to
the path of all round development and
progress. But the recent hike in the petro-
leum products has affected many fields of
activity in the country. The rise in the
prices of diesel, kerosene and fertilizers has
affected the farmers very adversely. The
farmers want to adopt modern techniques
in agriculture. Some of them use tractors
for which diesel is essential. The rise in
the prices of fertilizers has created problems
to the farmers throughout the country.
Kerosene is used by all the poor people.
The hike in kerosene price has pinched
these poor people. There is shortage of
electricity in the country. Hence many
people have set up their own generator
sets for their industries. Caplivc genera-
tion scheme has become popular every-
where. For all these purposes diesel is a
must. I request the hon. Minister to fix
up quota to the farmers and to provide
them diesel at a concessional rate.

Hon. Shri Krishna Iyer has already
mentioned about the Mangalore refinery.
Former Union Petroleum Minister had
stated in this august House about setting
up of Mangalore refinery. The present
Minister has said that many proposals are
coming forward to set up this refinery in
joint sector. The hon, Minister also saide that
the non-resident Indians investments would
also be utilised for this purpose and the
first phasc of the refinery would be com-
pleted in a few ycars. But I regret to state
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that nothing has been mentioned aboat
this refinery in Ministry’s report. There is
no allocation of money. Therefore, I expect
that the hon, Minister would state the exact
position about this refinery in his reply. I
hope that he will not show step motherly
attitude to the State of Karnataka so far as
the refinery is concerned.

Due to scarcity of eiectricity many indus-
trics are at the verge of closure in my State.
. In the capital city of Bangalore the situation
is very bad. Therefore the Siate Govt. wants
to set up a 120 megawatt gas turbine plant,
The State Govt. has also written to the
Centre in this regard to supply adequte
diesel. Hence I humbly plead with the
hon. Minister to provide required quantity
of diesel to Karnataka. On one side there is
great demand for diesel by the farmers and
on the other side transport system in the
country is mainly depending upon diesel,

The Government should take proper
steps to meet the incrcased demand of
diesel.

Adulteration is a serious malady that is
prevailing throughout the country. Earlier
some of the hon. Membeis have referred to
this malady. Petrol, diesel and kerosene
are adulterated. For example in some cases
it has been found that if we take diesel
from the tank and store it in the barrel we
can see about 2 ft. of water at the bottom.

Adulterated diesel and petrol spoil the machi-
nery and diesel pumps. There is black mar-
ket to a large extent in the sale of petrol.
Some of the dealers openly say that they do
not ge* any profit if they do not adulterate
diesel and petrol. I want to ask the hon.
Minister about the steps taken by the Govt.
to curb this adulteration. This malady can-
not be cured merely by cancelling the licen-
ces. But severc punishment has to be given
to those involved in this unscrupulous acti-
vity of adulteration.

Regarding the sanction of gas connec~
tions there are some restrictions. The Govt.
should be liberal in this regard it should
provide more and more gas connections to
the rural arcas. Otherwise if the villagers
contiune to use wood as fuel the nation will
be losing its forest wealth. If we have to
protect our green forests each and every
village in the country must get the facility
of gas connections. Sometimes the cylinders

—

*The specech was originally delivered in Kannada.
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are filled fully and on many occasions the
cylinders are not filled fully. On one hand
the price of gas has ncreased and on the other
the cylinders contained less gas. Who are
responsible for this type of cheating ? The
Govt. should identify the persons involved
in such activities and they should be
punished,

The dealers of diesel and petrol especi-
ally on national highways many times say
that neither petrol nor diesel is available
in the petrol bank. Sometimes the custo-
mers have to wait for days together to get
petrol. There are some dealers who indulge
in hoarding of diesel and petrol. When
there is scarcity they would sell these com-
modities at a higher price. The Govt. has to
take stern action against such dealers.
There are many complaints about the black
marketing of petrol in the country.

Once again I would like to urge upon
our hon, Minister to set up Mangalore refi-
nery very soon. The Govt. has to encourage
joint sectors and provide sufficient money
for this purpose. Simuilarly. the gas turbine
plant has to be set up in Bangalore
immediately. The farmers should get the
diesel at  a concessional rate and special
quota must be fixed for them. Then only the
green revolution will be a great success and
our country will march towards progress
and prosperity,

With these words, Sir, 1 thank you for
allowing me to express my views and with
these words I conclude my speech.

SHRI RAMESHWAR NEEKHRA
(Hoshangabad) : Mr. Chairman. Sir, I rise
to support the demands of the Ministry of
Petroleum and Natural Gas for 1986-87......
(Interruptions) ...... We shall definitely sup-
port and your duty is merely to oppose
without applying your mind, You do that
because none can check you from opposing
nor anybody can check us from suppo-
rting.

(English)

SHRI SOMNATH CHATTERJEE
(Bolpur) : You have taken a positive stand.
Why are you supporting them ?

[Translation]

SHRI RAMESHWAR NEEKHRA :
Thank you. At lcast you have applied your
mind. I do not want to say much about

PHALGUNA 28, 1907 (SAKA) D. G. (Genl.) 1986-87

246

what those who are sitting opposite us say,
I have not been in politics since long but
ever since I entered politics, I have been
observing that it has become a practice for
them to oppose everything, whether it is
good or otherwise people will not care for
them.

SHRI SOMNATH CHATTERIJEE :
Leave all this and talk about dynamic
leadership.

SHRI RAMESHWAR NEEKHRA :

Certainly I shall speak about that. You
also will have to accept it and you are acce-
pting it outside the House.

[English]
MR. CHAIRMAN : Don't follow their

directions. Go on in your owa way.
[Translation]
SHRI RAMESHWAR NEEKHRA :

Mr. Chatterjee may or may not admit it but
it is a fact that a few yeais back our country
had to import all the petroleum products
from other countries. Hoa. Minister and
all the officials, from top to bottom, of
this department deserve appreciation for 1t
that today 75 per cent of the petroleum
products are being produced within our
country and we are saving a large amount
of foreign exchange of our country. They
deserve congratulations for this.

I have personally seen in Bombay High
the difficult conditions under which our
officials are ¢ngaged in increasing the pro-
duction of petroleum products of our
country. It cannot be imagined while sitt-
ing here. Today there are more than one
crore L.P.G. connections in our
country and big network is there all over
the country. Still shortage of gas is being
felt. One of the reasons for it is that our
natural gas is going waste at a fast speed.
We should utilise that, so that the problem
of ghortage of gas in the country may be
solved......(Interruptions).........

We all should congratulate the depart-
ment that now the crude oil production has
reached 30 million tonnes per year against
10 million tonnes earlier.

Similarly, all the extracted crude oil is
being refined. Mr. Chatterjec will agree
to this also that from the workers to our
Prime Minister, all deserve congratulations
for this,
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(English)

SHRI SOMNATH CHATTERJEE : In
spite of the Minister’s inefficiency. that
is increasing because of the technolo-
gists;

[Translat ion}

SHRI RAMESHWAR NEEKHRA : 1
would also like to say that the petroleum
products being exploited from Bombay High
are costly. From security point of view also
that site is not safe. I would like to sumit to
the hon minister that rich deposits of crude
oil and nalural gas are likcly to be found
in Satpuda Basin. Besides, there is also a
place named Anboni in my area which has
already been surveyed. Gas is likely to
be found there also. That place has sedi-
‘ments from three to six kilometres and has
various hot waters springs where there is
every likelihood of oil and natural gas be-
ing found. If we undertake exploration
work there, it is certain that most of the
shortage of these products in the country
can be met from this area

The cost of petroleum products being
“extracted from Bombay High goes up when
they arc transported to other parts of the
country because Bombay High is located
at so far off a place. I would reyuest the
hon. Minister to exploit the Satpuda Basin
to the maximum. (/mterruptions)

Mr. Chairman, Sir, the hon. Members
who spoke before me have drawn ° the
attention of the Government (o the rising
prices of petrol and L.P.G. It is a fact that
the prices of all these products have increa-
sed, thereby hitting the consumers.
Appreciating the fact, I would request the
hon. Minister to effect reduction in the
prices of these products. The Government
have already reduced the prices by 40 per
cent, but there is still need to effect more
reduction. This will greatly benefit the
farmer community which uses dicsel oil. At
the same time, it would also help those
poor people who use kerosene oil. You
deserve congratulations for giving subsidy
of 71 paise per litre on keroscne.

[English] «

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : I rise ona point of
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order. The Minister is not available in the
House,

MR. CHAIRMAN : Some other Mini-
ster is present and taking . notes.
There is no point of order. !

[Translation]

SHRI RAMESHWAR NEEKHRA :
Even today, the Government are giving a
subsidy of Rs. 13 on a gas cylinder. Due to
this high rate of subsidv, the Government
have to spend Rs.600 crores on this acco-
unt, thus bearing a heavy burden. It is,
perhaps, due to this reason that the Gove-
rnment have raiscd the prices of petroleum
products.

According to my information, many
people manage to get benami allotment of
L.P.G. and petrol outlets reserved for the
Harijans, Adivasis and other unemployed
youth because the relevant rules in this
regard require some deposits to be made.
Coupled with this, the rules also require it
to be seen whether the applicant has a place
for godown whether he hasa place for an
outlet or has a space for constructing a
showroom. The Harijans and Adivasis are
unable to fulfil all these prercquisites and,
therefore, with a view to meeting these
pre-conditions. the Harijans and Adivasis
have to take the support of big men and,
thus, though the agency runs in the name
of a poor Harijan or Adivasi but, in pra-
ctice it is managed by some other big gun.
Therefore, through you, Sir, 1 would like
to request the hon. Minister to make some
provision in this regard under which the
unemployed Harijan-Adivasi ‘youths could
get loan so as to enable them to get L.P.G.
agency or a petro! outlet, This would help
liquidate bemami business automatically.

There is another point to which I want
to draw the attention of the Government.
Last time. when I went to see the Bombay
High, I found that the entire helicopter
fleet with them had been taken on hire. We
can raise a helicopter fleet of our own from
the hire charges that we would be paying
for two or three years.” Therefore, why
should we not raise our own fleet ? Simi-
larly, the oil rigs have been taken on hire
from the multi-national companies. If we
could have our own rigs, more oil can be
extracted and safety measures can also be-
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strengthened. As of now, the rigs are
owned by the multi-national companies and
they are nos extracting oil as much as they
should, besides charging very high amounts
of money. Attention is required to be paid
to this also.

With these words, I again support the
Demand for Grant,

[English]

SHRT BALWANT SINGH RAMOO-
WALIA : Honourable Chairman, Sir, while
taking part in the discussion, I want to
lodge a strong protest......

SHRI SAIFUDDIN CHOWDHARI
(Katwa) ; To get supply of diesel ?
(Interruptions)
SHRI RAM PYARE PANIKA

(Robertsganj) : Sir, they are not serious,
they should not be allowed to speak.

SHRI SOMNATH CHATTERIEE :
Why ?

(Interruptions)

SHRI BALWANT SINGH RAMOO-
WALIA : We are serious.

Sir, I want to lodge a protest because
time and again [ have taken ‘up the issuc

that supply of diesel tn Sangrur is not there.

Bspecially during the reaping period of
rabi and sowing period, the same period,
of the khariff, the supply of diesel is not
given or is stopped with the result the
hard working peasantry and kisans instead
of working in the ficld, are compelled to
stand in long queues at the petrol stations
resulting heavy loss of man hours. Sir, 1
humbly request......

SHRI SOMNATH. CHATTERIJEE :
You keep the request until the Minister
comes.

SHRI BALWANT SINGH ' RAMOO-
WALIA : Mr. Ansari is there. Sir, ona
previous occasion I raised the issue and
reuqested the Minister. But the Minister
did not give an ear to me on that day. I
again put a question, he did not even
listen to me. My problem is not only that
of a State. The supply of dicsel to Punjab,
Haryana and all other areas of Rajasthan
and U.P.—the agricultural belt—is a
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national problem and a national need.
So, I hope, there will be a regular
supply of diesel to the agriculturists
of Punjab and Haryana. With the mechani-
sed agriculturala pproach throughout Punjab
the consumption of diesel has increased.
Wherever agriculture has been mechanised,
the consumption of fertiliser and diesel-is
bound to increase. With the hike in prices,
the hope of the farming community to have
remunerative  price seems to have a
finally died. They are disappointed and
this disappointment can lead to bitterncss
and frustration. The Government should
think of subsidising the petroleum products
which are-required for agricultural sector,

There is another important factor. In
Punjab I have this experience. The Minister
should seriously consider this view of mine.
In one village, there are 40 or 50 tractors. -
There are many villages in Punjab which
have 80 or 100 tractors in one villege. But
all these 100 tractors are to go to the city
in the morning to get their tanks filled with
diesel. They go in the morning, at least 50
km s. to the city and come back again 50
kms. losing half of the working day and
also losing petrol or diesel or fuel which
is burnt away while running. Therefore,

~ lurge upon the Minister to kindly make

arrangements te put at least one dicsel
outlet in every village of Punjab and
Haryana and other areas. 1 will also request
the hon. Minisér to make provision of
extra storage of diesel and other fuel
commodities in all the States which are
primarily agricultural States.

Regarding LPG and cooking gas acency,
every Member of the House, whoever spoke
cither from this side or that side, has
complained about the behaviour of the
dealers or gas agencies. I have also some
experience in my constituency at Sangrur.
There are only two gas agencies, though it
is a big town. One agency, namely Bharat
Gas agency is behaving very roughly to
every customer, and the complaint of
underweight cylinder is common in that
town. This cannot be controlled with the
present structure. I would therefore humbly
urge upon the Minister to give some powers
to State Governments :o punish such
persons.

Chandigarh is the capital of Punjab
and Haryana God knows what is wrong
and where is wrong. After every six months,

<
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the supply of LPG is disturbed. The Mini-
ster should ensure that supply of LPG to
Chandigarh and Punjab should also be
regularised. I also urge upon the Govern-
ment to open a new oil dJump at Sangrur,
The adulteration is spoiling the whole
structure and economy of the agriculturists,
I belong to the -agricultural family. The
menace of adulteration has become so
serious, suppose a farmer purchases a new
diesel pumb just today and the diesel is
adulterated, within five hours of its
working, the new diesel engine which was
purchased at a cost of Rs. 8,000/- is spoiled
if the diesel is adulterated, the pistons and
plungers are spoiled and the farmer has to
take back the same engine to the repairing
shop costing Rs. 3,000/- This adulteration
is destroying and spoiling the engines of
tractors and tubewells and diesel pumps
used for bringing out water. Some effective
steps with serious punishment should be
taken to regularise and to stop the adulte-
ration in the petroleum products.

The prices of fertilisers have further
added to the gloom of the peasantry.

With these few words, that supply of
diesel to Punjab should be regularised, that
more subsidy should be given ro agricul-
turists in the use of inputs, that some
power should be given, to the States to
control the functioning & oil pumps and
the cooking gas agencies so that they can
be of better utilisation to the people and
public in common, that regular supply of
cooking gas should be made to Chandigarh
and Punjab and that an oil pump is put up
at Sangrur, I conclude my speech with
many thanks to you and to my hon.
colleagues.

[Translation]

' SHRI G. S. RAJHANS (Jhanjharpur) :
Mr. Chairman, Sir, I want to draw you
attention towards two or three important
points only. Last week, I had gone to
Dechradun and I tried to find out why oil
was not being struck in spite of the fact
that the work of oil exploration was going
on at many places. 1 discussed this issue
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